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LOIC SABHA DEBATES 

LOK SABHA 
WrineBdov, Man:h 9, 1980/Phalguna 

19, 1881 (Salca) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. 8nAJa:R in the Chair] 

ORAL ANSWERS TO QUESTIONS 
Caa. Cuttlq MachJDea 

+ r Shrl S. C. Samauta: 
.7 •• ~ Shrl Subodh BIlllIda: 

L Shrl R. C. MajId: 

Will the Minister of Commerce aDd 
lIIduatrJ be pleased to state: 

(a) whether it is a fact that the 
proposal for manufacturing coal r.ut· 
ting machines in collaboration with a 
West German firm has been approved 
by Government: 

(b) if' so, whether the plant for 
manufacturing the machines has been 
set up; and 

(c) whether it has started manu-
facturing the machines? 

The MIDJater of' ID4ustI'1 (Shrl 
lllaDubhaJ Shah): (a) to (e). An 
existing unit has been granted a 
licence under the Industries (Develop-
ment and Regulation) Act, 1951, for 
eftecting an expansion to their under-
taking at Kusunda, Bihar, for the 
manufacture of 24 coal cutting 
machines and spare parts thereof per 
annum. The scheme Involves techni-
cal collaboration with a West Gemum 
firm. The firm have installri the 
necessary machinery and is expected 
to commence production within th .. 
next six months. 

40'7 (Ail L.S.D.-l. 

4850 
Shrt S. C. SamaDta: What is the 

requirement of the country at present? 

Shrt MaIlubhal Shah: The require-
ment is enormous. It Is estimated that 
with the development of coal mining 
and other minerals we will require 
more than RI. 30 crores worth of 
machinery per year. 

Shrt S. C. SBlDllllta: May I know 
whether the second firm which is 
manufacturing haulages etc., will also 
be given a chance? 

Shrt Muubhal S .... h: As many of 
them as want to develop this industry 
will be given chance. 

Forelmen III lD41a 

+ 
{ 

Shrt A. M. Tariq: 
Shrtmatl Da Palchoudhurl: 

.711 PllllcUt D. N. Tiwari: 
• Shrt AJlt SlIIgh Sarhadl: 

Shrl M. B. Thakon: 
IJIII Rem Barua: 

Will the PrIme Mlulster be pleased 
to lay a statement showing: 

(a) the number of foreign nationals 
detected, refused permission to land 
and later repatriated to their respec· 
tive countries for trying to enter Into 
India with forged passports during the 
years 1958 and 1959 as compared to 
the number of Indian Nationals simi-
larly dealt with under similar condi-
tion. in foreiln countries; and 

(b) the steps taken or proposed to 
. be taken to prevent IndIan Natlonala 
leavIDg India on passports whicb prove 
to be forged when examined b:v Imlni-
lll"lltion OfIIcIals In foreip countries? 

The Deputy MIDIIter of bterDal 
Mairs (Shrlmatl Lablual MeDn': 
(a) Two foreilln nationals were re-
patriated durInc 1l1li11 on account 01 
arrival with Invalid puaporta. There 
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was no such case in 1958. 54 Indian 
Nationals were repatriated from 
abroad In 1958 and 85 in 1959 or early 
1980. 

(b) Government have arranged for 
prior verification of validity of pass-
ports of persons travelling to Europe 
or North America where such persons 
are not conversant with English. 
Police investigations into passport for-
pry cases have been centralised and 
intensified. Leafiets in Hindi and 
Ptmjabi, warning the general public 
to . beware of agents, touts and other8 
who procure forged passports, have 
been distributed in several dtstricts 
in the Punjab. 

Shri A. M. Tariq: May I know if 
any arrangements have been made to 
detect these forged passports Or to 
catch hold of them to find out as to 
how they have arranged these forged 
passports? 

Sbrlmatl LakshIIIIJ M_: We are 
examining the possibility of introduc-
Ing scientific equipment at passport 
checkposts to enable better detection 
of forgeries as also special safeguards 
at the time of issue of passports. 

Shrl S. M. Banerjee: The hon. 
Deputy Minister has said that two 
foreign nationals were .repatriated. 
What was their nationality? 

Shrlmatl Lakshml Menon: One of 
them was an Afghan national and the 
other a Dutch national 

Sbri Hem Baraa: May I know 
whether it is a fact that one agent of 
these passport racketeers lives in 
London and recently he visited those 
stranded Indians in the camps In 
Rome in a desperate attempt to cancel 
the source of forpd passports? . If 
so .... (Lau"hter). This was in the 
papers. It is not a matter to heJaillPl-
ed at. What active steps· ... 'Gw-
amment 1aken in this matIm' er .. 
this matter brought to the knowledp 
of the U.K; Government to trace out 
this man, who is supposed to live in 
London and is supposed to indulge in 
forged passports business? 

The PrIme 1IlDIster· aDd· ..... 
III BaterDal Main (Shrl 1' ...... 

NehrD): It is a very involVed ques-
tion. I shall endeavour to answer it. 
Obviously if there was a large-seale 
conspiracy for the issue of passports, 
there are agents in various places. 
This matter has proceeded for some 
time and the enquiry into it. We 
will go to the law courts. I cannot 
tell the hon. Member in regard to 
what a particular person in England 
might have done. 

Sbri Hem BanIa: My question is 
specific. 

Mr. Speaker: Hon. Member asks an 
involved question consisting of three 
of four questions. Let him be specific 
with respect to onc question. 

Sbrl Rem Barua: I will ask a speci-
fic question. It is said that one agent 
of the passport racketeers lives in 
London. If so, may I know whether 
Government have taken up this matter 
with the U.K. GDvernment to ascertain 
whether there is a man like that in 
England or not? 

Shrl Jawaharlal Nehru: No, Sir, 1 
cannot give an answer to that ques-
tion partly because I do not Imow 
about any particular person. But 
always generally in such matters we 
receiVe the co-operation of the British 
authorities-I do not mean the to, 
Buthllrltletl. but Scotland Yard and the 
Police authorities co-operate with us 
whenever necessary. 

Shri IIraj Raj S ..... b: May I know 
the names of the countries in which 
our nationals w"re dealt with In the 
manner in which two JorellD natlGllals 
were dealt with in India? 

Mr. Speaker: Mow does it ariBe out 
of this question? 

Shrl Braj Raj Slap: It does ~  

Mr. Speaker: I will come to it later. 
haillt D. N. Tlwary: May I know 

whether any action is taken against 
those who are found travelling from 
India to other countries without pas&-
ports or who come to India without 
pusports? 
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Shri ,.waharlal Nollra: The whole 
question is about action taken. The 
hon. Member wants to know It any 
action is taken. Obviously because 
action has been taken this question 
has arisen. 

PlIDdlt D. N. Tlwary: I want to 
know whether any prosecution has 
been launched against them or not. 

Shri lawaharlal Nellra: So far as 
other countries are concernpd. II 
depends on what they decide to do. 
Normally they simply push him out 
at their country. They may take 
other actions they are entitled to. As 
for us, we have taken action some-
times. Sometimes the other punish-
ment Involved has been 80 great that 
we have not taken any further action. 
But the real persons who are responsi-
ble are the persons who issue the 
passports. 

Shrl BnJ Ra.I SInCh: May I kno,," 
the names of the countries In which 
our nationals were dealt with in thl' 
manner in which two nationals were 
dealt with in India? 

811rbaatl Lakahml MeDoa: In leS8 
Ceylon I, West Germany 6, Belgium 
Z. British East Africa 26, United KiI1ll-
dam 20 and Italy 1lI1. In 111611 Ceylon 
1, British East AfrIC'll 17, United King-
dom 53 and Italy 24. 

Shri Bem Baru: May I know whe-
ther it Is a fact that reeently 20 foreig-
Den were refused residential permits 
hy the West Bengal Government for 
Indulglnr in activities prejudicial to 
the Interests of the country? It so. 
may I know whether Government 
have any information of foreigners 
Indulging in this sort of activities and 
the steps that Government have taken 
to check it? 

Sbrlmatl Lakahml M_: We have 
no Information about this particular 
Instance. Usually when foreignan 
Indulge In anti-national activities, 
they are repatriated or are asked to 
leave the country, 

Shri RamaalthlD CutUar: The boa. 
Deputy Minister in the course of !Ier 
reply said that there was one cue In 

Ceylon. Is not Ceylon one of the 
Commonwealth countries? How cm:loJ 
it be termed as foreign? 

Shri lawaharlal Nehr1I: So is \bc 
United Kingdom. 

Sbrimati Lakshml Moaon: In this 
case he was travelUng on a forged 
passport. 

bid_tries (Development aDd 
BeplatiOll) Act, 1951 

'l1Z. Shri Ram Krlahan Gapta: 
Will the Minister of C_ IIDd 
lDdatry be pleased to refer to the 
reply given to Unstarred Quest;on 
No. 5111 on the 27th November. 19511 
and state .. at what stage Is the ques-
tion of assuming more powers under 
the Industries (Development and 
Regulations) Act, 1951 to take over 
industries which close down or go 
into liquidation on account of Internal 
quarrel of the management? 

The MInister of lDdastrJ (Shri 
Maaabhal Shah): The matter is under 
active consideration. 

Shri Bam Krlshaa Gupta: May I 
know whether the views of the 
employees concerned will also be 
ascertained before taking llnal action? 

Shrl Maaabhal Shah: Once enquiry 
under section 15 of the Industrie. 
(Development and Regulation) Act Is 
completed. Government is the sole 
authority to decide whether to take 
over a concern or not, and the House 
will be glad to know that in the case 
of 11 factories we not only made an 
enquiry, but took them over and til''' 
running nine of them now. 

Sui S. M. BaaerJee: The question 
refers to more power under the Indus-
tries (Development and Regulatlol1ll) 
Act. I want to know whether much 
diftlculty was experienced in taking 
over pcb mills, aDd if 80, I want to 
know what more powers, or the qUBD-
tum of power, contemplated now 
under the Act. . 

Shri Maaabbal Shah: As the Act 
stands today. once a company has gona 
into liquidation, it is in charre of me 



(hal AftStDers MARCH II, 11180 

court, and if the Government inter-
feres at that stage, it is likely to 
become contempt of court or result 
in a clash with the court's instructions. 
Therefore, we are trying to look into 
the law and see how this conflict can 
be avoided and if the cases of those 
which have closed down due to inter-
nal quarrels or mismanagement can 
be remedied so that employment may 
be available again and production in 
the factories which are worthwhile 
could restart. 

Shri SIDhasaD SInch: He has stated 
that the ~  h tinder active con-
sideration. At what level? Is it at 
the Ministerial level, or the Secretary 
level or the Deputy-Secretln"y level? 

Sbrl MaDubbai Shah: There is no 
level. All levels are included in that. 

Shri Bimal Gbase: May I know 
whether the proposal under considera-
tion is one for taking over any indus-
try which closes down on account of 
these factors, irrespective of its ftnan-
cia) condition? 

Shri MBlUlbbai Shah: The general 
thinking is that when an industry has 
closed down and on investigation It 
is found to be worth restarting 
because it i. an economic unit, or It 
could be made economic by various 
modern technological methods, we 
would like to restart it. But the 
management may come in the way 
because the corpus has gone Into liqui-
dation and the court has appointed a 
receiver or an arbitrator or a liqui-
dator. In those cases, the present Act 
does not permit the Government to 
intervene. The precise analysis that 
is being done and the remediel that 
are being sought to he found are 
whether the Government, under the 
Constitution, could do so, and we are 
hopeful that remedy will be found. 

~1 1  ~  
~ ~~~  

~ 1 ~ ~ I 
~ ~~  
t ? 

Shri MaDubbai Shah: This relatas 
to a particular mill about which my 

hon. friend knows as much as I do. 
Very active steps have been taken In 
respect of the Gendalal Mills. It 
started several times reworking. It 18 
not due only to bad management. It 
does not really fall within this parti-
cular aspect. 

Shri BamaaathaD Chettlar: May I 
know how many textile mills have 
been taken over now under the pr0-
visions of this Act? 

Sbrt MaDubhal Shah: Three and 
two more are under consideration. 

Be-Modelling of Katcha Tehar 

·713. Shri Keshava: Will the Minis-
ter of BehabUltatiOD and MInority 
AtrairB be pleased to state: 

Ca) what is the position about the 
re-modelling of Katcha Tehar; 

Cb) whether the negotiations with 
the Delhi Development Authority for 
grant of another" lakhs of rupeeo 
have been concluded; and . 

C c) if so, the result thereof? 

The Deputy MInIster of BehabWta-
tiOD (Sbrl P. S. NuIlar): Ca) Ministl"7 
of Rehabilitation sanctioned Rs. 7,70,000 
for carrying out the remodelling of 
village Tihar by developing 40.34 acre. 
of land. The work was to be carried 
out by the Delhi Development Autho-
rity who having done Boma prelimi-
nary work. it is understood have 
passed it on to the Delhi Municipui 
Corporation. who are now responsible 
for slum clearance work in Delhi 

Cb) and Cc). The Ministry was UD-
able to accept the additional deman.1 
for Rs. " lakhs because it was mostly 
for the beneftt of non-displaced 
persons. 

Sbrl Keahava: The people to WhOll1 
originally these houaes In Kateha 
Tihar were allotted, are living In the 
double-storeyed bulldln.. In Tilat 
Nagar, and now on account of this 
delay Involved, eviction proceedlngs 
are being taken aplnst them. 

Shri P. S. Nubr: Occupation by 
those people who are eligible tor tbe 
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occupation of those double-storeyed 
tenements is being regularised. 

Shrlmati 8ucheta KrlpallUll: I want 
to know what is goinll to happen to 
the people who were shifted to the 
double-storeyed tenements by the 
Ministry because Tihar colony was in 
a bad way. Are you going to bring 
them back to Tihar, or are they 1I0ing 
to be allotted the double-storeyed 
tenements? 

8hr1 P. 8. Naskar: As I aaid, dis-
placed persons shifted there due to 
ftoods in 1955, and the allotments of 
those who arc eligible are being 
regularised. 

Shrlmati Sucheta KripallUli: Where! 

8hri P. S. Naskar: In the double· 
storeyed tenements. 

Shrl S. M. Banerjee: May I know 
whether it is a fact that even light-
ing arrangements and water connec· 
tion do not exist in Tihar, and if so, 
what immediate steps are being taken 
by the Rehabilitation Ministry or the 
Delhi Municipal Corporation to have 
these things? 

8hrl P. S. Naskar: As I said in my 
original reply. the development of 
Tihar village is being taken over b, 
the Delhi Municipal Corporation a. 
part of their 51 um clearance pro· 
gramme. 

8hrl Keman: What Is the difliculty 
of Government in sanctioning the 
additional sum of RI. 4 lakhs that they 
want, in view of the fact that the COlt 
of the layout will be spread over the 
sites that are going to be laid out in 
that area? 

8hr1 P. S. Naakar: The additional 
lla. 4 lakhs was demanded to give it 
as an ea:-gratio payment to the pL'ople 
who were occupying the site for 
development. We requested the 
D.D.A. to ftnd out how many dis-
p'laced persons there were, and we 
were told that the Ministry of Reha-
bilitation did not come Into the pic-
ture in respect of this RI. 4 lakhs 
except for a few thouaand rupeu. 
So, the Ministry of RehabiUtatiOD 
cannot aUot any funds for the DO&-
dUplaced perIOD&. 
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[(a) to (cl. Shri C. D. Deshmukh 
has publicly stated that there should 
be a permanent tribunal to enquire 
into cases ot corruption. He has fur-
ther said that if such a tribunal was 
appointed, he would be able to place 
some cases before them for their 
consideration. The Prime Minister 
has had some correspondence with 
Shri C. D. Deshmukh on this subject. 
Shri Deshmukh was not prepared to 
give particulars of any case or any 
individual involved in it. He stated, 
however, the type and general nature 
of the cases he had in mind. 

(d) Government are of opinion that 
the appointment of a permanent tribu-
nal, as suggested, would not be feasi-
ble or desirable. Where, however, 
any charge of substance was made, 
every etJort should be made to 
enquire into it and further to expedite 
the disposal of such cases.] 
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Dr. Bam S ~ Slagh: May I 
know whether on being acquainted by 
the Prime :Minister that it is not feasi-
ble to appoint such a tribunal, shri 
C. D. Deshmukh has offered to live 
any case or not? 

Mr. Speaker: He has said that he 
is prepared to give categories. He has 
got only the categories now . 

Rhl'! .JawaharJal Nehru: I have 
uid tbat he has not mentioned the 
name ot any individual or the name 
of any place, I mean, any particul8l'll 
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about Ute case. What he has men-
~ is tile categories or tJIpe8 of 
c_ Utat he had in mind. 

Shri Harish CbaDdra Mathur: May 
1 know what Shri C. D. Deshmukh'" 
objections are to placing Ute real 
facts and the names of Ute individuaill, 
before Government, and whellher he 
has indicated any reasons in his 
JetIer? 

Shri Jawaharlal Nehru: That is 
raUter difficult for me to answer, but 
he did state Utat he was not prepared 
to do so because he did not wish to 
put his informants into a diftlcult or 
embarrassing position. Thereafter, 1 
had IIIlid I do not want to know Ute 
DIUII8S of your informantl, yoU need 
not tell me the names of the infor-
mants but only the other particulars 
about the case, sO that I can enquire, 
because obviously it is not possible for 
me to enquire if I know noUting about 
the matter. 

Shri Hem Barua: In view of the 
fact that very serious charges are 
made by Shri C. D. Deshmukh 
against persons, high officials and 
Ministers, what positive steps do 
Government propose to take tt' re· 
move the lurkine suspicion in th .. 
Dlinds of the people, because thc 
statement is made by a man of th., 
stature of Shri C. D. Deshmukh? 

Shri Jawaharlal Nehru: I am not 
aware of a single charge yet. I sball 
gladly take steps if I knew of the 
charge, but merely saying that people 
hiP up or low down are bad is not a 
.,barge against any individual. 
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Sbrl H. N. MukerJee: Apart front 
the safeguards whiCh are necessary 
for informants, since there is a feel-
ing that a tribunal wiUt judicial 
status is very much more capable of 
commanding Ute confidence of the 
country raUter Utan Utis sOrt of 
inquiry which, administratively speak-
ing Ute Prime Minister may conduct, 
may I know if Ute Prime Minister will 
consider this matter more seriously 
in view of Ute very serious charges 
being bruited about,-rightly or 
wrongly, we do not know? 

Shri Jawabarlal Nehru: I would 
beg Ute hon. Member to consider that 
first of all when he talks about an 
administrative i",!uiry, Utat is merely 
meant as a preliminary inquiry to 
take some steps. That is not Ute end-
Inquiry. If any charge is made, any 
odd charge is made, one does not 
immediately rush to a court ot law; 
one has to inquire into it wheUter 
Utere is any prima facie basis for it, 
before anyUting else can be done. If 
there is none, it drops Utere; if Utere 
is, we proceed further. 

As for Ute oUter matter, I really 
submit to you and to the House that 
it is an extraordinary position. People 
talk vaguelv about Utese matters 
without specifying Utem, and I a1ll 
afraid I am not clairvoyant enough to 
see furUter into Uteir minds. 

Dr. Bam Subbac S¥: As Ute 
allegations which have been reported 
to have been made by Shri C. D. 
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Deshmukh include some of the Minis-
ters, as has been mentioned in the 
House, and since, though he had been 
asked to acquaint or let the Prime 
Minister know of the nature of the 
cases, he has not so far given any-
thing, will you consider the utility of 
calling Shri C. D. Deshmukh to the 
House, because some of the Members 
who are Ministers are involved in 
such cases? 

Mr. Speaker: Myself calling Shri 
C. D. Deshmukh? 

Dr. Ram Sabbar Stach: Yes; he 
should either substantiate or with-
draw those charges. 

Mr. Speaker: Very well. (lnterTUp-
tions.) The suggestion is transferred 
from the Prime Minister to this 
House itselL The Prime Minister is 
asked to appoint a tribunal; and the 
hon. Member suggests that the whole 
House of Parliament may go into this 
matter asking him to establish the 
charges. 

Of course, I may say in this connec-
tion that I have received notice of a 
privilege motion. Ministers are 
responsible Members of Parliament; 
and we have always been taking 
serious notice of allegations of 
corruption against Members of Parlia-
ment, because it detracts them from 
doing their duty. The privilege that 
is conferred on Members of Parlia-
ment is that they may speak here 
without fear or favour; otherwise, if 
there Is a constant thretlt of Bome 
prosecution, no Member, and much 
less a Minister, will be able to dis-
charge his duties. I have received 
notice of a privilege motion. I am 
sending it to the Leader of the House 
and then I shall ask for the opinion 
of the Committee. The impression in 
my mind is whichever Member is 
deterred from the discharge of his 
duty by a vague allegation cannot 
discharge his duty at all; and, there-
fore, the article in the Constitution 
relating to privile&es becomes abso-
lutely useless much more so with 
respect to the Minister who has to 
take actloa, because before he goes 

.one step forward, he has to look four 

steps behind. That is the diftlculty. 
Therefore, I am seriously ~  
alto "'I'hat ought to be done. At thl.; 
stage, I am not able to Ray what it 
will be. 

Sui Goray: May we know what 
exactly is the ditlerence between the 
positioD that Shri C. D. Deshmukh 
has taken and the position which the 
Prime Minister has taken? It started 
with one speech by Shri C. D. Desh-
mukh in which he said that a tribunal 
should be appointed. In his letter to 
the Prime Minister he has stated that 
he has got certain cases. Now, what 
is the position that the Prime Minister 
has taken? Does he want that Shri 
C. D. Deshmukh should place all the 
papers before him before he appoints 
a tribunal, or Is it Shri C. D. 
Deshmukh's stand that unless thE" 
tribunal is appointed, he would not 
place all the matters before him? 

Mr. Speaker: For myself, I would 
say this. 

Shrl Goray: This question is agi-
tating the minds of the public (Inte7'-
ruptions). 

Mr. Speaker: Whoever has heard 
the hon. Prime Minister, once, twice 
and thrice will come to this conclu-
sion. In the absence of definite alle-
gations, merely on the basis of vague 
allegations that all the Ministers are 
bad, is he to go on appointing 
a high Court judge or a Supreme Court 
judge for this purpose? That is his 

. difllculty. The very appointment it-
self may make adminis'ration impossi-
ble. AlI that the Prime Minister says 
is that 'Let me be trusted, I Ihall go 
into the charges, If I haVe a P1'im4 
jacie case, I shalI certainly appoint a 
High Court judge or a Supreme Court 
Judge'. 

Shri ftanca: People can draw their 
own conclusions. 

Shri RaPunatb Slnp: ~  is a 
very important question about Shri 
C. D. Deshmukh, which I want to ask.. 
(Interruptions) . 

Mr. Speaker: Order, order. 
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Slid ..,IumaGl SiDch: I shou1d be 
allowed to ask one question. 

Mr. Speaker: Order, please. Is the 
Prime Minister prepared to say any-
thing G\, this matter? 

8IIrIlawabarlal Nebra: I am prepar-
ed to give as much information as is 
in my possession, to the House, be-
cause, all this puts me, as the House 
will appreciate, in a diftlcult and em· 
barrassing position. If it is a question 
of my word or my bona fides being 
doubted, I have nothing to say about 
that, because I can hardly stand up 
here in defence of my own honour. 
But the simple position is this that 
first of all, I do not think, and my 
Government does not think, that a 
tribunal as it has been asked for 
should be appointed in the air, first 
of all, a permanent tribunal just to 
receive complaints etc. There c.ce 
processes of the law which anybody 
can take advantage of. There are 
other ways too. And in addition to 
all that, wherever a serious charge is 
made which has any substance, in· 
evitably, Government have to look 
into it to see whether it has substance, 
and thereafter take action. We have 
various ways to root out corruption, 
but we are not prepared to appoint a 
tribunal in the air for such charges as 
might be made; as for a permanent 
one, we do not think thar that is at 
all proper; it would make all ad-
ministration impossible; it will en-
courage all kinds of charges which 
may have no substance. But where-
ever there is an important charge, we 
ahall look into it. Unless I know 
something of the nature of the charge, 
not the informants' names-I do not 
want any informants' names-I can-
not say in the air that a High Court 
judge or a Supreme Court judge or 
any tribunal will be appointed on a 
charge which might be inade in the 
future; I must know the nature of it. 
(lnterruptiotu) . 

Shrl SareadrllllaGl DwlYed7: He has 
mentioned the categories. 

Slid BachUDath SIDch: Ray I imow 
wbether Shri C. D. Deshmukh Is In 

the employment of Government and 
drawing a salary of Rs. 3000 per 
month, and whether ~ Government 
service rule applies to him or not? 

AD Boa. Member: No. 
&hr' Ba.Dp: In what way is it rele-

vant to the main question? 
Slid Bagbuaath SIDch: It is rele-

vant. (lnte,.,.,.ptions). Is be entitled 
to level a charge against Government? 
He is getting pension. Then he is 
getting salary. He is a government 
servant. His wife is also getting 
salary from the Government. My 
question is whether the Government 
Servants' Conduct Rules apply to 
bim or not. 

Mr. Speaker: That is a different 
matter altogether. Now we are on 
the question wnether a tribunal 
should be appointed or not: Next 
question. 

Sbri Bagbaaath SlDcb: What about 
my question? 

Mr. Spealr.er: I overrule(! that ques-
tion. 

So far as this matter is concerned, 
enough has been asked. The hon. 
Prime Minister has unequivocally 
replied that it is not possible for him. 
in expectation of some charges: to ap-
point a tribunal. Unless Bome charges 
are given to him and he is able to 
find out whether prima facie there is 
a case, there is no purpose in appoint-
ing a tribunal. What more is neces-
sary? (l"te,.,.,.ptions). Shri H. N. 
Mukerjee. 

Slid BachaaaGl SlDch: My question 
is whether the Government Servants' 
Conduct Rules apply 'to him or not. 

Mr. Speaker: Unfortunately, the hon. 
Member iB trying to disturb the House. 

PlIDIlIt D. N. Tiwari: On a point of 
order. This matter was debated fully 
during the discussion of the Presi-
dent's Address. Again, it is being 
debated now. This will again be dls-
cussed during the discussion of the 
General Budget. Once again, It will 
be dlacussed during the time the De-
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mands for Grants of the Home Minis-
try are before the House. But here 
we have taken more than 10 or 15 
minutes on this question alone, with 
the result that other questions are 
being elbowed out. 

Mr. Spealter: There is no point of 
-order. 

8everaJ Bon. Members rose-
Mr. Speaker: I wl11 not allow all 

hon. Members to stand up simultane-
,ously and ask questions. I will allow 
two or three mor.. supplementaries 
.and then prooeed to the next ques-
tion. 

Sbri B. N. Mukerjee: In view of 
the apparent inadequacy of the pre-
senUy-available channels for having 
such allegations as have been recent-
ly made investigated by the usual 
government agencies, and in view of 
serious charges even in regard to cate-
~  against highly placed governmet 

officials having already been present-
ed to the Prime Minister, may I know 
if Government would merely stand on 
legal ceremony and say that because 
of the likely inconveniences ensuing 
out of the procedure they would not 
take some deftnite steps and see that 
this kind of thing is investigated pro-
perly? 

Sbri Jawallarlal Nehru: I wouIn like 
to know what kind of thing. My 
'diftlculty is that I do '-not know It. 
'Government does not stand on any 
legal or trivial thing. It does not 
want to. 

Sbri Rem Baraa; Speciftc categor-
ies .... 

Sbri Jawabarlal Nehru: May I be 
permitted to continue? 

Government is not'standing on any 
legal quibble in this matter, but on 
a very fundamental proposition. 
Government thinks it a fundamQlltally 
wrong thing, and an abaolutely wrong 
approach, to appoint a tribull8l to hear 
something about which it knows noth-
ing, about which no charge has been 
made. I think it is a fUDde,IIIentally 
""rong thing for any Member t'r any 

person outside to make charges with· 
out coming up and satisfying soma 
kind of authority that tliere is aolDe 
substance in them. 

Sbri Gony: Whom is he to satisfy? 
Should he satisfy the people whom he 
is accUBing? (Ifttenuptioru). 

Sbri Bn.I RaJ SbII'b: I have to ask 
a question. 

Sbri RaDga: Is it not open to a 
Member to accuse the Prime KiDJ8-
tar? (lfttefTUp«ona). 

Sbri Rqfmaatb SlDgb: What about 
my question? 

Sbri BraJ RaJ Slncb: May I know 
whether Shri C. D. Deslunukh has 
sought the pennission of the Prime 
Minister to release the correspondence 
between the Prime Minister and him-
self to the Press, and whether in vi_ 
of the importance of the correspoJld-
ence, the Prime Minister is prepared 
to release it to the Press? 

Mr. Speaker: Has he made any such 
request? 

Sbri Jawabarlal Nehru: In regard to 
one matter, as far as I remember, he 
did suggest that in caae he is asked 
at a Press Conference or something 
liIte that, he might-I forget now whe-
ther it was the letters or the sub-
stance. That is true. To that I rep-
lied that it would not be desirable-
it is the whole correspondence; it is 
not a question of a summary of it 
being released to the Press-for this 
confidential correspondence to be pub-
lished in the Press. 

Several BoD. Memben ..ose-
Shri RaghDDBth Slqh: What action 

is Government taking against Sbri 
C. D. Deshmukh who, being 8 servant 
of the Government, has levelled 
charges against the Government itself? 

Mr. Speaker: Next question. Hon. 
Members have enough opportunities to 
discuss these matters in the debaie 

and so on, If they ftnd it necellll8ry. 
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Cblaeae IDtrasIoa 
·11'. 8hrl P. K. Deo: Will the Prime 

IIIiIdI&er be pleased to state how many 
square miles 01 Indian territory are 
under the occupation of the Chinese 
forces? 

TIae ParUameatary Secretary to tile 
lIIiD1111er of BzterDal Main (Shrl 
Sadatb AU Kbaa): It is difficult to 
,givc the precise IIrea of Indian terri-
tory under illegal occupation of 
Chinese forces. The area broadly 
covered by the Chinese Army posts II 
. about 12,000 square miles. 

8hrl P. K. Oeo: May I know if this 
area is being inhabited by Indian 
nal.ionals? If so, how many Indians 
a..., residing in that occupied area? 

'file PrIme MiDIIIler aDd MInI8ter 
of E><temal Mairs (8hrt Jawaharlal 
'Nehru): It is an uninhabited area. 
No censu., has ever been taken there. 
Usually in summer a rew shepherds 
W'a11der there for grazing purposes. 
But 80 far as we know, it is practical-
ly uninhabited. 

&hrl P. K. Deo: May I know if the 
area of the Chinese occupation has 
remained static or is on the increase? 

Shrl Jawaharlal Nehru: There has 
been no change there so far as we 
know for the last 7 or 8 months. That 
is to say, the position has been static. 

Shrl Badhelal Vyas: May I know 
whether any income used to be deriv-
ed by the Government Dr India Dr the 
Goviernment of the State of Jammu 
and· Kashmir from that territory occu-
picd loy the Chinese forces? 

Shrt Bra,j Ba,j SlDeh: On a point of 
order. The answering of such ques-
tions would dect our integrity. It is 
not at all proper to go into sucll 
matters as to whether any income was 
derived from there and whether the 
territory was inhabited or not. This 
is lIQIDetbing which goes against the 
('ountry's integrity. 

Mr. SpeaII.er: Hon. Members are 
",,"wering these points themselves. 

8hrl GorBy: I would like to know 
whether the salt mines which they 
have occupied now or whie. are UDder 
the Military occupation of the Ctun.£ 
formed part of the orillnal area wlUch 
was occupied bJ them or thla is a 
new occupation. 

Mr. Spealr.er: This was answered. 

8hrl GorBy: No, Sir. 

Shri Jawaharlal Nehru: There baa 
been no occupation, no advance. Thill 
is within the area broadly covered 
originally by their illegal occupation . 
There has been nothing new. 

8hrl p. K. Oeo: May I know if the 
salt lake is within the 12,000 square 
miles which they have occupied. 

Shrl Jawaharlal Nehru: I am sorry. 
I shall reply in Hindi if English is nol 
understood. 

~ :it ~ 1!" ~ fiIilIT 'llIT t. 
1l m m ~ ~ t ,,'liT r I 
1'1' "I: WRf 'IIIlO ~ if ~ ~ ~ 
rnt ~ if III mil ~ 
ififll'1l'!i'lltIflll{1 qf'lltfB: 
1 ~ ~ ~  
1fT IIi[t A;m 'lit ~ 'lIfT t 1fT 'ltV I 

Shri Baehllll8lh SIDch: 
a very important question. 

Mr. Speaker: Next question. 

Esport of Badlo Sets 

have 

·718. 8hrl Pauprkar: Will the 
Minister of Co_ret! aDd 1IUIa.try be 
pleased to state: 

(a) the e1forts made or proposed to 
be made to increase the export 01 
radio sets Bnd telephone BP .. ratUl 
during the year 1959·80 so tar; and 

(b) the extent tv which there has 
been increase in their export during 
the above period? 

The Deputy MIDIater of c--
aad llUluatry (Shrl Satbrla Cbaudna): 
(a) A statement is placed on the Table 



Oral Answers MARCH 9, 1980 Oral Answer. 

of the House. [See Appendix II, an-
nexure No. 41]. 

(b) The value of radio receiver sets 
exported in the lIrst eight months of 
1959-60 was lis. 37,252 as against 
lis. 22,001 during the corresponding 
period of 1968-59. The value of tele-
phone equipment exported during 
1959-60 (upto 16th of February 1960) 
was lis. 47,000 as against Rs. 21,000 
during 1958-59. 

8hrl Paucarkar: May I know whe-
ther any new markets have beeD 
found for the export of radio sets and 
telephone apparatus during 1959? 

Shri Satlsh Chandra: Gradually, we 
are trying to find new mal,'kets and 
book orders. The han. Member will 
see tram the figures 1 have just now 
given that the quantum of export is 
very small. We are trying to send 
samples, and small orders are being 
booked. 

Shri Panrarkar: May I know whe-
ther India has become self-suftlcient in 
the manufac. ure of radio sets and radio 
spare-parts? If not, when is she ex-
pected to be self-suftlcient? 

The MiDlster of Industry (Shr! 
Hanubhal Shah): For the last two OJ 
three years, there is a total ban on 
the import at any radios, iDcludinll 
radio receivers or components except-
ing those components which are pari 
of the phased programme. 

Export of IIangaDese Ore 

+ rShri CbiDtamODi PBDlvahi: 
I Shrl JIIIaQa Deo: .'19t Shrl S. A. MehcU: 

8hr! Arjun Slqh 
1lha4a1ll'la: 

will the Minister of Co_ aDd 
1n4ulrJ be pleased to refer to the 
reply given to Starred Question 
No. 392 on the 15th December, 1959 
and state: 

(a) whether the Commodity Credit 
Corporation has been parsuaded to 
buy the 42 per cent. manganese ore 
and ferro-DIIIIliaD_ from India; and 

(b) if so, with what results? 

The DepulJ MlDJster of Commerce 
aDd IndIl8try (Shri SatJsh ChaJuIra): 
(a) and (b). The transaction in re-
gard to 42 per cent. Manganese ore bas 
Dot been agreed to. The proposal now 
stipulates the export of Indian terro-
manpnese and manganese are to be-
converted abroad into ferro-manlla-
nese. Details are being worked out. 

Shrl ChintamoD.i PBDlvahi: May I 
know to what extent Government ':lave 
been able to find export markets for 
this low-grade manganese ore when 
the Commodity Credit Corporation has 
not accepted this specification? 

Shrl Satlsh Chandra: At the pre-
lent moment, when the demand even 
for high-grade manganese are is low, 
it is not possible to find a market for 
the low-grade manganese are except 
for small quantities which may be 
blended with high-grade manganese 
for supply of medium-grade manga-
neSe are. 

Shrl ChlDtamODi Panlrrahi: May I 
know whether it is a fact that the 
Commodity Credit Corporation did not 
agree to the purchase of low_grade 
manganese are because they can get 
ferro-manganese at a lower price in 
India? 

Shrl Satlsh Chandra: The price that 
we have negotiated for the supply of 
ferro-manganese is very satisfactory. 

a wftfiR 1m : ~ ~ q"IIf 

roTlIiT ~  ~~ 
.m:"" ~~~  
~ "" 1fi1r wt t ~ III1IHI'* 
t. m IIIIT qt '" 'I>'If ~ ;r-nt. 
~ II'T'It t ? 

1ft ~ .. : ~~ .m:-
~ (1m, q: ~ ~ t. 

~ fit; ~  ~ IATIIT \UM t I 
~~  ~ ~ ~  t"". 
"";rt ~  ~ ~ 
it ~ II'T'It t I ~~ lin' 
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~ f\Ira;n' 1ft' ~ t1m, q ~ 
~~ H ~  H.'" tRi" 
~ ~ it IIi1R: {t IJlIT t I 

a IitIiA '"' : ~ rnr it 'lilt 
~  ill\' ? 

.tt ~ '-'If : ~ ~ 1~ 
'tomrt I 

~~  ~~  
if ~ t I 

.tt ~ '-'If :;ro: ~ lmT it 
~ ~ iIl\'t I 

Mr. Speaker: The hon. Minister 
need not answer if the hon. Members 
go on sitting and putting questions. 
It is wrong. Any hon. Member who 
'wants to put a question must get up 
in his seat, look at me and put a 
question if I call his name. This 
kind of conversation across the ben-
ches i. not allowed. 

8bri Hem Baraa: In view of the 
feet that India is losing her position 
"" a traditional exporter of manga· 
nese ore to U.S.A. may I know what 
steps Government have so far taken 
to recapture the market pr to find al-
iernative markets for the manganese 
.ore? 

8lIri SatIsb CbaDdra: The answer 
"that I have given indicates that we 
are switching over to the export of 
terro-manganese which is a better 
proposition than the export of manga-
nese ore. 

Slut ChlDtamoai PaaIpoaJai: To what 
extent the link agreements with the 
"Various countries have helped In pro-
1Il0tin8 the export of mangane... ore? 

TIle MInIster of Commerce IIIId 111-
4as1:ry (Shrl La! Baba4ur ShuIrI): 
"The question is not clear. 

6brI Satllb Chandra: The import of 
"the question i. not clear. 

SIld CbiDtamODI PaDIpahI: I want-
ed .to :know to what exteIlt the link 

agreements with dilferent countrl. 
have helped in upanding the promo-
tion of export of manganese pre 1rom 
India. 

8hrl SatIsb CIuuIdra: The export of 
manganese ore is now looking up; aud 
we hope that the exports during 1860 
will be on a much larger scale tIum 
In 1959. As far as the exports to 
countries having linked rupee pay-
ment arrangements is concerned, cor.-
tracts have been entered Into for he 
supply of manganese ore to two 01 
them . 

Import 01 PrIn_ II8e1Im. 

·720. Shrl Bameshwar Tantla: Will 
the Minister of Commeree uuI 1114_ 
v,. be pleased to state: 

(a> whether any t.xtlle mm. have 
approached Government for permis-
a10n to import prInting machines; 

(b) whether Government have 
uamined their applications; and 

(c) the total number of such appli-
cations received? 

TIle MInUter 01 lIIdasl:ry (Shrl 
Manuhhal Sbah>: <a> Yes, Sir. 

< b) The applications are being 
examined. 

<c) 115. 

Shrl aa-hwar 'l'aIatia: When the 
demand for our printed cloth is great 
in other countries, what Is the reason 
for restricting the proportion by which 
our export can be increased because 
our grey cloth is being printed In 
foreign countries and re-exported? 

8Jui lIIaDabIIaJ Sbah: This parti-
cular industry has a very large section 
ot hand-printing Industry which is 
allO equally popular tor export. It 
the mechanised printlni' is Introduoed 
at a fast rate the hand-printing in-
dustry might be put out and lind It 
very difficult to complete. Th.retore, 
we are keeping a balanced policy by 
putting a curb on the mechanl!OBd hl-
duttry on the one hand, while, at the 
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same time, developing the small-scale 
hand-printing industry on the other. 

1ft ~ fq : fifm ~ 
it "","".r ~ ~ m ~ 
it ... ,,,,')t\0I'1 q<f <ilI'm ~ I ~ 

iIIll' 'ITdt III 'Iilf :mT a Ai ~ 
~ ~ ~~ 11  

q: ~  ~~~~ 

If(f IRolT ~ till q: ~ 
~ ~ fiI; ""'"" ii; fifm ~ 
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lfmro t-fitWr, mrr, ~  f:"Ifoflj'. 
ifTfifrr, ftJ-fimpr ~ ~ ~ ~ 

.,. ~ ~~ I 

Shri SomaDi: Are Government con-
aidering the allotment of additional 
printing quota to those milia whieh 
have .ot no such quota at present? 

If so, what will be the basis of that 
allotment? 

Shri Manubhal Shah: AJ. the hon. 
Member knows, we hal:! a talk with 
the Indian Cotton Textile Federation 
and we have jointly evolved 8 for-
mula that those milia who have DlQre 
35 per cent. of loomage in pri"ting 
will surrender some percentage from 
their share. We have also aJ lowed 
additional quota. A total of 118'6 
million yards will be distributed for 
such mills which my hon. friend ha_ 
in mind. 

8hrI. . AdIar: May I know whether 
there is any idea of manufacturing 
these machines in our country? 

Shri Manubhal Shah: I have al-
ready covered this in Hindi. What I 
said was that We arc already making 
up to a few colour printing. We are 
trying to produce mUlti-colour print-
ing further. We have recently had a 
conference in which we have takan 8 
decision to see that in the next 3 or 4 
years, not only printing machines, but 
dying, bleaching, finishing, spinning 
and weaving etc. but all the textile 
machineries will be manufactur""- not 
only as far as possible but also te> 
make the country self-sufficient. 

1ft ~ WTf .n: 'tlfT I!itlfI'1' 
~  ~~  ~  
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JI'lre III K-.arh ColUery 

rShri Sablmaa GIIme: 
'711. ~ Shri D .... Chava: 

L Shri P. It. Deo: 
Will the Minister of LabDar IIIIIl 

BmpIorm-t be pleaaed to state: 

(a) whether an underground lire 
broke out in Norlh KUIIsercarh Col-
liery in Baghmara Coalftelds in April, 
18119; 

(b) the steps taken by Government 
to extinguish it; 

(c) if so, whether the lire has been 
extinguished; and 

(d) if not, the extont to which it 
has been extinguished up till now? 

The DepatJ MIDIster III Laboar 
(8hrI Abld AU): (a) Yes. 

(b) to (d). The Mines lnspectorate 
advised the management to isolate the 
lire by cutting trenches and construct-
ing stoppings and also to quench It 
by introducing water Into tTle work-
ings. The fire has been Isolated and 
is under control. 

811rl Sablmaa G'-: May I know 
whether when the lire broke out In 
the beginning the owner appealed for 
help from the Coal Board and whe-
ther the Coal Board helped in ex-
tinguishing the lire? 

Shri Abld All: The lire took place 
aome time in April, 1958 and tbe mine 
owner had applied for some help. Ac-
eor4lng to the rules he is entitled to 
~  contribution; about RI. 2,241 
have been sanctioned. 

Shri S. M. Baaerjee: Aceord!ng to 
the statement of the Deputy Minister 
the fire broke out in April, 1859. He 
1liiY' recent instructions haVe been 
Jasued. May· I know whether the lire 
was continuing since then? If so, what 
will be the date on which it is going 
to be extinguished actually? 

8bri Abld Ali: I did not hear pro-
perly. 

Shri 8. M. Baaerjee: In reply to tbe 
other question the hon. Minister aaid 
that the lire broke out In April, 1i59. 
I want to know whether the lire la 
still continuing even todBJ and when 
it is likely to be extinguished. 

Shri Abld All: There are several 
mines on lire, one of them since 190Z, 
about 58 years. Still the lire is on. 

IhrI Aareblado Gha.1: What i. the 
area involved? 

Shri Abld All: Very small, Sir. 

AIrport near Nathala Pass 
-'II. ShrImaU MaMa Ahmed: Will 

the PrIme MIDJster be pleased ID 
state: 

(a) whether Government's atten-
tion has been drawn to the news pl1b-
lished in 'Hindl1BUW Standard' (Cal-
cutta Edition) dated Janl18ry 20, 198& 
that China is building an airport 
near Nathula Pass between Phad 
and Yatung in Tibet; 

(b) if so, wbether Government have 
any precise information about ita 
construction; and 

(C) the reactions of the Govern-
ment of India to it? 

""'e DepatJ MIDIater III EUenuli 
Maim (ShrlmaU LabhmI. M_): 
(a) to (c). This news does not appear 
to be correct. According to our in-
formation there is no such airrort 
being built. 

-it 'ImI m: qlft -am ~ 
~~ IAMt ~ 

~  ~  ~~ 

mr 'PIT t. fit mr ~ ~ ~ 
~~~  

"'"" '"'" "'" ftfW41Ii 1i'Jit 
1 ~  ~  

~ ~ ~ 
~ ~  I 

Shri Hem BanIa: In view of tile 
fact that it is believed that China ia 
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lilalting hectic preparations along the 
frontier, may I know whether the 
Government proposes to take BOme 
steps to impart some sense of 
urgency in the matter? ... ('nterrup-
tioIu.) 

Mr. Speaker: It is a general ques-
tion" 

Shrl lawallarJal Nebra: It is based 
on some presumption which the hOD. 
Member might thingk correct but 
which requires verification. 

~  

*"1!'t. ~ 'IIQ ~ : 'lIfT ~ 

"'" ft)tr Ii'tft" q ~ ~ "" 
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~  W J!i'IT IIit ~ m ~ foN 
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The MIDister of lndustl'J' (Shrl 
JllaDabbai Shah): (a) This informa-
tiOD is available in the ''Monthly 
Statistics of the Foreign Trade of 
India" published by the Department 
of Commercial Intelllgence and Statis-
tics, Calcutta. 

(b) 30,00 tons approximately. 

(C) The demand is met by imporis, 
Ill! there is no indigenous production 
of Electrolytic Copper at present. 
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Qaotu of Newsprillt Paper 

·'1'25. Shrl DaJjlt Slqh: Will the 
MInister of Commerce aDd IndDBtl'J' 
be pleased to state: 

(a) whether the newspapers are 
aUotted quotas of newsprint; 

(b) whether they Use the newsprillt 
allotted to them; and 

(c) if not, what steps Government 
take or propose to take to check the 
black marketing in newsprint paper? 

The MinIster of Indust..,. (Shrl 
llaDaltha! Shah): (a) to (c). A 
ltatement Is laid on the Table of the 
House. 

STATDIBNT 

ca) Yes, Sir. 

Cb) and Cc). Allocation of news-
print is made strictly according to a 
newspaper's entitlement worbd out 
on the basis of its circulation, size and 
number of pages. It the circulation 
e1aimed is higher than 2000 copies per 
issue, the figures quoted by the pub-
lishers have to be countersigned by a 
Chartered accountant or a qualilled 
auditor. 

The quota of newsprint is expected 
to be consumed in full by the allottee 
concerned. A saving can be elJected 
only if the paper i. not regular17 
published or if the publisher has 
&iven an Inftated clrcu1ation figure. A 
watch Is, hOlvever, kept and wherever 
It Is found that a paper has not been 
regularly published, its quota of 
newsprint is curtailed. • 

Shri DaJjlt Slqh: In the statement 
it is stated that the allocation is made 
according to the circuJaion claimed by 
the concerned person. May I know 
how a regular watch Is kept by the 
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Government and from which source 
the newsprint is coming into the 
blackmarket? 

. Shrl Manubbal Shah: It is true that 
there is acute scarcity of newsprint 
and to some extent some anti-social 
elem .. nt, might be ,elling it at a 
higher price in the market but the 
distribution of n .. wsprint is being done 
in consultation with the newspaper 
industry on the one hand, the small-
Icale publisher on the other and the 
Government departments publishing 
on newsprint, on the third side and 
.... e have found that this equitable 
distribution is causing satisfaction. 

8br1 Joaohba AI .. : Larae quanti-
ties of newsprin t are being imported 
from the eastern countries. The State 
Trading Corporation has something to 
do wilh the imports. Why is the 
import of newsprint not channelled 
through the STC bul allowed to be 
done by the firms noted for black· 
marketeering? 

Shrl Manubhal Shab: The general 
policy of import is Ihat we have been 
licensing the actual users. In this 
case lIecauSe there are SO many news· 
papers who are direct consumers and 
who prefer their own qualities of 
newsprint. we have n"t thought it fit 
to canalis. the il'"'-,rt through the 
STe. However, for helping the 
.. mall-scale pr .. ters and also for 
relieving the shortage of n<!wsprint 
and paper in the country, currently 
the STC is importing 25,000 tons of 
Iluch paper. 
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Shri Manubhal Shah: This is a very 
vital question. We are already manu· 
facturing quite a large quantity of 
newsprint in NEPA, to the extent of 
about 22,500 tons. We have recently 
licensed two more plants, based on 
imported pulp, of the capacity of 
80,000 tons. Even with these three, 
the requirement" of the country are 
expanding very fast and the current 
assessment is 120,000 tons which 
might go up to 200,000 tons by the 
end of the Third Plan. 

All efforts are being concentrated to 
see whether we can increase the 
manufacture of newsprint in the 
country and If SO to what extent. 
The basic diftlculty is the non-avail-
ability of pine. fir and spruce, that i., 
the long staple wood required for' 
this particular newsprint. 

11ft ~ 1nf "'" : 'MT 
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!llIrI NansiDlllIUI: Is there any 
machinery . with the Government 
whereby aftw havine eiveo the news-
print, they ,take care that it i. spent 
for the spedlletl purpose or I_ It a 
case of t.aldnc the quota and dolnl 
... hat they like? 

Shrl Manubhal Shah: As the user 
has to come back to the Government 
every half year and as he has to get 
it aUdited by the chartered accoun-
tant who has a code of conduct under 
the Indian Chartered Accountants Act. 
it is quite easily understandable and 
it could be appreciated that any large-
scale misuse or even a very moderate 
scale misuse could be ruled out. It 
it true that certain quantities like 
every other commodity which is 
scarce, such as copper, etc., are a 
little misused in a big country like 
ours and we are trying to avoid them 
and minimise them as far as possi-
ble. 

Shrl Thanu PlIIai: I want to know 
the dift'erence in price between th,. 
newsprint and the waste paper im-
portNi, Will the Government consider 
importing some waste paper to avoid 
printers printing paper for waste 
paper purposes? 

SlIrl Manubhal Shah: All I can say 
is that the suggestion will more com-
plicate the situation than remedy it. 
What we import is the cheapest. 
possible paper which can go to help 
the nationalised text-book industry 
for the children of the primary school,. 
and the high schools. 

8hrl Tbanu Pillal: What is ~ 

difference In price of newsprint and: 
the imported waste paper? 

SlIrI Manubhal Shall: They are not 
related items at all. To import wast", 
paper at Government level, to sort it 
out and distribute it will be a major 
headache, 

Priee 01 Salt 18 Delhi 

·718. ShrI Har\ah Chandra Mathar: 
Will the Minister of Commeree l1li. 
Industry be pleased to state: 

(a) at what price is the crushed and 
refined salt being sold in Delhi; and 

(b) what Is the source of this sal! 
and basis for the price at which it ~ 

sold? 

'file ·MIIdIter ., .. d..., ( ...... 
Maaallllal Shah): (a) and (b). A 
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statement is laid On the Table of the 
House. 

Salt 

Crushed Salt 
Refind .alt 

STATEMENT 

Whol .... le 
Price 

R •. ~ per 
maund 

Retail 
Price 

9 nP per .eer 
14 to 15 nP 

per seer. 

(b) Delhi is linked to the Sambhar 
Salt Source for supply of salt. Th .. 
selling price is fixed with reference tc-
cost of salt at the source, railway 
freight, handling and incidental 
charges at the maximum rate of 
31 nP per maund, whole-salers' prollt 
at 5 per cent and retailers' prollt at 
10 per cent. 

Kanpur Cattell Ml11s Ltd., Kanpur 

·727. Shrl S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that the 
Kanpur Cotton Mills Ltd, Kanpur is 
to be restarted shortly; 

\ b) if so, whether M / s. .l!!lgin Mills 
Ltd., Kanpur have agreed to take over 
this Mill; and 

(c) whether any rehabilitation loan 
is being advanced by the Centre? 

The Minister of IncJustl'7 (Shrl 
MaIlabbal Shah): (a) and (b). It i. 
understood that Mis. Elgin Mills Ltd., 
Kanpur propose to buy and run tne 
Kanpur Cotton Mill •. 

(c) No, Sir. 

Shrt S. M. Banerjee: May I know 
whether this particular deal has been 
finalised and, if so, what are tho, 
features of the deal and the tp.rms on 
which they are being taken over? 

Shri Manubhal Shah: Broadly Ii .s 
• private contratt, but we have not 
been informed of all, the detaP •. 
The idea seems to ~  it is very 
welcome-that the Elgin Mills ~ 

taking over the Kanpur Cotton ~  
machinery and plant without ~  
the legal corpus SO that the factory 
could be rehabilitated and renovated 
and employment and production could 
also be restarted. 

Shrl S. M. Banerjee: Tht hon. Min-
ister has said that no rehablHtatio!\ 
loan is being advanced by the Centr." 
May I know whether t.he ~ MiIl& 
have requested the State Gove"nment 
or tbe Central Government for some 
loans for rebabilitatiOn purposes? 

Shrl Manubhal' Shah: They did 
approach Us for loan and we told 
them tbat as long as the legal positio>l 
is not clear, Government could not. 
consider the loan application. When 
the matter is put in a concrete form, 
dcpending on the merits of the case. 
as every other mill is entitled to a 
loan under the National Industria! 
D .. velopment Corpor"tion. the ~ .. 
c(,uld be considered. 

SHORT NOTICE QUES rION 

Relief for Morocco aDd Mauritius 
Islands 

+ S N Q 7 (Shrl ~  S ..... h: 
. . . • l.8hrl D. C. Sharma: 
Will the Prime Minister be plea,,,d 

te .tate: 
(a) whether Government propos', 

to, give any aid for the relief of th" 
victims of the Moroccan earthquak" 
on the nIght of the 1st March, 1980: 

(h) whether Government als,l 
intend to give aid to the cyclone 
stricken people of Mauritius Island; 
ard 

(c) if so. the nature and ~ ~ 

~  

The Prime MlDlster aDd Minister 
of External Affairs (Shrl Jawaharlal 
Nehru): (a) to (c). . 
Agadir. 

The earthqua'ke disaster which oc-
curred in Agadlr in tbe earll' Itours 
0' March I, 1960 was a calamity of 
a;', unprecedented nature, The city. 
which was a pll!8lUr8 resort and had 
luge numbers of foreign tourists, WRS 
almost totally destroyed. ,The number 

.. 
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of people killed has been estimated ... t 
8000 to 10000. 

The Government immediat..ly 
enquired from their Ambas.ador at 
Rabat as to what help we could send 
The Ambassador mentioned variol,,' 
articles which were needed. but tho' 
most ureent demand was for medi-
c;nes. Immediate steps were taken to 
send various medicines, includirag 
vitamins, drugs, vaccines, etc. for tl,,! 
relief of victims. The amount sarr-
troned thus far has been Rs. 50,000 ior 
1Ilis purpose. But further consign 
menls will be sent later. 

Air India International have takell 
these free of charge to Pari. from 
where they are being sent by Moroc-
can Airways to Rabat. 

MnuTitiu.s 

On the 19th January, a cyclone r.it 
Mauritius causing a great deal of 
<.iBmage. The Indian Commissioner 
there cabled for immediate assistance 
fOl the victims among whom are 3 

large number of Indo-Mauritians. It 
was decided to spend Rs. 2 lakhs on 
relief supplies. Blankets, sarre., fry-
ing pans, coir ftbre and gah'anised 
warer buckets have already beLn 
shipped by the Scindia Ccmpany's 
f.S. JALAVEERA on the 1st Mareh 
'I he goods are expected to reach POI·t 
I..ouis on the 8th March. The Gove,.-
nor of Mauritius is personally look-
illg after relief arrangements. 

The Scindia Company ha\·e ~  

to carry the goods at ftfty per cent 
the normal rate. A further supp',y 
will be sent by the next ship. 

.n ~  ~  "Ii' q 'IfTiAT 

~~ ~~ ~  
otT ~ ~  t.q; IJ. • .n • .w 
f1Iw. ~  1'I'Itl'i ""'" t m 'R ~ nor it 
~ ~~~~
I!i"(fI t IJ) ~ If'"" ti"1rf JIlm :J1f ~  
~ ~ ~~~~ 
~~ ~~  .. 

~  iIft"Ulftf.lr 
~~~~~ ~~ 

~ I 

Sh.. Sad..... Gupta: May I know 
the number of Indian nationals affect-
ed by the earthquake and the cyclone 
respectively and how much property 
has been lost and how many casual-
tics? 

Mr. Speaker: He wants to know 
how man;' Indian nationals have 
~  on a "count of the earthquake 
and the cyclm:e respectively. 

Shrl Jawaha.:al Nehru: I do not 
know if there are any Indian i in 
Agadir. I have no information. A;, 
for proporty, the whole city i, in 
ruins. It will takE a long t;me to 
calculate what ha. been 10". ~  

AI present, the til st object ;. to 
rescue people, if they can be re ,cued. 
and to give immediate relief. The 
question of property will come a 
long time afterwards. 

As for Mauritius, I have no idea 
whether Indians have been involved 
as such. There are Indian nationals; 
of course, a large number of people 
living in Mauritius are of Indian 
descent. 

.n • ~ ~~~ 

~~~ 

~ 4 ~~ 1 ~ 

~ ~ fiI;1n t m ~ fiI;1n t <f) 
~ ~ ~ it ~ Tof1r.) ~ 

~~ ~~~ 
t ? 

~  11 ~ 

~ ~~~ 

1'1 ~ ~ 

~1 ~  1 ~~~ 
~ it WoIT it " ~ t fit; 'R ..rt -.m 
~ ;JfTII' ~ lIT rim ~ :ariI ~ ~ 
~~ ~~ <iI11f I 
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WRITTEN ANSWERS TO 
QUESTIONS 

Purchase of Urea 

.716. Shrl Abdul Salam: Will the 
Minister of WorkS, HouslDc aDd 
Supply be pleased to state: 

(a) the total q uan tity of Urea pur-
chased on behalf of the Agriculture 
Ministry so far during the current 
financial year 1959-60; 

(b) whether it is a fact that the con-
tract condition for utilisation of Indian 
shipping vessels for bringing that urea 
cargo has been ignored by the foreign 
party; and 

(e) if so, whether siutable steps are 
being taken to prevent such a !>reach 
of contract condition in future? 

The Deputy Minister of Works, 
Housing aDd Supply (Shrl AnU K. 
Chanda): (a) 41,800 long tons. 

(b) No. 

(e) Does not arise. 

Mlnmty Communilies In East Pakistan 

"722. Shrl Auroblndo Ghosal: Will 
the Prime Minister be pleased to 
.tate: 

(a) whether the grants to the Gov-
ernment-sponsored students' hostels 
for minority community of East Pakis" 
tan haw been stopped; 

(b) if so, whether any attempt has 
been made by the Indian High Com-
missioner in Pakistan to revive it; 
and 

(c) if so, with what result? 

The Parliamentary Seeretary to 
the Minister of External Affairs (8hrl 
J. N. Hazar\ka): (a) to (c). There 
were unconfirmed reports sometime 
back that the two East Pakistan Gov-
ernment-sponsored minority "tudenls' 
hostels 'Bani Bhavan' and 'Vidyarthini 
Bhavan' for boys and girls respectively 
were to be closed down. The Indian 
Deputy High Commissioner thereupon 

made enquiries from the Government 
of East Pakistan. The latter assured 
him that there was no basis for such 
reports and that the grant for the 
maintenance of these two hostels is 
continuing as before. 

Payment of Rebate to Deihl Weavers 

'728. Shrt B. C. MulJlck: Will the 
Minister of Commerce and Industry 
be pleased to state: . 

(a) whether it is a fact that a depu-
tation of the Delhi State Handloom 
Weavers' Congress informed the Chief 
Commissioner on the 9th January, 
1960 that the rebate of Rs. 150,000 for 
1958-59 and 1959-60 had not so far 
been paid to the weaver community 
although Government had been regu-
lariy releasing the amount for Delhi 
State Wf>8VerS; 

(b) whether the matter has been 
investigated to find out the causes of 
non-payment of rebate; and 

(c) whether any responsibility has 
been fixed for non-payment. 

The Deputy MInIster of Commerce 
and Industry (Shrl Satlsh Chandra): 
(a) Yes, Sir. A representation was 
made about the delay in rebate pay_ 
ments. 

(b) A statement is laid on the Table 
of the Lok Sabhn. 

STATEMENT 

Inquiries made from Delhi Adminis-
tration reveal that a sum ot 
Rs. 60,326'65 nP. for which claims 
were made by the co-operative 
societies in time was paid within the 
year 1958-59 itself. A further sum of 
Rs. 40.318' 30 nP. for which claims 
were received later relating to 1958-59 
has also been paid in January, 1960. 
A sum of Rs. 5,401'58 nP relating to 
the same year is likely to be paid 
shortly. In regard to 1959-60 claim. 
are under scrutiny and are likely to 
be paid shortly. 

(c) Does not arise. 
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U.S. World Trade Fair 

{ 
Shri Hem Baraa: 

.,10. Shrl S. A. Mehdl: 
. Shrl Arjun Slnl'h Bhadaurla: 

Will the Minister of Commene and 
Indnstry be pleased to state: 

(a) whether it is a fact that India 
propose to participate in the  Fourth 
U. S. World Trade Fair scheduled to 
be held at New York from the 4th 
May, 1980 to the 14th May, 1986: and 

(b) if so, what are proposed to be 
the broad outlines of our exhibition? 

The Deputy Minister of Commerce 
ad ladust..,. (SIIIrl 8allsb Chaa"'a): 
(a) Yes, Sir. 

(b) A statement is laid on the 
Table of the ~  [See Appendix 
II, annexure No. 42.] 

Exploitation of Copper In Slkkbn 

·131. Shrl L. Acbaw Slnl'b: Wi11 
the .... e MlDIII&er be pleased to 
state: 

(a) whether there is any proposal 
for joint exploitation of the rich 
copper ore resources in eastern 
Sikkim by India and Sikkim; 

(b) whether any negotiations have 
been started between the representa-
tives of India and Sikkim Govern-
ments; and 

(c) if so, with what results? 

Tbe Prime Minister and Minister 
of External Aftalrs (Shrl .Iawaharlal 
Nebru):(a) and (b). Yes, Sir . 

(c) The Sikkim Darbar have issued 
a proclamation creating a Company 
for the exploitation of copper ore 
resources in Bhotang deposit in 
Slkkim on the 27th February, 1860. 

Car Batteries 

.131. {Sbrl Shree Narayan On: 
Shrl Radha Raman: 

Will the Minister of Commene a..-d 
Industry be pleased to state: 

(a) whether attention of Govern-
ment has been drawn to the low 
quality of car batteries manufactured 
in the country; 

(b) if so, the steps taken in the 
matter; 

(c) whether the Indian Standarda 
Institution has been asked to 
standardise these batteries; and 

(d) if so, what result thereof? 



.. 
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'I1Ie MiDIster or Indutry (8hrl 
lbDulrhal Shah): (a) to (d). The 
Indian Standards Institution has 
already introduced specl1\cations for 
lead acid storage batteries. These are 
being utilised by some of the major 
predueers of ear batteries. The 
Cluellly on the whole is found to be 
Jlatisfaetory . 

aodloo .. bd....,. In 0 ...... 

"UI. Shri SaIIpJuua: Will the 
Mi.n.i&ter of C_ne ud lu .... rJ 
be pleased to state: 

Ca) whether It is a fact that the 
rate of rebate on the sales of hand-
loom cloth has been reduced to three 
Naya Paise in a rupee in Orissa as 
against six Naya Paise in a rupee 
,pven elsewhel'e in India; and 

(b) if so, what are the reasons for 
this difterence? 

TIle .,..,.,. Mlalster eI Oemmeree 
aUd IBdusbJ (Sbrl Sau.Ja Cbatln): 
(a) Yes, Sir. 

(I;) The Stale Government have 
reduced the rate of rebate with effect 
from the 10th November, 19511, so 
that the expenditure can be met from 
within the ceiling share allotted to 
thatState. 

Laud In Dtsplaeed r-' 
CeJoales In Deihl 

"7M. SJuoImaU Suehela Kripalul: 
Will the Minister of .ellaltl1ltaUoll 
aDd Mlaorlty Affairs be pleased to 
.'ate: 

Ca) whether it is a fact that Gov-
ernment have decided to charge 
'market' price from the allottee. for 
the land ~ displaced persons' 
colonies in Delhi; 

(b) on what basis the 'market' 
price will be calculated; and 

C c) whether the land prices pre-
vailina in the area. 8<lijtliniac these 
colonies will be laken into considera-
tion while fixing the 'market' prices? 

The Mlaloter of BeJaaldlltaUOD and 
Minority Affairs (Shrl Mehr CbaDd 

Khanna): Ca) Yes. This has been the 
policy from the beginrun •. 

(b) and (c). Market price of I.nd 
is aSRased according to the priDeS 
prevailing in the locality. 

D.lal L .... 

J 8hrl P. C. Borooah: 
'7Sl1 811r1 •. 1[. Deo: 
. 1 8brt 8. A. lIelldh 
L 8hrl Arjuu 81acll Bhada.ar1a: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a faet that the 
raidenee of Dalai La_ i. pmg to 
be shifted from Muasoorie to 
Dharamahala in Punjab; 

Cb) if so, when; and 

(C) the reasons for such decision? 

Tile •• rl ..... ta,. 8~ to the 
Mlalsler of E...... MaIrs tlhrl 
8adath AN Ilho): (a) to (c). The 
Dalai Lama's present accommodation 
at MwsflGl'ie had to be arlUlCed at 
very short notice and has alway. 
been relarded as tempoRl'Y. Iblee 
the Dalai Lama's arrival In India, t!Ie 
Government have been considering 
the question of a more permanent 
arrangement tor him .nd it bu JIOW 
been possible to And s.tlable .eeom-
modation at Dharamsala. It is 
expected that the Dalai Lama wiJI 
move into his new residence in 
Dharamsala in April this year. 

*"_,,. ~ fiI1mmn ~ 
1 ~1 ~  

~ 1 ~~~ ~
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Uranium Deposits 

rSbri Bam KriBban 
-{ Sbri Damanl: 
L Sbrl A. M. Tariq: 

Gupta: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 900 on the 15th Decem-
ber, 1959 and state: 

(a) whether any further reports 
regarding  uranium deposits occurring 
in Salem district have been received; 

and _,,!l.oI.' 

(b) if so, the nature thereof? 

Tbe Prime MlDlster and MlDIster of 
E:del'llal Mairs (Sbri JawabarIal 
Nebrn): (a) and (b). Yes. 'The latest 
report indicates that the deposit is 
superficial/ presumably derived from 
a distant source and precipitated at the 
present site from circulating ground-
water. Necessary investlgatjons have 
been started for tracing the source 

rock. 1,1: 

Payment of COIIIpt'DSlltion 

·'38. Sbri Kesbava: Will th" Minis-
ter of RebabWtation and Minority 

Alraln be pleased to state when shall 
complete settlement regarding com-
pensation be achieved in respect of 
claims of refugees from West Pakis-
tan? 

The Minister of RebabUitatlon and 
Minority Mairs (Sbrl Mebr Chand 
Kluuma): Only about 34,000 cases now 
remain to be settled against a total of 
4'86 lakhs cases. These ~  are 
expected to be disposed of by the 
middle of 1960. The claimants in 
whose favour Statements of Account 
are issued, will utilize the compensa-
tion amount on the purchase of pro-
perty from the Compensation Pool or 
on payment of public dues. 

Displaced Contraetors 

0139. Shrl Rameshwar Tantta: Will 
the Minister of RehabWtation and 
Minority Aftalrs be pleased to sta!e: 

(a) whether it is a fact that the 
Union Government issued a circular 
to States of Assam, Orissa and West 
Bengal in 1948 and subsequently_ not 
to demand earnest money from dis-
plaeed contractors; and 

(b) if so, whether that order is 
still in force? 

The Minister of Rehabilitation and 
Minority Aftairs (Shri Mebr Chand 
Khanna): (a) A Press Note was 
issued by the Government of India in 
June, 1948 stating that the displaced 
contractors who were unable to 
furnish securities, may for the pur-
pose of Government contracts offer 
personal securities. 

(b) No. In the Western region it 
was discontinued in June, 1954 and in 
!he Eastern region on 31st December, 
1957. 

Small Scale Induatrtes 

.'44>. Shrlmatl Ita Palehoudbarl: 
Will the Minister of C __ aad 
Industry be pleased to state: 

(a) whether it is a fact that a pro-
posal for establishing five industrial 
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~  on the pattern of those for CODversion of Platinum Ja&o 
small-scale industries in Japan with Gold 
Japanese collaboration in India is 
under the consideration of the Gov-
ernment of India; 

(b) if so. the 
posal; and 

details of the pro-

(e) when a final decision is likely 
to be arrived at? 

The MlDIster of Industry (Shrl 
Manabhal Shah): (a) to (c). Such a 
·suggestion emerged in the course of 
discussions with a Japanese delega-
tion which visited India in Septem-
ber, 1959. A prototype centre is 
being established with Japanese col-
laboration for sman and medium scale 
light engineering industries at 
Howrah. 

Indians In Burma 

·741. Dr. Ram Sabhar Sinch: Will 
the Prime Mlnlster be ~  to 
state: 

(a) whether the Indian Nationals 
residing in Burma and whose landed 
estates have been nationalised are 
permitted to repatriate their com-
pensation amounts to India; 

(b) if so, how much; and 

(c) if not, what steps Government 
propose to take in the ma tter? 

The Parllament&r7 Secreta..,. to the 
MlD1ster nf E:dernai Main (Shrl 
Sadath AU KhaD): (a) and (b). The 
Government of Burma have recently 
decided to grant facilities for 
repatriation of that portion of the 
compensation which is payable in 
cash. This is based on the value of 
the land nationalised subject to a limit 
ef Rs. 2,500. These facilities are not 
admissible in respect of compenoa lion 
payable in bo!lds. 

(c) Does not arise. 

r Shrl Auroblndo Ghoaal: 
."2. J Shrl Ram Krishan Gupta: 
......... ') 8hr1 Madhasudan Rao: 

" L Shrl P. G. Deb: 

Will the Prime Minister be pleased 
to state: 

(a) whether it i. a fact that. the 
Indian atomic scientists have found a 
method to convert platinum Into gold; 

(b) if so, whether any quantity of 
platinum has been converted into 
gold; and 

(c) if so. whether ;t is profitable 
from commercial point of view? 

The Prime Mlnl,"",r sad MlDIsler of 
• E:o:ternaI Main (Shrl lawaharlal 
Nehru): (a) The conversion of 
platinum into gold by neutron-irra-
diation in an atomic reactor, the 
separation of the resultant radioactive 
gold fr'Om platinum and its identifl-
ca tion has already been achieved 
elsewhere. The scientists of the 
Atomic Energy Establishment, Tram-
bay working in the American reactor 
at the World Agricultural Fair 
carried out an experiment in which 
radiogold was prepared from 
platinum. The experiment was 
undertaken as part of routine work 
and is not a new discovery. 

(b) The amount of platinum con-
verted into radiolold was about one 
hundredth of one millionth of a 
gram. 

(c) The radiogold has no value as 
bullion. It has great value as a 
radioisotope for research, medic .. , or 
industrial use. In any event, the 

~  ot platinum, which is 
more expensive, into gold would be 
uneconomic. 

.. 



Written A_sr. MARCH 9, 1980 Written AnsweTs 

Tn'e Arre_' wlOt Balruia 
·763. Shri P. C. Borooah: Will the 

Minister of Co_ree and IDduatry 
.be pleased to state: 

(a) whether it is a fact that nego-
tiations for a new trade agreement 
between India and Bul,aria were 
held recently; and 

(b) if so, the result thereof? 

The Depaty MiDi*r of Commeree 
.aDd ... ...,. (Shri Satish ChaIldra): 
(a) Yes, Sir. 

(b) A new Trade and Payments 
Agreement has been concluded on 
3rd March. 1960 for a period of three 
years with eft'ect from 1st January, 
1960. 

Tuttle Au'-atle ~ 
·Ut. Shrl Ram Krl8han Gupta: 

Will the Minister of C_ and 
1adDftry be pl"ased to refer to the 
reply given to Starred Question No.-
902 on the 15th December, 1959 and 
.sta&e: 

(a) whether the proposals for the 
manufacture of textile automatic 
looms in India have been considered; 
.and 

(b) if so, the result thereof? 

The MlllWer of lad .. try (Shrl 
Manubhai SIIah): (a) and (b). Of the 
two schemes of Mis. Central India 
Machinery Manufacturing Co., 
Gwalior, for the manufacture of 
Automatic looms, which were under 
.consideration of Government, Gov-
·ernment have since approved the 
. scheme for the manufacture of the 
Sakamoto type of looms in collabora-
tion with Mis. Enshu Weaving Machi-
nery Co., Ltd., Japan. The other 
$cheme of the firm for collaboration 
with Mis. British Northrop Ltd., U.K. 
for improving the quality of the 
looms now manufactured by them as 
well as for the manufacture of 
Northrop type of automatic looms is 
under negotiation between the 
·'Parties. 

PlaIa 01 lDdaatrlal ~ 

·765, Shri Bam_war Tan&Ia: Will 
the Minis&er -0 1'1aDDIDc be pleued 
to state ~  •• is a fact that Gov-
ernment ~~ '''Igested to industrial 
concerns to formulate their Five Year 
Plans with a view to co-ordinate them 
with that of Government? 

The Depaty Mllm&er of I'IaDDJac 
(Shrl S, N. Miahra): No, Sir. The 
Planning Commission, however, holds 
consultations with the represenUitives 
of the or,anised manufacturu.. in-
dustry /industrial associations and 
takes into account their views in 
formulating the programme in the 
Five Year Plans. 

Tea TrabakaJ Co_ 
·7ta, Slut ." C, ....... : Will the 

Minister of COllUllel'ee and ........,. 
be p'leased to state: 

(a) whether it is a fact that there 
is a proposal made by the Tea Board 
to introduce a tea training course in 
the Jorhat Agriculture College, Assam; 

(b) whether the opening of the 
same is held up because of delay in 
ilsuing sanction at the Central Gov-
ernment's level; and 

(c) if so, the reasons therefor? 

The Deputy MIoDIater of C_ 
aDd lDdus&ry (Shrl Satlsh CbaDdra): 
(a) A scheme for the introduction of 
difterent types of tea training courses 
in the Jorhat Agricultural College, 
Assam has been formulated by the 
Tea Board. 

(b) and (c). Certain poin t. are still 
being examined and are to be discus-
led with the Chairman, Tea Board . 
Thi. will be done very early. 

CIvU Works In Deihl 

815, ShlPl D, C, 8lIamIa: Will the 
Minis&er of Worka, HouaiDC .... Sa .. 
pi)' be pJellAlt!d to state: 

(a) the total amount sanctioned by 
the Central Government during 1958-
59 for the civil works in the ,enera! 
pool in Delhi; and 
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(b) total amount' to be spent during 
1959-60? 

The MlDIster of Work •• Ho""", and 
:kpp.Iy (Slut K. C. Beddy): (a) The 
amount sanctioned durinl the year 
1958·59 for civil works in the General 
Pool debitable to the head '78-Delhi 
Capital Outlay' and all other works 
debitable to the head '50-C.W.C.', was 
Rs. 5,33,0.:,4110. (The wo.-ks included 
new works as well a. works-in-pro-
;gress). 

(b) The total expendi ture expected 
to be incurred during the year 1959-
o8Il on such works, including those 
approved during the year 1959-60, is 
R •. 5,02,58.700. 

Water Supply 1u Belugee Markets. 
New Dellal 

18.. SIHi D. C. Sba ..... a: Will the 
"Minister of llehallllltatloa ..... MIao-
rlty Ail..... be pleased to state the 
nature of steps taken or proposed to 
'be laken to improve water .upply in 
"the refugee markets in New Delhi? 

The Mbdster of BellabllltatJon nd 
Mlaorlty Allah.,. (StU-1 .ebr Cballd 
KIIallD&): The Ministry of Rehahllita-
·tion have constructed six markets for 
-clisplaced persons in New Delhi. The 
responsibility for looking after water 
'supply in aU these markets is that of 
the New Delhi Municipal Committee. 

y ... th .m.laymut aDd Vocational 
GuitIaDae Scheme 

887. Shri Siddiab: Will the Mini.ter 
·of LalJour ..... Employment be pleas-
ed to state: . 

Cal whether under the youth 
Employment and Vocational Guidance 
'Scheme, sections have been opened in 
the Employment Exchange in Mysore 
State; 

(b) if .0, the number thereof; 

(c) their locations; and 

(d) the results achieved so far? 

The Deputy MlDIater of Laboar 
~S  Ahid AJI): (a) Yes. 

(b) 2. 

(e) Employment )b:change. 1Ianp_ 
lore; District Employment Exchange, 
My.ore. 

(d) I. Number of applicants guided 
in ~ 81  

II. Number of applicants 
individually-352. 

,uided 

III. Number of applicants given in-
formation individually-208. 

IV. Number of guidance prolll·a.ll-
mes held at Employment Exchanges 
and in schools-M3. 

These ftgures relate to the guidance 
work at Banlalore only during the 
year 1959. The scheme started func-
tioning at My..,re in December. 1_. 
~  Rural Forum. In Andbn ......... 

/""a .. Silon ..... _ .. n Rae: Will the 
,,,r I\Iinilter ~  ......... -

cutIDc be pleased to state: 

(a) the number of Radio Rural 
forums or clubs formed in the Com-
munity Development Blocks in Anc\hra 
Pradesh after launchinl the scheme 
of Radio Broadcasts on Agriculture: 
and 

(b) the number of enquiries receiv-
ed from each of these forums by the 
All India Radio S1Stion in Andhra 
Pradesh? 

The Mlnlskr of WenaatioD uuI 
Broadcasting (Dr. Keskar): (a) Since 
the inauguaration of the Radio Rural 
Forum Scheme 1011 FOI"WIII have been 
fot'med in Andhra Pradesh. 

(b) 1528. 

.... t. oifWw po !flo ~ 
'flIT ~ ft1IT m... q,ft- ~ ~ 

~  : 

~  'flIT lit" ~ fit; 'Ilrnfl1f 
omJI'r lIomor iIr m% ~ ~ it 

~  ; 

.. 
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(w) ~ ~  lR"I ~  ~1 
ml 

Productivity Team for Plastic Industry 

I Shri S. C. SallWlta: 
.110. Shri Sabodh llaDsda: 

Shrl R. C. MajhI: 
L Shri Ram Krishan Gupta: 

W ill the Minister of Commeree and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
1436 on the 15th December, 1959 and 
state: 

(a) whether the Report submitted 
by the Productivity Team sent abroad 
to study the Plastic Industry, has 
been scrutinised by Government; 

(b) if so, what steps are going to 
be taken to improve the Industry in 
India; 

(c) which countries were visited 
by the team; and 

(d) what is the amount of expendi-
ture incurred on the team? 

The MiDllRer of Industry (Shrl 
Manabhal Shah): (a) The team has 
not yet submitted its report to the 
National Productivity Council. 

(b) Does not arise. 

(e) lta1y, the U.S.A. and Japan. 

(d) The' National Productivity 
Council has incurred an expenditure 
of Rs. 2,493 on this Team in India. 
Details of the expenditure incurred 
abroad are not yet known but it i. 
estimated that this expenditure, which 
was met by the Technical Co-opera-
tion Mission of the U.S. Government 
was about $ 25,000. 

ladastrlal DevelopbleDt of PUDjab 

891 J Sbrl Ram KriahaD Gupta: 
.\ Sbrl Ajlt SlDch Sarhacll: 

Will the Minister of Commerce aad 
1adaalr7 be pleased to refer to tile 
reply ,iven to Unstarred Question No. 
590 on the 27th November, 1959 and 
state: 

(a) the details of progress made in 
the assessment for the establishment 
and development of new IndustTies 
in the State of Punjab; and 

(b) the .teps taken or proposed to 
be taken to establish these new In-
dustries? 

The MlDIster of Industry (Shrl 
Manabhal ShiIh): (a) The area survey 
reports of the Punjab are under exa-
mination by ttle Stale Government. 
The Techno-Economic Survey of the 
State being conducted by the National 
Council of Applied Economic Re-
search. New Delhi, is in progress and 
is expected to be ready by the mid-
dle of 1960. 

(b) The recommendations contained 
in these reports will be taken in t'O 
consideration by the State Govern-
ment while formulating proposals for 
inclusion in the State Third Five Year 
Plan. 

Manufacture of Higb Grade Salt 

892. Shrl Ram Krlshan Gupta: Will 
the Minister of Commeree aDd indus-
try be pleased t'O refer to the reply 
given to Starred Question No. 879 on 
the 15th December, 1959 and state the 
nature of progress made so far in the 
manufacture of high grade salt for 
A1kali industry in India? 

The Minister of Industry (Shri 
Manubhal Shah): 1. Negotiations witb 
a German firm for the installation of 
a washery plAnt at Sambhar Lake for 
production of high grade salt are in 
progress. 

2. Two shafts are being sunk at 
Mandi to develop thp mining On dry 
mining basis. The .cheme for wet 
mining will be oonsidered after the 
.haft. have been sunk. 
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3. Preliminary data for establish-
ment of salt works at Contai in West 
Bengal and Vedaranyam in Madras 
and also in Andhra Pradesh is being 
collected. 

Expori 01 lIIIea 

J Shrl Ram Krisho G.pta: 
883. \. Shrl Vldya Charm Shakla: 

Will the Minister of Commeree and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
135 on the 19th November, 1959 and 
.tate: 

(a) whether the Sub-Committee of 
the Mica Export Promotion Councn 
has since examined the programme for 
export of mica in consultation with 
the members of the mica export trade; 
and 

(b) if so, the result thereof? 

Th" Deputy Minister of Commerce 
and Industry (Shri Satlsh Chaadra) : 
(a) and (b). Yes, Sir. The Export 
Promotion Council has expressed its 
desire to participate in the program-
me for popularising the consumption 
of mira in the United States. Fin-
ancial implications of t'he proposal are 
bein g examined. 

Disposal of Tohaeeo 

~ 4  Shrl Ram Krishan Gupta: Will 
the Minister of Ccnameree oel laclus-
try be pleased to refer to the reply 
given to Starred Question No. 136 on 
the 19th November, 1959 and state: 

(a) whether Government has since 
considered the l'entative measures 
suggested for disposal of the tobacco; 
and 

(b) if so, the result thereof and IInal 
decision taken? 

Th" Depaty MID\ater 01 C_ree 
aael lad.....,. (Sbri Sau.h Chandra): 
(a) Yes, Sir. 

(bl AB a result of the steps taken, 
surplus stocks to ~  of about 
7'0 million Ibs. out of the estimated 
accumulation of 8 million Ibs. of Natu 

tobacco have been liquidated and the 
remaining stocks at present are re-
ported to be les. than 1.0 million lb .. 
useable Natu Tobacco. 

TIlDe OK 
185. Shrl P. E. OeD: Will the Minis-

ter of Commeree od ladastry be 
pleased to state: 

(a) the quantity of tung 011 for uae 
in surface coating imported into India 
during the years 1958-59 and 1959-60 
so far and the amount of lorei"n ex-
change involved; 

(b) how it is used in the country; 

(c) ~  indigenous production 
of Dehydra ted Castor Oil can be taken 
up on a commercia'l scale as a result 
of research carried out at the Regional 
Research Laboratory, Hyderabad; 

(d) the IInance. that will be re-
quired to set up an industry for its 
production; and 

(e) whether any application for 
licence has been received for ~ pro-
duction in the country, or whether 
Government want to ~  it in the 
Public Sector? 

The Minister of ,nelaltry (Slorl 
II 'anaN,a! Shah): (a) 344 tons and 182 
to. '. of Tung Oil valued Rs. 5'65 lakhs 
and Rs. 3'11 lakhs were imported 
during 1958-59 and April-September, 
1959, respectively. 

(b) Tung Oil is used mainly as • 
drying oil in surface coaling industry 
e.l1. waterproof varnishes, wall and 
floor paints, enamels, lacquers, inks, 
on cloth and Linoleum. 

(e) Yes, Sir. 

(d) and (e). Accordine to the esti-
mate prepared by the National Re-
search Development Corporation of 
Jndia. New Deihl, an Industry for the 
production of Dehydrated Castor 011 
can be set up for a cost of Rs. 2.75,_ 
nnly. and that arrangements have been 
made with Messrs Jyant 011 Mills, 
Bombay, to produce thl. 011 on a_-
merclal scale. The unit il expected 
to ,0 Into production shortly. 
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No application for a licence under 
the Industries (Development and Re-

~  Act, 1951 has yet been 
received nOr is there any proposal to 
manufaclure this item in the public 
sector. 

Can-Sealing Composition 

8116. Shrl P. K. OeD: wm the Minis-
ter of Commerce and Industry be 
IIleased to state: 

(a) the quantity of can-sealing com-
position imported into India in the 
years 1958-59 and 1959-60 so far and 
the amount of foreign exchange 
involved; 

(b) how it is used in the country; 

(c) whether indigenous manufac-
ture of the can-sealing composition can 
be taken up on a commercial scale as 
a result of research carried out at the 
National Chemical Laboratory, Poona; 

(d) the finances t'hat will be re-
quired to set up an industry for their 
manufacture; and 

(e) whother any application for 
licence has been received for its 
manufacture in the country t or 
whether ~  want to manu-
facture it in the Public Sector? 

The Minister of Industry (Shrl 
Manubhal Shab,' (a) As this item is 
not separately shown in the trade 
classification, import figures are not 
available. 

(b) For sealing the seams of metal-
lic cans ~ for storing vari:lus pro-
'uct. such as foods, fruits, oils, palntl!. 

(c) Yes, Sir. The process develop-
ed at the National Chemical Labo-
ratory, Poona, has already been le8ll-
ed out for commercial exploitation to 
an Indian ftrm for a period of 14 ,ears 
en an exclusive basis for the whole 
III India. 

(d) A unit with an annual produc-
tion capacitY of 30,00II lb.. for can-
_line compoaltlon is estimated to 
COlt Ka. to,OOO. 

(e) A firm has been licensed for 
the manufacture of 120,000 lbs. pcr 
annum. The Government do not pro-
pose to set up a unit in the Public 
Sector. 

Optical Glua 

. 897. Shrl P. K. Dec: Will the 
Minister of Commeree IUId Industry 
be pleased to stoate: 

(a) the quantity of optical glass 
imported into India in the years 1958-
~  and 1959-60 so far and the amount 
of foreign exchange involved; 

(b) h:lw it is used in the country; 

(c) whether indigenous production 
of optical glass can be taken up on 
a commercial scale as a result of 
research carried ~ at the Central 
Glas. and Ceramic Research Institute, 
Calcutta; 

(d) the finances that will be requir-
ed to set up an industry tor its pro-
duction; and 

(e) whether Qny application for 
licence has > <ren I', 'ceived for its pro-
duction ir. "ue countory, or whether 
Government want to produce it in the 
Pub1ic Sector? 

The Minister ot Industry (Shrl 
Manubhal Shah): (a) The imports of 
'optical glass blanks' and 'Optical and 
spectacle glass unworked' durinc 1958-
59 and 1959-80 (April-November, 
1 ~  are as foUows:-

Optical 
Year Glaa. 

Blanks 

Optical 
Gla •• & Sr<ctacle 

GillS Un\\,orhd 
------------------

Quantity Value QUlntity V.lv. 
cwts. R •. cwtl. R •• 

1 S8 ~  
:9$9«1 

928 380,000 694 3So.ceo 

(April to Nov, 
1 ~  988 4S6,ooo 870 373,000 

(b) Optical G18l11 Is used in the 
manufacture of Optical Instruments 
used in scientific research, astronomi-
cal atudletl. camet'U, projeclOl's and 
a wide ranp of lire-control equip-
ment for defence purpooes. 
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(c) The Central GlaBs and Ceramic 
Re_reh Institute, Calcutta has suc-
ce .. fully produced Optica1 Glass. A 
Plant for the production of optical 
glass has been erected at. the Institute 
for meetin, the requirements of the 
country. 

(d) An expenditure of Rs. 1,97,000 
has been incurred on the Pilot Plant 
set up by the Central Glass and 
Ceramic Research Institute upto 31st 
March, 1959. A provIsion of 
Rs. 12,M,OOO has been included in the 
current year's budget for the purpose. 

(el No application has been receiv-
ed from any private party for the 
manufacture of optical glass in India. 

Active Car1loD 

B9B. Shrl P. K. Deo: Wil'! the Min-
ister of Commeree and Industry be 
pleased to state: 

(al the quantity of Active Carbon 
imported into India in the years 1958-
59 and 1959-80 so far and the amount 
of foreign exchange Involved; 

(b) how it is used in the country; 
(c) whether indigenous procluction 

of Active Carbon from coal "an be 
taken up on a commercial ~  as a 
result of research carried out at the 
Cent.ral Fuel Research Institute, 
Jealgora; 

(d) the finances that will be requir-
ed to set up an industry for its pro-
duction; and 

(e) whether any application ~  

licence has been received for its pro-
duction in the country, Or whether 
Government want to produce it. in the 
Public Sector? 

TIle. MbIIIter 01 lad....,. (SUI 
..... "haS llbah): (a) The import 
statistics of AeUvated Carbon In the 
""ara 11151-59 and 1958-80 (April-
NOV1!ll\ber) wel'e aa fol1owl:-

Yea, 

19,B-S9· 
1 ~ 6  (Anfil-

No ... mher) , 

Quln,i,y Value 

ewts. Rs. 

S,96o .6.ot.000 

~ S8 4.94,000 

(b) It is ~  in decolourlsation and 
deodourisation of edible and non-
edible vegetable oils like ground-nut 
oil, cottonseed oil, castor oil, linseed 
oil etc. It is also Uled in the refin-
ing of mineral oils, drugs and 
pharmaceuticals, ftne chemicals, 9upr. 
glycerine and gases, like carbon dio-
xide etc. 

(c) The process for the manufac-
ture of Act'vated Carbon from coal at 
the Central Fuel Research Institute. 
Jealgora, is still in an experimental 
stage. 

(d) In view of the answer to part 
(c) above, the question has not been 
examined yet. 

(e) A few applications for licence 
for the manufacture of Activated Car-
bon were received but since the 
labour strength was Ie.. than 50, no 
11cence was issued tl! them. Regional 
Research Laboratory, Deccan and a 
few other firms are engaged in th .. 
manufacture of this item, by using 
some other proces.. Government do 
not propose to take up the manufac-
ture at Activated Carbon in the 
public sector for the present., 

bonleetonlc and Nleotanlc Acids 

899. Shrl P. K. Deo: Will the Minis-
ter of Commeret> and IDdastry be 
pleased to state: 

(a) the quantity of !sonicotonic and 
Nicotonlc Acids imported into India 
in the vears 1958-59 and 1959-80 so 
far and' the amount of foreign e"-
change involved; 

(b) how they are used in the 
country; 

(c) whether indil"nous production 
of Isonicotonic and Nlcolonic Acids 
from Betaplcoline can be taken up on 
a commerical scale 8. a result of re-
search carried out at the Central 
Fuel Research Institute, Jealgora; 

(d) the finances that. will be requir-
ed to set up an industry fot their 
,roduction; and 

Ce) whether any applieation for 
Iicen(!e hal been re.,.ived for their 
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production in the country, or whether 
Government want to produce them In 
the Public Sector? 

The MlDJster of IDdust..,. (Shri 
Manubhal Shah): (a) to (el. The 
quantity and value of Nicotonic Acid 
imported into India durine the years 
1958-59 and 1959-60 (April-November) 
are furnished below: 

1958-59 Quantity 
Value 

· 17,03Slbs. 
.RI. ~  

1959-60 Quantity 
(April- Value 

Novcmbe-r), 

· 31,639 1bs 
· R •. 30ij,OOO 

Information regarding import of 
!sonicotonic Acid is not available. 

N icotonic Acid is being used as an 
imported intermediate in the manu-
facture of Nikethamide, a lung and 
heart stimulant. It also finds a use as 
a Vitamin along with Nicotinamide. 
Isonicotonic Acid is used for the manu_ 
facture of Isonicotonic Acid Hydrazide, 
an anti T.B. drug, 

A process for 'Improvements in or 
relating to the preparation and isola-
tion of Isonicotonic and Nicotonic Acins 
from Betapicoline cut' has been deve-
loped at the Central Fuel Research 
Institute, Jealgora and is covered by 
an Indian patent. The process I. con-
sidered suitable for commercial explo-
itation provided the raw materials be-
come easily available. The r.,.,n'1cidl 
investment required for the produc-
tion by the above process has not !teen 
worked out and is not available. 

The production of Nicotonic Acid 
from Betapicoline i. a well e"t"blish-
ed process already in ule in the coun-
try. I80nicotonic acid is not obtained 
from Beta picoline but from Gamma 
picoline. Several manufacturers of 
I.N.H. starting from Gamma pico\lne 
obtain lROnicotonic acid as an inter-
mediate product, 

Two firms are already producing 
Nicotonic acid and Nicotinamide frnm 
imported Betapicoline or Ethyl 
Methyl pyridine, Several firms are 
"roducing 180nieotonlc ac:ld and I.N.H. 
from imported Gamma ~  Pro-
duction of I.N.H .. in the public lector 
Is also under COftslderatJon. 

Market at Janpath, New Dellal 

900. Shrl Ram Krlshan Gupta: Will 
the Minister of Works, Boualnr anti 
Supply be pleased to refer to the 
reply given to Unstarred Question No. 
587 on the 27th November, 1959 and 
statc: 

(a) whether the details regarding 
the construction of Market at Janpath 
ha vc been finalised; 

(b) if so, what are they; and 

(c) the nature of progress made so 
far in this direction? 

The Minister of Work., Bouiq 
and SIlPply (Shrl K. C. Be"',): (a) 
Not yet. 

(b) Does not arise. 

(c) Consequent on some change in 
requirements, the plans have to be 
revised. 

Esport of !""nranese Ore 

901. Shrl VJdaya Chann Shukla: Will 
thE' Minister of Commerce and In-
dust..,. be pleased to state: 

( a) for how many occasions the 
Committee formed by Government for 
promotion of manganese ore export 
trade, had met during the year 1859; 

(b) the particulars of the decisions 
or recommendations made by the 
Committee at such meetings; and 

(c) the action taken by Government 
thereon? 

The Deput, Mint., of C_eree 
aDd Industry (Shn Satlsh Chandra): 
(a) to (c). The Sales Promotion and 
Development Committee to which the 
Hon. Member is presumably referrin, 
was not to a Committee set up by 
Government but by the State Tradinr 
Corporation. It consisted of repreHn-
iative. of quota holders, mine owners 
and the Sta te Trading Corporation. 
The Commitee has met 6 times since it 
was fo"l'ed, though it met nnly 1m'" . 
in 11159. It wa. found that owine to 
the strong sectional interests tha 
Committee was not able to make any 
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useful suggestions tor evolving suit-
able arrangements lor collaboration 
which would be of general benefit to 
all interesls. In view 01 this the 
Committee has virtually ceased to 
function, and no attempt has therefore 
been made to prepare any formal re-
port or record recommendations as 
from the Committee. 

WooIIea lDIIutrJ 

IIOZ. Shri Damanl: Will the Miniater 
of Commerce aDd ladastry be pleas-
ed to state: 

(a) the prolress made by the Wool-
len Industry in the country during 
the last three years; and 

(b) what assistance, if any, has been 
granted to th" woollen industry by 
Government directly or indirectly 
during the above period? 

The Deputy MiDlster of C_ree 
aDd ladastry (Shri Satlsh ChaDdra): 
(a) and (b) A statement is laid on 
the Table [See Appendix II, annezure 
No. 43] 

Employ_' Providtlllt FlUId 

903. Shrl T. B. VlttaJ !tao: Will the 
Minister of La1loar IUld Employmeat 
be pleased to state: 

(a) the main recommendations 
made by the Board of Trustees, Em-
ployees' Provident Fund at its meet-
ing held on the 7th January, 1960; 

(b) whether the proposal to consti-
1II1te a Regional Board for Andhra 
Pradesh was discuased at the meetin,; 
and 

(c) if so, the nature of decision 
arrived at? 

The Depaty MlDlater of LaboDr 
(Shrl Abid All): Ca) (i) Creation of 
Regional Committees tor various 
States. 

The Board reiterated its previous 
decision not to set up any new Re-
gional Committees and recommended 
ma' ntenance of status quo in this re-
,.rd. 
407(ti» LSD.-3 

(iI) Creation of a Special Reserve 
Fund tor payment of provident fund 
to outlOlng members or their nomi-
nees or heirs where the employe .. 
have not paid in full the amount of 
provident fund contributions. 

The general view at the meeting 
was that in case a Special Reserve 
Fund could be constituted it should 
be made available, to begin with, on17 
to the following categories of sub-
seribers, 1IIz, 

(I) Those who retire on super-
annuation at or after IS 
years; 

(ii) On the death of the IUbs-
criber; and 

(iii) In the case of total permanent 
disability certilled by a Medi-
cal Board set up by the Board 
of Trustees. 

(b) No. 

(c) Does not arise. 

CorporaUoaa for Small Scale 
IadDShiel 

f Shrl P8IIrarkar: 
11M. L Shri Ajlt SinJ'h Sarbadl: 

Will the Minister of Commerce &lid 
IadDStry be pleased to refer to the 
reply given to Starred Question No. 
844 on the 7th December, 1959 and 
state the progress since made in the 
establishment of a corporation tor 
small scale industries in each State! 

The Mlntater of IndDstry (ShrI 
MaDubhal Shah): All the Chief MiniR-
ters of the State Governments have 
been addressed commending the 
small scale industries Board's resolu-
tion recommending the setting up of 
State Corporations for small seale in-
dustries. 

Uttar Pradesh Government has set 
up a State Corporation. The Govern-
ment of Mysore have accorded aanc-
tion recently for the settin, up of a 
small industries Corporation. State 

.. 
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Governments of Assam and Orissa 
have included in their Annual Plana 
lor 1960-61, schemes for settinl up of 
a Marke.ing Corporation and a Small 
Industries Corporation respectively. 
Bihar and West Bengal Governments 
have informed the Small Scale Indus-
tries Board that they would attempt 
to set up Corporations by 31st March, 
1960, but proposals ,in this regard have 
not been received from these two 
Governments. Punjab Government 
have under consideration' a scheme 
lor setting up of Punjab Industrial 
Marketing and State Trading Corpo-
ration in III Plan. 

Mcldent Ia Coal MIDes 

M5. Shrl Madhasadall Bao: Will 
the Minister of Laboar aDd EmploJ-
meat be pleased to state whether 
Government have ordered an enquiry 
into the causes that led to the death 
of three labourers at No. 5 incline 
Kothagudium in Rudrapur Division 
on the 9th December, 1959? 

The Depaty Minister or La ...... 
(Slut Abld All): The accident was in-
quired into by a Regional Inspector 
of Mines, The number of lives lost In 
the accident was two, and not three. 

EmploJee&' State Iuaranee 
Corporatloa 

!HI6 .r Shrl Sublman Ghase: 
. l Shrl D. II. Chavan: 

Will the Minister of Labour aDd 
EmpIOJmeJlt be pleased to state: 

(a) whether the Director-General 
and Chief Accounts Officer of the 
Employees' State Insurance Corpora-
tion are retired men; and 

(b) if 80, what were their last posts 
when they retired? 

The DetlatJ Minister of Labour 
(Shrl Abld AU): (a) The Chief Ac-
counts Officer Is a retired man where-
as the present Director-General il not. 

(b) The Chief Accounts OftIcer wu 
holding the same post before retire-
ment. He belonged to the indian 
Audit and Accounts Service. 

HeavJ lJuIastrl. III BombaJ 

907. Slut Assar: Will the Minister 
of 'Commerce aad lJuIastrJ be p.eu-
ed to state: 

<a) w'hether Government propoa 
to set up any Heavy Industry in the 
Public or in Private Sector in the 
Ratnagiri District of Bombay State to 
utilise the power likely to be avail-
able from Kayne Project; and 

(b) if 10, the details thereof? 

The MlDIster or IadastrJ (Slut 
Manabhal Shah): <a) and <b). A pro-
,Posal for setting up an Aluminium 
Plant at Chiplun, Ratnagiri District in 
the private sector with power supply 
from the Koyna Proj ect has been ap-
proved. A technical Committee is also 
examining the pOlsibility of setting up 
a Fertilizer factory in the public sec-
tor by utilising the tail waters and 
energy from the Koyna Project. 

Lew Jacome Groap Hoasiac Seheme 

908. Shrl Banphi Thakar: Will the 
Minister of Works, Boaslq aDd Sap-
plJ be pleased to state: 

<a) the amount of loans given un-
der the Low Income Group Housing 
Scheme in the rural areas of Tripura 
during the Second Plan period; and 

<b) the total number of loan_ 
Sub-Division-wise? 

The DepatJ Minister or Worb, 
Housing aad SapplJ (Slut AnIl J[. 
Chanda): <a) and (b). The Low 
Income Group Housing Scheme being 
.sentially a Scheme for relieving the 
housing shortage in urban areas, no 
loans under it have been advanced in 
the rural areas of Tripura. LoanII 
amounting to Rs. 350 lakhs were how-
ever, sanctioned upto the end of 
December, 1959, under the Scheme for 
the construction of 63 houses in the 
urban areas of Agartala Sadar and 
Kailasahar sub-dlvhlons of Tripura, 
against which the amount actuallJ 
disbursed totalled Re. 3 ·29 lakha. 
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Concrete ProduetlCID Factor7 

I11III. SIIrI Baghaaath SlDch: Will the 
MinisLer of Commeree aDd Iadll8trJ 
be pleaJed to state whether it is a fact 
that a Conc,"ete Producuon Factory is 
being set up in Bombay as an Indo-
U.K. joint ~  

The Minister of IndIIstrJ (SIIrI 
Manubhai Shah): The Governmel)t of 
India are not aware of any Concrete 
Production Factory being set up in 
Bombay as an Indo-U.K. joint venture. 

ilmenite Saud In Batnqlrl 

II •• Shri ABsar: Will the Prtme 
IIInlster be pieased to state: 

(a) whether it is a fact that Ilmenite 
sand is availabie in iarge quantity at 
Malgund, District Ratnagiri (Bombay 
State); 

(b) whether it is a fact that the 
percentage of Titanium in that sand 
II 45 to 50 per cent; 

(e) whether it is a fact that export 
of tha t sand has been stopped for the 
luI five years; 

Cd) if so, the reasons therefor; and 

Ce) whether there is any scheme to 
... t up a refinery plant in private or 
public sector for the production of 
Titanium and other byproducts? 

The PrIme MlnJllter aud MInIster or 
.zternal Affairs (Shri lawaharlal 
Nebl'll): (a) Yes. 

Cb) The Titanium (Ti02) content in 
the sand varies from 20 to 50 per cent. 

(e) No. 

~  Does not arise. 

(e) There is no proposal at present 
to set up a refinery piant for the pro-
duction of Titanium in the private or 
PUblic sector. There Is aiready a 
plant in Kerala for the production of 
Titanium dioxide. An application 
trum a private party for an indu;trial 
licence for establishment of a new un-

dertaking for the manufacture of tita-
nium dioxide is under consideration of 
the Ministry of Commerce and In-
dustry. 

Collection of statlltles 

911. SIIrI Kallka SlDch: Will the 
Prime MiDlster be pieasel to sta.e: 

(a} the number of piantation or 
Commerciai concerns referred to in 
sub-ciause "(ix) of ciause (bj of sec-
tion 2 of the CoUection of StatisUcs 
Act, 1953, State-wise and Union ter-
ritory-wise of aU categories ~
iy, which have been notified under 
law or not yet notified for the pur-
poses of coUection of statistics; 

(b) the number of factories and 
other industrial" concerns of different 
categories of the aforesaid regions 
. notifted or not notifted for coUection 
of statistics; and 

(c) the number of persons em-
pioyed by plantations, factories and 
industriai concern3 each, according to 
ftgu"res maintained by the department 
and according to iast returna lub. 
mitted? 

The Prime Mlulter aud MlnlBter of 
Ezternal Affairs (Shri lawsharlal 
Nehru): (a) to (c). Colleetion of 
statistics under the Collection of 
Statistics Act, 1958 has not yet been 
undertaken as the ruies under that 
Act were finalised only in Jan3ry, 
1960. The information required t., 
therefore, not available. However, 
an annual census of Indian manufac-
tures was being conducted in respect 
of 28 major industries covering fac-
tories employing 20 or more workers 
on any day and using power. Infor· 
mation regarding the number of such 
factories and the number of persons 
employed therein, industry-wise and 
State-wise, is contained in the reports 
i •• ued by the Cabinet Secretariat, 
copies of which are available in the 
Library of the Houae. The latest reo 
port, "iz., "12th Census of Indian 
Manufactures 1857 (Summary Re-
port)" relates to 1857. 

... 
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811. Sbrl Kallka Slnrb: Will the 
Minister of PlanDlDr be pleased to 
state: 

(al whether the joumals published 
under the auspices of Planning Com-
mission are distributed throughout 
India under Borne system or rules; 
and 

(b) if so, the method of dIstribu-
tion, the number of copies of journala 
distributed and the class of libraries. 
institutel or let of individuals to 
whom luch journals are sent tree or 
on subscription? 

The Deputy MIDI8ter of ~ 
(Sbrl S. N. Mlshra): (a) No joumal 
is published under the auspices of the . 
Planning Commission. 

(b) Does not ari • .,. 

BUIJ Areas of PUDjab 

813. Slut Bem Raj: Will the 
Minister of PI&DDJur be pleased to 
state: 

(a> the amount spent during the 
first four ycars of the Second Five 
Year Plan in the hilly areas of 
Punjab; 

(b> the amount that was allotted 
for them for the first four yeara of 
the Plan; 

(c) the amount of shortfall durIng 
these four years; and 

(d) the amount proposed to be spent 
during the fifth year of the Plan? 

Tbe DeputJ Mlntster of P'aDDlur 
(Sbrl S. N. Mlshra): (a) and Cb). '!'he 
Hilly Are... (If Punjab haye yet to 
be defined. Moreover, during the first 
four years no allotments were made 

for the hilly and plain areas &epa-
rately. It is, therefore, not possible 
to state the amount spent preclsaly. 
Roughly, it is calculated that the 
amount actually spent in the t\Nl 
three yearS and the amount budgotacl 
in 1959-60 would come to about Ra. • 
crores. 

(c) Does not ari .... 

(d) About RI. 202 Iakhs. 

trW, ~ ~ '""'" : IRT ~ . ~ ~ 1  II"lft" "t amf.t * ~ 
~  

(IJ) ~  tut ~ ~ 
~  m: 

.. ~ ~  QIo) : 
(IJ) H .. ~ m: ~  ~ n 
itl 

(111') \\ iiIr.t\1r i1I" it !IIh: ~~  

U'"I" " it I 
Plan PublleltJ 

815. PlUlillt D. N. 'liwarl: Will the 
Minister of PIaDDiur be pleased to 
state: 

Ca) the steps taken t'l make the 
people plan conscious; and 

(b) whether any separate orgalllsa-
tion is proposed to be set up for the 
purpose? 

The Deputy Minister of Pl&DDJur 
(Shr\ S. IN. Mlsbra): (a) The publi-
city programmes and the various 
schemes of development of the Central 
and Sbte ClovcrnmcIlts are designed 
to promote interest and a sense of 
participation in the national plan. 

(b) No. 
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Palm Gar IDIIa8trJ 
811. Shrl Jhallul SIDJIa: Will the 

Minister of Commeree aDd 1luJ1I8try 
be pleued to state: 

<a> the extent of expansion achiev-
ad In Palm Our Industry during the 
eurtent Plan; 

(b) the nature and extent of handi-
('aps hindering its progress; and 

(c) the measures proposed to be 
taken in tbe matter? 

'!'lIe anm.ter 01 1IIIIuk7 {liltri 
M ..... lIaI Shah): (a) to (c). A state-
ment containing the required infor-
mation ia placed on the Table. [See 
Appendix II, annexure No. 44 J. 

Small lluJutrlea Sen1ee IDstitute 

917. Shrl S1Ibbiah Ambalam: Will 
the Minister of Commerce aDcl 1luJaa-
try be pleased to state: 

(a) whether the survey report of 
the East Ramanathapuram area in 
Madras State has been submitted by 
Cbe Small Industries Service Institute; 

(b) if so, whether a copy of the 
report will be laid on the Table; 

(c) whether an intensive survey of 
the area with Karkaikudi u the 
Centre, to study the industrial poten-
tial of the region for the setting up 
of small industries i. expected to be 
taken up; and 

(d) if so, the details thereof? 

Tbe M1DiRt.er of lncJasiry (Shrl 
Manabllai Sbah): (a) to (d). In 
Novem""", 1959, the Economic Team 
attached to the Small Industries Ser-
vice Institute, Madras started an In-
tensive survey of the whole of Rams-
nathapuram District including KaTkai-
kudi to study the industrial potential 
for the setting up 01 the Small Scale 
Industries in the District. After 
completion of the survey, the Institute 
has submitted the draft report which 
Is being examined. 

AccIdeRIB In ..... 

.11. 8brl B_ 1Iana: Will the 
Minister of Labour aDd EmploJmeDt 
be pleased to state: 

(a) the fatality percenta,e in mines 
per thousand persons employed in 
India during 1957-58 and 1958-59; and 

(b) the .teps taken by Government 
to ensure safety in mines and how far 
they have been implemented? 

The Deputy Minister of Labour 
(Shrl AblcJ All): (a) 

Year 

1957 
1958 
1959 

Death rate 

tru.:!"d 
persons 

employed. 

0'40 
0'77 
0'43 
(Pro-

visional) 

(b) Continuous elforts are being 
made by the Mines Inspectorate to 
ensure safety in mines by implement· 
ing vigorously the provisions of the 
Mines Act, 1952. 

~ Bald.el'll In Ka8bmft-

818 r Sui P. G. Deb: .1. Shrl Arjan SID&'h BIwIaIII'Ia: 

Will the Prtme MIDIater be pleaaecl 
to state: 

(a) whether a Pakistani raider wu 
killed in an encounter in Bijhama 
Sector of Kashmir on the 8th Janu-
ary, 1960; and 

(b) if 80, the details thereof? 

The PrIme MIDIIIter ad MIaI8ter Of 
I!:sternal Aftal... (Shrl .l'a __ I'Id 
Nehru): (a) and (b). On January 8, 
1960-not January 8 as stated in the 
Question_ party of PAKIPOlt raid-
ers walked into a police ambush 
about 800 yards on our side of the 
Cease Fire Line and 8t miles Nol'I.h 
West of Uri. In the encounter _ 
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intruder was shot dead and two were 
captured. The person who wa. 
killed in the ambush was Ali Shah, a 
notorious saboteur/from Pakistan-
occupied Kashmir. 

Export of Salt to lapo. 

no. Shrt ChlDtamcml. PaDJcrahl: 
WI.l the Minister of Commeree aD. 
ID ~  be pleased to refer to the 
reply i;ven to Starred Question No. 27 
on the 16th November, 1959 and state: 

(a) whe:her any long tenn arrange-
ments have been made by now with 
the Japanese buyer for the export of 
salt; and 

(b) if so, the details thereof? 

The Deputy MInister of Commerce 
aDd Industry eShri Satlah ChaDdra): 
(a) and (b). The State Trading Cor-
pora:ion has entered into an arrange-
ment with the Japanese buyers for the 
supply of 4.50,000 tons of Salt for the 
period ending 31st March, 1961. The 
buyers desire to watch the progress 
in .the first year before entering into 
negotiations tor a long term agree-
ment. 

ChUb LaDd ReclamaUon 8eheme 

921. Shrl ChlDtamcml. PaDlrrahI: 
Will the Minister of Rehabilitation 
aDd MInority Main be pleased to 
refer to the reply given to Starred 
Question No. 333 on the 11th August, 
1959 and state whether the 3,222 acres 
of land reclaimed near Chilka Lake in 
Orissa for resettlement of displaced 
persons have been fully allotted by 
now? 

The . MIDIster of Behabllltatioa. aDd 
MlDoitty Main (Shrl Mehr ChaDd 
1D1811Jl8): Out of the total reclaimed 
area of 3,222 acres, the land already 
anotted measures 2,687 acres. The 
Orissa Govemment have prepared a 
plan tor the utilisation of the re-
maining 535 acres which will be 
allotted to Mlttien in the near future. 

NaUoual EeoaOUlT 

m. Shrt P. C. Borooah: Will the 
Minister of PIamwl, be pleased to 
atate: 

(a) whether the Planning Commis-
aion have prepared any annual and 
perspective plans to maintain balance 
in the national economy as described 
In the first chapter of the Second Five 
Year Plan; and 

(b) if 80, the details thereof? 
The Deputy Minister of PllIIIDInJ 

(Shrt s. N. HIshra): (a) and (b). 
Annual plans are prepared both for the 
Central Ministries and the States and 
form part of the annual budgets of the 
Central and State Governmen ta. 
Studit!s regarding perspective plans 
are also being undertaken. 

Export of Tea 
ns. Shri P. C. Borooah: Will the 

Min.stt!l· of Commerce aDd IDdustry 
!:Ie pleased to state: 

(a) whether it is a fact that the 
Working Group of the Planning Com-
mission has made certain suggestions 
to retrieve the lost ground of Indian 
tea in the world market; and 

(b) if so, the broad details thereof? 
The Deputy MlDlater of Commeree 

aDd IDdustry (Shrt Satlah ChaDdr.): 
(a) ar,d (b). At tho. instance of the 
Planning Commission, a Working 
Group on Tea has been constituted for 
fixing production and· development 
targets for tea for the Third ~ 

Year Plan. The working group has 
also been asked to make an appraisal 
c.f the present and future outlook for 
tea industry in internal and export 
markets. The working group has not 
yet concluded its deliberations. 

WaahIn, Soda 

924. Shrt Subblah Ambalam: Will 
the Minister of Commeree aDd Willi-
try be pleased to state: . 

(a) whether representations from 
the Madraa State Washennen Associa-
tion have been receIved for the II1lpplr 



490S Writt"" Annoul PHALGUNA1I, 1881 (.fAECA) Writtetl Annoul 4_ 

ot washing soda through the State 
Trading Corporation; 

(b) if so, the quantity asked for and 
supplied during the current year; anei 

(c) whether supply of ultra-marine 
blue will also be effected through the 
Washermen Association? 

The MIDlster of Iud...,. (Shrl 
MaDubhal Shah): (a) and (b). No 
repre,entation has been received trolD 
the Madras State Washermen Associa-
tion but two other Associations lliz. 
MIS. Tamilnad. Washermen's Federa-
tion and Madras District Washermen'. 
Associat:on has represented tor regu-
lar and increased supply at soda ash. 
The State Trading Corporation hal 

made the necessary arrangements to 
meet the requirement at soda ash. 
The exact quantity required has not 
been brought to our notice. 

(c) No, Sir. The State Trading Cor-
poration is not importing ultra-
marine blue. 

Surrender by Nap Bostilell 

r Shit Bam Garlb: 
925. i Shri S. A. Mehdl: 
l Shrl Arjun SlDIh Bbadaurla: 

Will the Prime MlDIster be pleased 
to state: 

(a) whether it is a tact that a Naga 
'Brigadier' surrendered himself with 
80me at his followers; and 

(b) lf so, what is his name, and the 
details of his surrender? 

The PrIme MlDIIIter IUId MIDIRer 01 
External Mall'll (Shit lawaharlal 
Nebra): (a) and (b). One self-styled 
Naga Home Guards "Brigadier", Vlku-
ho Serna was /IITe • ...,d by an Assam 
Rifles patrol party on the 3rd Febr-
uary, 1980, near Lhoshyepu In Naga 
Hills Tuensang Area, with ten other 
hoatile.. One sten IUD, four '403 rills 
and 48 rounds of lUllmunlUon w_ 
ncenred' front ..... 

t ~~ . .nIftft ~ : 'tlfT ~ 
IIih: JAm'II tffi" If( .-erR 'lit ~ 
lli'tii fiI; : 

(iii) Clillii4iqiOil 1 ~

~~~ H.H-f,. if ~  

~~ ~ n... 
. mfffil;lttN j m: 

(w) ~~  

~ IIih: JnIroIr Ii'Iit (wto 
.) : (iii) m: (W). "CIT'Iim-
1 ~ ~

~~~ W.t-f,. ~  

4 ~~ ~~ m: ~ ~ ~  

1 ~  ~~ I 

NeWIIpriD& M.IUa 

7 J Sbrl S. A. Medl: 
lIZ . L Sblt ArJUD Slngb BJuulaurla: 
, Will tbe Minister at Commeree IUId 
IDdustry be pleased to state: 

(a) whether there is a proposal for 
the ~  at more newsprint 
mills in the country; and 

(b) lf so, the number of the mills 
and their locations? 

The MIDls'er ot ludustry (Shit 
MaDubhal Shab): <a) and (b). Yes, 
Sir. Two schemes for the manufacture 
of newsprint based on imported mech-
anical pulp have been approved in 
principle and a final decision will be 
taken after examining the foreign 
exchange required in each case and the 
arrangements in respect at it propos-
ed by the parties concerned. 

QDota of Cemnt tor Balbay 

IIZ8. Shit Arjun SIDgb lllladalll'ia: 
Will the Minister at Commeree aDd 
ludutry be pleased to state: 

(a) how much cement quota hu 
been released by State Trading Cor-
poration tor Bomba)' State '--llT; .. 
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(b) if so, how it compares with the 
previous quota? 

TIle MInIster of IndustrJ (SIIri 
MaDubhal Sbah): (a) An allotment of 
2,68,800 tons of cement was made to 
the Bombay State during the period 
January-March 1960 against estimated 
demands received from the State lor 
the same quantity. The State Trad-
Ing Corporation has authorised an 
additional supply of 43,000 tons of 
cement to Bombay State during this 
period, thus making a total of 3,11,800 
tons. 

(b) During the previous quarter 
(October-December, 1959) a quantity 
of 2,84,883 tons was authorised to the 
Bombay State against the original 
allotment of 2,46,033 tons. 

Indutrial SUrYe), of MohlDderprh 
Dlltrlet 

129. Shrl Bam Krishan Gupta: Will 
the Minister of Commene aud Indus-
b')' be pleased to state: 

(a) whether the Industrial survey 
party appointed to make industrial 
survey of Mohindergarh District !las 
completed its survey work; 

(b) if so, whether the survey report 
hIlS been received; and 

(c) whether a copy of the same will 
De laid on the Table? 

'!'he Minister of Industry (SIIri 
Manubbat Shah): (a) and (b). 'Ihe 
Economic Investigation Branch attach-
ed to the Small Industries Service 
Institute. New Delhi who undertook 
the survey of Mohindergarh District 
:las completed its survey work. The 
report of the survey has been re-
ceiVed. Twelve copies of the report 
have already been placed in the Par-
liament Library. 

IltaD Holders ID J'1IIlPIltb, New DeW 

930_ Shrl KlIDhan: Wi'll the Minis-
ter of Works, HousiD&' aud SapplJ be 
pleased to state: 

(a) whether it is a fact that the 
rehabilitation of Janpath stall-holdars 
in New Delhi is overdue; 

(b) if so, whether Government have 
taken any decision to rehabilitate them 
In the shops being constructed In G.w-
emment Servants' colonies; 

(c) if so, the names of the colonies 
where they will be shifted to; and 

(d) when they will be shifted there? 

The Miulster of Wo ...... HHSblI'lIIId 
luppl), (SIIri K. C. Bedd)'): (a) No. 

(b) to (d). Eligible stall holriers 
will be offered shops or stalls in ,,_ 
shopping centres in Government !!olo-
nies bv the New Delhi Municipal Com-

~  One such shopping centre in 
Kidwai Nagar has already been com-
pleted and taken over by the New 
Delhi Municipal Committee for aliot-
ment. Shopping centres at Netajl 
Nagar, Lakshmibai Nagar and Moti 
Bagh-I are under construction and are 
expected to be completed during 11160. 
They will also be taken over by "he 
New Delhi Municipal Committee when 
completed. 

Residential aeeommodatlou for GoY-
eramant Employees 

931. Shrl Vajpayee: Will the Minia-
ter of Works, BODSiDr aud Suppl), be 
pleased to state: 

(a) the number of Central Govl'rn-
ment employees of aU categories work-
ing in DelhifNew Delhi who have so 
far been provided with resldenHal 
accommodation by Government In 
their turn and out of their turn; 

(b) the number of such ~  
who are yet to be provided with resi-
dential accommodation by Govern-
ment; 

(c) what steps are being taken by 
Government to provide all employees 
with residential accommodation; 'lnd 
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(d) by what time do ~  
expect to provide residential accom-
lIlodation to all the employees ",1,0 
bad entered service before the 1st 
April, 1959? 

The MlDIster of Works. RollSiDr aad 
8apply (Shri Eo C. Reddy): (a) Tile 
number of such Central Governmc'lt 
employees of all categories who have 
been provided with residential accum-
modation by Government in turn ard 
out 0: turn in the General Pool is 
28,768 

(b) Out of those Government em-
ployees who are entitled to ~  

Pool accommodation and who had 
applied for the 8llIIle. the number of 
those who have not yet been provided 
with Government accommodation is 
38.085. 

(c) and (d). Government have no 
proposals yet to provide all Gover'l-
ment employees with accommodation. 
The Intention is to provide residentl3l 
accommodation to 80 per cent of the 
Central Government employees apply-
ing for Government accommodation in 
Delhi and New Delhi and entitled to 
accommodation in the General PIO!. 
Government have sanctioned construc-
tion of 27,639 quarters during the First 
and Second Five Year Plan periods. 
Out of these, 17.800 quarters h&"e 
hoen completed 90 far. The rest ere 
under construction. Some propo.als 
have been formulated for the Third 
Five Year Plan and they are unjpr 

~  Pending the flnalisation 
of the Third Five Year Plan and the 
size 0" the construction progratrme 
during that period It I. not possible to 
in'iicatf.' by when Government will be 
In a position to provide residential 
accommodation to the employees who 
had entered service before the l.t 
April, 1959. 

Cenfl'aJ AssIstanee to 'ammu and 
KasIImir 

93Z. Sbaildl Mohammad Akbar: Will 
the Mh,ister of PIBDJIiDr be pleased ~  

~  

(a) what was the total money allott-
ed for the Second Five Year Plan of 
.hImmu and Kashmir; and 

(b) how much of this allotmentlhu 
been utilized year-wise for the year. 
19116-57. 1957-58, 1958-59 and 195·}·I!O 
so far and what wi1l be the antici-
pated expenditure for 1960-81? 

The Depaty MiaiB&er of PWmIq 
(Ihn S. N. MiSIIra): (a) Ra. 83'8S 
erores. 

(b) A Statement is laid on tht! 
Table of the House, 

STATEMENT 

S'a'""",' .lrowi", 'M pro" .. , 0' ...,.".",.. 
tmd" 'M S,CDIIIl Pi", y ..... plaft '" ,_ 

tJIUI KtJllrmir 

1956-S7 (Actual.) 
1957-'S8 (Actual.) 
19S8-'S9 (Actual., 
1959-60 - . 
1960-61· . 

(Ra.aoret) 

4'39 
3'64 
3'95 

-Likely expenditun: can DIlly be 0111-
mated sometime later. 

industrial Development of '_a uul 
KashmIr State 

W, Shaikh Mohammad Dbar: Will 
the Mir.ister of Commeree ad lDdas-
try be pleased to state the total 
amount allotted to the State of Janmm 
and Kashmir for its industrial devel-
lopment during the year 1960-61? 

The MIDlster of Industry (Shn 
Maabhal Shah): A sum of Rs. 113'81 
lakhs has been allocated for Indu:i-
trial Development of the Stlte of 
J"mmu and Kashmir during 1880-6). 

HouRIIII' Scbemes la '_a ucI 
Kashmir 

9M. Shaikh Mohammad Dbar: Will 
the Minister of WorD, RousIDr ... 
Sapply be pleased to state: 

(a) the total amount proposed to be 
allotted to Jammu and Kashmir Slate 
for housing schemes during 1960-81; 
and 

(b) how much out. of this allotment 
is for industrial housing schemes and 
low ir."mp housing schemes? 
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. The Dr-put:v MiIIIs!er of Work's, 
Bousinl IUl4 Suppl:v (Shrl Aull It. 
Chanda): (a) and (b). Among.! the 
Hou.illg Scheme. included in ~ 

Second Five Year Plan, the Govern-
ment of Jammu and Kashmir are im-
plementing the Low Income G:oup 
Housing Scheme only. Subject to the 
Ministry's budget demand. bein' 
acceped by Parliament, funds to the 
extent of Rs. 30'00 lakhs may be 
aUott.d to the State for 196n ~1 fOT 
the implementation of this Scheme. 

'12.05 hra. 

MOTIONS FOR ADJOURNMENT 
ALLmm OCCOPATION BY CRINJ:sJ: ~ 
CHANTRAN SALT MullIS AIIJ:A IN LADAKH 

Mr. Speaker: have received 
notices of Adjournment Motions. One 
is from Shri Hem Barua. To some 
extent it has been answered aiready. 
It says: 

''The situation of grave concern 
for us all created by the illeg"l 
occupation of the Chanthan &It 
Mines area in Ladakh, an expli-
cilly Indian territory, by China 
and the conversion of this 
illegally occupied area into a 
bastion of the Chinese by ell-

. circling this region with check-
posts, thereby preventing Indians 
from coUecting salt from the Salt 
Mines which legitimately belong 
to us." 
Shrl Hem Barua (Gaubati): May I 

say a few words, Sir? In our latest 
note to China, we have affirmed that 
there have been no border incidents 
during the recent weeks. This must 
be due to the fact that most of these 
areas are snow-bound, but in spite of 
it, Chins is slowly and persistently 
creepinll into Indian territory and 
there Is aUeged news of the illegal 
occupation of the ehanthan salt 
mines. They have not only occupied 
this area but they have .. ncircled the 
area with check-posts. At the same 
time they have prevented our people 
from coUectinl the salt from the salt 
IBm. ...... 

Mr. Speaker: Where does he let 
the information from? 

Shrl Bem Barua: I wi! come to it, 
Sir. The pity is that the Govern-
ment have so far . . . • 

Mr. Speaker: I do not want argu-
ments. First of all, let me know what 
i. the SOLlrce of infol'mation of the 
hon. Member. 

Shrl Hem Bana: Thi. was what 
the Prime Minister said yesterda:v in 
the Rajya Sabha, but then, in the 
Rajya Sabha the Prime Minister did 
not indicate the date of occupation. 
The date is yet to be indicated. It i. 
a pity that whel'ever illegal occupa-
tion of Indian territory takes place, 
the news of it emanates and comes to 
the ltllowledge of the people always. 
from non-official sources, whether it 
~ in the case of I..oJlgju or in the 

ca.e of Chanthan salt mines. This is. 
a retlection or 8 sad commentary on 
the state of things, particularly the 
machinery and the material the Gov-
ernment possess. It aU emanates from 
non-official sources. 

Mr. Speaker: The hon. Member is 
going on digressing. I only wanted 
to know what is the source of his 
Information. Of course, I can imme_ 
diately say that if the hon. Minister 
makes a statement in the other House, 
that cannot be a matter for Adjourn., 
ment Motion in this House. Other-

~  EVery day we will hove adjourn, 
ments of that House and this House 
on account of statements, etc! 

Shrl Bem Barna: May I mut. Ii 
submission? 

Mr. Speaker: What more does he 
want to say? 

Shrl B_ Barua: In the statements. 
made in this House during the Ques-
tion Hour, certain Information perco-
lated. This question involve. certain 
fundamentals also. My pSl'tiL'Illu' 
point in giving notice of this Adjourn-
ment Motion is this. How i. it that 
our machinery always· falls and bow 
is it that the inform.tlon comes IIrIIt 
.n17 throu8h lloa-OIIIIclal • ....-..r 
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Then the information goes through Il 
procesl of admission. non-admission, 
retusal to admit, and all sorts of 
things. Ultimately, it is established 
as in the case of Langju and as in 
the case of Chanthan mines. At the 
same time ..... . 

Mr. Speaker: Order, order. The 
hon. Member obviously suggests that 
if the same intonnaticm is knowl! to 
the Government, there and then, they 
must come to the House and tell the 
House, ''Yes, yes; they have encroach-
ed upon one mile, two miles, that is 
the location", and so on. Is that the 
object? 

SIIrI Hem Barua: Yes. 

Mr. Speaker: Therefore, for not 
having done so, this Government is 
censured! The hon. Prime Minister. 

The Prime MlnIlIter and Minister 
of External Aftaln (Shrl Jawabarlal 
Nehru): I have said something about 
this matter in this House and also in 
the other House. Surely this House 
does not expect Ine to contradict my-
self. I have said encUy the same 
thing, possibly in somewhat different 
language. On'y a short while ago, 
this question came up incidentally. 

The fact of the matter is, talking 
about the sourCe of information which 
you were pleased to enquire, the hon. 
Member said, it is a non-official 
source. I will go further; it is a non-
official source from Jammu, which is 
so completely irresporuible that it has 
made a habit of spreading news which 
has absolutely no foundation. I am 
merely saying that because that hap-
pens several times. The Kashmir 
Gavemment have drawn particular 
attention to this fact that this organi-
aation does this with the least enquiry, 
knowledge, just for the fun of it, I 
suppose; I do not know why. Any-
how, this is cOMpletely wrong, I mean 
what it has said. The hon. Member 
is rather perhaps contused by m1 
mentioning the checkposts in the 
other House. Nothing has happened 
In this area for the last many montlll. 

We discussed this position, not of 
the salt mines, but cif the Chinese 
aggression, here on several occasions. 
Nothing has happened there to change· 
"lha t position. It may be, as the hon. 
Member himself said, nothing call-
happen during the winter months,. 
because nobody goes there or can go· 
there during the winter months. But 
Jlothing has happened to the salt 
mines. It is only because this .,organi-
sation has mentioned something about 
the salt mines that they have. come· 
~  the ken of the hon. Member. 

Dut they have been within that :lrea, 
which months ago was broadly 
illegally occupied by the Chinese 
forces. That is bad enough; there has 
been no other advance or encroach-
ment during that time and there could· 
be none also, because of v .. :iou. 
circumstances. When I mentioned the· 
word 'checkposts', I merely said it 
because in various parts of this area, 
not now. but many months ago, the 
Chinese have put their checkposts and 
that broad areM ~ con trolled by lhCise 
c!,,,ckposts. I am not referring to 
these particular salt mines. . 

Shrl Hem Barua: May I know 
whether they have prevented our 
people from taking salt from there? 

Shrl Jawaharlal Nehru: How does· 
the hon. Member know that? He it 
basing himself on some totally unreli-
able information from an unreliable 
authority based on an unreliable 
organisation. But again, if I may say 
BO, apart from facts, it is physicllll:1 
impossible-the period is such that 
nobody went there or could 'A there. 

SIIrI Hem Barua: The Prime Minis-
ter said that that source is thoroughly· 
unreliable. That it what the Prime 
Minister of Kashmir also has said. 
But the fact is the news or informa-
tion emanating from a source that i. 
supposed to be thorou,hly unrelia-
able by two Prime Ministers, is corro-
borated by the statement of our Prime 
Minister in the RaJya Sabha. He has· 
nowhere said that the I8lt mines are 
not occupied; he "- aowhere Iaill· 
tbat the .. It __ ba.... ..t '-, 
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[Shri Hem Barua] 
controlled by checkposts; he has no-
where said that they have not pre· 
vented our people from collecting salt 
tram there. There is a regular admis-
sion of this information emanating 
from whatever source it may be; it 
is true. 

Shri S. M. BaIleqee (Kanpur): 
What is this organisation which is 
unreliable and which is spreading the 
news? 

Mr. Speaker: The hon. Member 
says, it is a natural inferer.ce; if the 
-salt mines in that territory are 
occupied, naturally the inference is 
Indians wiII be prevented. 

Shri lawallarlal Nura: The salt 
lake has been in that part of the area 
which was occupied months ago; 
nothing fresh has been occupied .... 

lIm Bem Baraa: Occupied illegal1y. 

Mr, Speaker: That Is 80; when it is 
.occupied, it is always iJlegal. 

Shri lawallarlal Nebra: So, I du 
Ilot understand all these arguments 
nor the statement that I have been 
supporting the alJegation of an organi-
sation in Jammu. I do not know, as 
1 had ;iust stated, what language 1 
am to use to be understood. Maybe 
my English is not good enouah; I am 
prepared to use Hindi. I know no 
third language. 

Shri Bern Baraa: May 1 make a 
humble submission? 

Mr. Speaker: No submission. 
have allowed him three opportunities. 
He ought not to go on like this. The 
question is simply whether a .new 
situatijlll. has arisen. Whatever situa-
tion bad arisen 10llg ago, three or 
four months ago, is there. Salt lakes 
had also been occupied. When Indians 
go there, it is not for the purpose of 
allowing Indians treely to go there 
that they occupy those areas. There-
lore, this is not a new situation that 
ha. arisen. All that I am concerned 

with for the purpose of the adjoum-
ment motion is if any new situatioD 
has arisen. No new situation has 
arisen; I am 110t giving my couaent. 

Shrl Hem Baraa: Regarding what 
the Prime Minister said about t.he 
language difficulty ...• 

Mr. Speakerl The bon. Kember 
must resume bis seat; I ban liven 
my ruling. He ough. DOt to 10 GIl 
speaking. 

11.18 Ilrs. 

FArLUIIJ: TO RliSTORJ: ZLI:C'l'IIIC AmI 
WATl3UlIIl'PLY IN SIIAJIDARA OK '1m 

MARcR 

Mr_ Speaker: Shri Braj Raj Singh 
has given notice of the following 
adjournment motion: 

"Failure of the Health MinIftry, 
Government of India, to take 
adequate steps to restore electric 
and water supply immediately 
after the gale had a1!eeted it 
badly specially in Shahdera area 
of Delhi on Monday, the 7th 
March. Failure of the water and 
electric supply caused very great 
hardships to the residents of 
Shahadra area numbtoring about 
2 lakhs." 

Is it the situation even now? 

SIm &raj Raj Singh (Firozazad): 
It is said in today's papers that: 

"Many had to do without a bath. 
Water from old wells was usec'l 
for cooking and drinking pur-
poses. Water sold in these locali-
ties at four annas a pitcher." 

Mr. Speaker: Immediately after the 
the gale, we will assume it was RO. 
Is it so today? 

SlIrl Braj Raj SI .. II: The Minister 
should know it. 



MotioM for 
Ad;oumment 

'l'Iae Mbll8ter or Health (Sbri 
Karmarkar): Water-supply is beinll 
made in Shahadra from tube-weUs 
lind electric pumps are used for lift-
ing the water supply. On account of 
th'" gale, there was failure of ~ 

city. The electric pumps failed. The 
pump. came back Into commission 
ollly as soon as electricity was restor-
ed. Electricity went off at 18.00 hours 
on Monday, the 7th March, 1960 and 
was restored at 19.35 hours on Tues-
day, the 8th March, 1960. There was 
8 break-down of electricity for about 
25 hours. 

That is ~ information I have at 
pre.ent. I am trying to get all the 
information from the Corporation as 
to what they did to restore electririty 
aa early as possible. 

Mr. Speaker: Has it been restor"d 
today? 

8hrl Karmarkar: Obviously electri-
city has come back and water has 
come back today. There is no doubt 
ahout that. The fact is that electri-
city failed for 25 hours. As to whether 
the COrPOration could have restored 
it earlier, I am getting me inform .. · 
tJr.1l and fl. soon .. I receive It, I will 
lIve it to the House. 

Shri Braj Raj SlDcb: The point is, 
they did not take immediate steps to 
restore the electricUy. 

Mr. Speaker: Whoever suffered frllm 
the gale suffered. It is only a ques· 
tion of time. In some houses, they 
suffered for 2 or 3 hours and In some 
others for a longer time. The hon. 
MInister will inform thO! House whe-
ther It has all been restored. 

Sbri Karmarkar: There i. no doub: 
about the fact that it has been 
restored-both electricity and water. 

Mr. Speaker: We are happy that 
both electricity and water have been 
restored. But loon after the gale, It 
went olr. It is only a question of 
time. We cannot be critical about 
t!\is matter and no adjournment 
motion can be allowed regarding this 
matter. 

12.J8 bra. 

PAPERS LAID ON THE TABLE 

AMIDIDMaft TO CDTRAL SJLJt Bo.\aD. 
RULBII, RsPoIlTS OF PuaLIC UMDD-
TAXINGS, AND STATEMENT re: TBSTINC 
PllClClllDUDII IN HINDU8TAH ANTmro-
TlCII LIMrn:D 

The MlDIster of lIuI_irJ (Slut 
Manallbal Shab): I beg to lay on the 
Table a copy of each of the followial 
papers:-

(i) Notiflcation No. G.S.R. lat' 
dated the 20th February, 18BO, 
under sub-Bection (3) of 
Section 13 of the Central Silk 
Board Act, 1948 makina cer-
tain further amendment to 
the Central Silk Board RuleI. 
1955. [Placed in Libra.". S •• 
No. LT-196r./BO]. 

(Ii) Report of the Small Scale-
'Industries Organisation for 
the year 1058·59. [Pl4cecl 
in Libra.". See No. LT-10881 
60]. 

(iii) (a) Annual Report of the 
Nahan Foundry Limited 
for the year 1958-58 
along with the Audited 
Accounts and comments 
of the Comptroller and 
Auditor General thereon, 
under sub aection (1) of 
Section 639 of the Com-
panies Act, 1956. 

(b) Review of the Working 
of the above Company. 

[Placed in Librarl/. See No. 
LT-1970/BO]. 

(Iv) Publication entitled 
Sector Industries'. 
in Libra.". See No. 
60]. 

'Publle-
[PltJcecl 
LT-1971/ 

(y) Statement regarding Enqui17 
Into the standards and test-
Ing procedures fo1!owed In 
the Quality Control Depart-
ment of HinduBtan Anti-
biotics Limited, Pimpri. 
[PltJced in Libra.". See No. 
LT-1972/60]. 
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Member." Bi.t, and Re.olutiOns 

.AMunlIIIoNTS TO brDt1STRIAL DISPt1TBS 
(CENTRAL) RULES 

, The Depai7 MiDIBter of Labour 
,Shrl Abld All): I beg to lay on the 

-:rabie, under sub-section (4) of 
Section 38 of the 7ndustrial Disputes 
Act, 1947, a copy of Notification 
No. G.S.R. 229 dated the 27th Feb-
ruary, 1960 makine certain further 
·amendments to the Indll'Strial Dis-
'putes (Central) Rules, 1957. [Placed 
in LibraT1/. See No. LT-1973/80]. 

.A>m11AL REPoRT or SINDRI FERTILIDIIII 
• AND CHEMICALS LIMlTI:D 

The Deputy MlDJster of Commeree 
_d IDdustry (Shrl Satlsh Chandra): 
I beg to lay on the Table, under sub-
section (1) of Section 639 of the Com-
panies Act, 1956, a copy Of the 
.Annual Report of the Sindri Fertili-
zers and Chemicals Limited for the 
year 1958-59 alone with the Audited 
Accounts and comments of the Com-
:ptroller and Auditor General thereon. 
[Placed in LibraTl/. See No. LT-1974/ 

,110]. 

OPINIONS ON BlLL 

Sardar A. S. Salp) (Janjgir): I 
'beg to lay on the Table Paper No. IV 
10 the Bill to provide for the better 
administration of Sikh Gurdwaras 
cituated in ditrerent States of Indian 
lJnion and for inquiries into matters 
eonnected therewith which was cir-
.jWlated for the purpose of elicitin, 
opinion thereon by the direction of 
ihe House on the 12th December, 
J958. 

.cOMMITTEE ON PRIVATE MEJI[-
.BERS' BlLLS AND RESOLUTIONS 

FII'TY-I:IGBTU REPoRT 

8ardar A. S. Salp) (.Jujrtr): I 
beg to present the Fifty-eillhth Re-
JI01"t of the Committee on Private 
Members· Billa and Resolutions. 

PUBLIC ACCOUNTS COMMITTEJI 

Tw1:NTY -SIIiCOND REPOR"r 

Shrl BaI'lllllD (Cooch-Bihar-Reser-
ved-Sch. Castes): I bell to present 
the Twenty-second Report fo the 
Public Accoun s Committee on the 
Appropriation Accounts (P. & T.), 
1956-57 and 1957-58 and Audit Re-
ports (P. & T.) 1958 and 1959. 

PETITION RE FACTORIES ACT, 
1948 

Shrl YajDlk (Ahmedabad): I bell 
to present a petition signed b)' a 
petitioner re,arding amendment of 
the Factories Act, 1948. 

11.23 bra. 

GENERAL BUDGET-GENERAL 
S SS ~  

Mr. Speaker: The House will no .... 
proceed with the general discussion 
on the Budget (General) for 1960-81. 
Today We have taken about ZO 
minutes already for other work. 
Then, the Vote on Account will have 
to be cona'dered and passed. There-
fore, I would request the House to lit 
till 8 O'Clock today. 

Shrl c. D. Puule (Naini Tal): Mr. 
Speaker,· today it is my privile,e to 
participate in the discU8sion on the 
general budget for the tenth time in 
this House, and it is rarely that I am 
inclined to present a bouquet to the 
Finance Minister. But this time I 
will make an exception. Last year 
too. he was the Finance JoIIniater but 
I was not inclined to take it that 
way. It is not about the bud,et that 
I would like to commend his work 
but his overall 80und mana,ement of 
the finances of this country . 

111M h1'I. 

[SIIRI Ml!LCIWm DlIB in the ChGir] 
What hal he done during the last 
two years? He has restored conll-
dence in the country. He baa turned 
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\he tide of crisis In the foreian 
exchange situation. The foreian 
exchange Will dwindling at the rate 
of Rs. 7 crore. to 8 crores a week. 
which was reduced later on to Rs. 2 
erores a week. As against that, now 
our toreian exchange balance has 
gone up by almost RI. 20 crores and 
today it stands at RI. 210 crores. That 
ill " great achievement, particularly 
wlten we are implementing the Plan 
.!'d when we want to import thing. 
of capital value from abroad. Apart 
from this acltievement in tlte foreian 
exchange situation, he has made the 
rupee the strongest currency In the 
world. Today the rupee that India 
issues is as strong as dollar, or sterl-
Ing or tlte Deutscltmark. 'In the field 
ot import and export, he has reduced 
the imports to a manageable size. 
From RI. 1,200 crores a year I think 
it has now come down to RI. 900 
erores a year. As far as eJqIort is 
concerned, it is looking up and from 
RI. 590 crores I think it has almost 
reached RI. 700 crorea. So, the gap 
between export and import hal 
Darrowed down, which ia a very great 
achievement. 

Having said that, I now turn to 
budget proper. Of course, my appre-
ciation of the budget proper and my 
encomiums for that will not be •• 
complete as . . . 

Slut GoraJ' (Poona): Wily does he 
nol say that he has Increased food 
production? 

Slut C. D. Pande: I will say what 
i want to say. I cannot be dictated 
by what you would like me to say. 

Slut Braj Raj Slnrh (Firozabad): 
Only he, not his Government II a 
whole. 

81u1 C. D. Pande: I would like to 
point out that whenever I criticise the 
bud!ret '1 am not referring to the 
Finance Minister Individually, because 
it is the Government as a whole that 
is responsible for its policies. There-
*'re. the credit should also go to the 

whole Government and whatever 
criticism 1 ot'ler should be shared by 
the whole Government. I have never 
referred to Shri Morarjl Desai either 
for the good thing. Dr bad things done 
In this country. 

Coming to the budget proper, 1 
w·ould I;ke to impress on the Finance 
Minister that though the incidence of 
taxation this year is not very high, 
even that much of incidence was not 
required, because if you look into the 
figures for the last three or four years 
you will find there Is a tendency 
among the Finance Ministers to 
under-estima:e the revenue by 
almo3t Rs. 50 crores to 70 crore. a 
year and to over··estlmate the 
expenditure by a few crores at 
rupees. The result is that by the end 
of the year when the actuals arrive 
In your hands you lind that the taxa-
tion that you have resorted to was 
not called tor and the gap left over 
In the beginning of the year makes 
up by itself, because, first of all, you 
have made a wrong bud!reting by 
under-estimating the revenue and, 
lecondly, by wronlly anticipating a 
sltortiall in expenditure. It i3 good 
for a personal individual budget for 
the Itead of the family to say ''Look 
Itere, we are very sltort of money; 
we can't do this and that", but In • 
national budget if you adopt this 
policy it will not be good, al ita 
reaction will be creating an appre-
Itension in tlte minds of the people 
that things are not well in thia coun-
try, that We are going towards bank-
ruptcy, when actually it Is not 80 and 
our economy is very sound. It the 
economy is really sound, a. we find it 
lI, why do you paint such a gloomy 
picture in the beginning of the year' 

Now there Is a dellcit ot RI. sa 
crores in the budget and you have 
tried to make It up to the extent of 
Rs. 23 erores. Of course, as tar aa 
the items of goods are concerned, 1 
am not worried very much about 
wltat you have taxed. 

Sbrl aJ.a.t Raj SInrh: WIly' 
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8l1li O. D. Pande: Why do you 
worry? 

Now, to let these Rs. 23 crom be 
has introduced excise duties on 8 
new commodities and he has altered 
the excise duties on ten old commodi-
ties. 7f you tax an item which can 
yield Rs. 5 crores or 6 crores, we 
have no objection, because we need 
money. But to tax small item like 
Shoes and cycles rims to ,.t Rs. 28 
lakhs out of one item and Rs. 28 lakhs 
out of another item, that does not 
seem to be good for a Finance Minis-
ter, especially when our annual ex-
pendi ture comes to RI. 1,000 crores. 
Therefore, whenever you tax, you 
tax such items which will yield you 
some substantial revenue. We do not 
mind even if you levy one more 
rupee per maund on sugar, which 
will fetch about Rs. 6 crores, but the 
taxation on small items likes shOal 
and cycle rims does not seem to me 
to be load. I am not sayinl this 
because the incidence will fall on the 
rich or the poor, which is a di1ferent 
matter. Here the item is not one 
which will yield lood revenue. 

As far as diesel is concerned, I 
think it is a serious matter. Last 
year, the Finance Minister made a 
speech which was almost identical to 
the one which he made last time in 
the Upper House. I very carefully 
listened to his speech and I found 
that he really made an attempt to 
show that the increase is very little. 
Of course, this year it is 25 nP per 
,allon, which is not much. But, last 
year it was 80 nP and three or four 
years before it was 25 nP. The result 
is that straw by straw it has become 
almost cent per cent. In 1957 the 
die.el oil was beinl sold at Rs. 1 per 
pilon. Today it is sellin, at Rs. 2-1-0 
or Rs.· 2-2-0; I do not know exactly, 
but it is not less titan Rs. 2. So, In 
the algrelate, the workinl of taxa-
tion durinl the last three years has 
doubled the price of diesel and that 
has, to that extent, impeded the 
development of transport. So, I 
would request the Finance Minister 

to consider this, not as a matter fII 
arlument but as a really serious c_ 
Otherwise, next year he will cODa 
and say "Look here, 25 nP per lallM 
comes to nearlY'11 per mile pel' 
pasiI8Iller, which is not a bil sum". 
Even this year's taxation has raised 
the price by about 12 per cent. Lad 
year it went up by about 80 per cent 
and the year before last by sbout 11 
per cent, which makes a total of 
about 105 per cent. So, such argu-
ments as "this is only a small incre-
ments; it does not harm the indUlJ-
try", they may be load for one yell!' 
but if you adopt them year after 
year, it will play havoc with the 
development of that industry. 

Then t come to the question of 
economy. This House has been 
impressing on the Finance Minister 
and the members of the Government 
that there is really no attempt now 
on economy. They have got a com-
mittee to effect economies. What have 
they done? They have reduced the 
items of work and saved certain 
money and they call it economy. I 
do not think it is real economy. 
Economy really means doing the same 
amount of work for a lesser cost. For 
example, you have got"Bhakra-NangaJ 
and "ther projects. Suppose a pro-
ject is estimated to cost Rs. 50 .rores 
and you accomplish it with Rs. 45 
crores. Then the Rs. 5 crores which 
you save in that scheme' is a real 
88ving. If you do away lWt'th the 
scheme, it is not saving at all. I 
think every member of this House 
will bear me out when I say that 
there is room for saving all-round, at 
least two to three per cent if not 
more. 

If yoU spend, say, Rs. 500 crores a 
year on projects, is it not possible 
to save Rs. 15 crores or Rs. 10 crores? 
If you save even Rs. 5 erores, you do 
away with all these minor tazes, like 
the tax on heels, soles, rims and free-
wheels. Therefore economy has a 
very important part to play not on1,. 
to create conftdence in the public 
mind but also to do away with _aU 
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taxes which creates vexation. I am 
sure the hon. Finance Minister is not 
very happy about gettine Rs. 26 lakhs 
from this tax on sol", and heels of 
the shoe •. 

But what I am also inclined to 
believe is that the hon. Finance 
Minister really and sincerely feels 
that we must mop up the purchasine 
power of the people. As far as tha t 
is concerned, of course we alao 
believe in the moppine up of the 
purchasing power, but personally I 
have a philosophy that you can mop 
up the purchasing power by makine 
tile people to purchase new thines 
and more thing. rather than to make 
them purchase the same thine at a 
higher cost. You want to mop up my 
capacity to purchase not by giving 
me wheat and butter at ft.. 15 but 
by giving' me wheat at Rs. 22. Of 
course you are mopping up, but you 
are mopping up at a higher price for 
the same amount of comfort. There-
tore some attention should be given 
to consumer gOods also so that people 
may willingly and gladly spend money 
and at the ~ time make the 
economy active and yield more taxes 
to you. 

Your taxes now are generally tun-
ed to the excise duty and sales tax. 
The ,reater the activity in the econo-
mic field, the' greater .is the return to 
the exchequer. Of course you can 

/flay that if you pay attention to con-
sumer ioods you will be neglectinJ 
indUstrialisation. But I think in the 
long run we must devote saine atteri-
tion to the consumer section of the 
Pe,!ple ~  after all. the Plans 
are a perpetual factor or phenomena. 

. We have got t!le First Plan. and the 
Second Plan and shall have the Third 
and the Fourth ·Plan. I think there 
will be at least three or four more 
Plans. So you cannot ask the whole 
country to wait till the Seventh Plan 
is accomplished and say. "You Co. on 
tieh tening your belt till your irand-
child is born and he will enjoy the 
wealth that you have produced". 
Though a man works for tomorrow. 
407 (Ai) I.SD---4. 

he must also ent today. To that 
extent I uree upon the hon .. Finance 

~  that it is absolutely neces-
sary that the consumer side of the 
economy should not be neglected. 

12.33 hrs. 

[Mil. SPEAKER in tne enair] 

Then there are. what I call. invisi-
ble items of the Budeet or taxation. 
Last year there was a windfall in 
the petroleum price transaction. We 
made Rs. 19 crores-Rs. 5 crores 
interim and Rs. 13 crores or Rs. 1. 
crores later on. Of course I alit 
questions again and a,ain whether it 
is possible to pass on that amount of 
Rs. 19 crores to the consumers. I 
know Dr. Gopala RrddI is s!Iaklng hII 
nead meaning that It is not possible. 
Of course I know that it will not be 
.... nible. but people should know that 
In taxing the transport system of this 
country you have got a windfall of 
as. 111 crores. You are takin, Rs. 825 
lakhs aeain. you have made these 
things before. you haVe taxed. 1he 
engine and are takin, Rs. 3.000 on 
every vehicle-Mercedes-Beru: or 
Bedford truck. What is the incidence 
on transport? Transport becomes 
very difficult. The hon. Finance 
Minister in the Upper House said that 
it is such a small and insignificant 
amount that we should not mind this. 
Shall I request him to impress upon 
the Delhi Transport Undertaking and 
oth.er transport undertakings in the 
country. either in Government handa 
or in private hands. that sinCe ~  
rise in the price of diesel is so little 
they should not raise the freight? U 
they do not raise the frcieht. of 
COUrsl' we will be satislled. But I 
do not think that they will listen to 
his advice. 

Taxation within the last three years 
has gone up beyond all proportions. I 
marvel at the capacity of the Indian 
people to pay so many taxes. In 
1957 the taxes were to the tune of 
Rs. 590 crores. Today they amount 
to Rs. 980 crores. This is not all. In 
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lbe States the story is much worse. 
·In 1855 the annual bud.et of U.P. 
was Ra. 65 crores. This year it • 
Rs. 130 crores. In the same mllJlDer 
throughout the whole country these 
State Governments have doubled 
their budgets. So, it is about RI. 1,200 
crores in the States, RI. 1,000 crores 
here and then there are the munici-
pal bodies and the rest of them. 
Therefore almost identically statIon-
ary the national mcome or with a 10 
per cent rise in the national income, 
we have taxed 100 per cent more. 
Of course, people are paying taxes all 
right but if they erwnble, there is a 
reason for their grumblin •. We allO 
realise the dilllc:ultles of the hon. Fin-
ance Minister. In a developing eco-
DOmy If he does this we do not mind. 
But he ill not only the FInance Minis-
ter of thi.. country. At the same time 
he is a topmost leader. Whereaa 011 the 
one hand It should be his concern that 
the bud,et of this country is balanced. 
that the economy is lound, on the 
other hand in the same manner it I. 
Ills concem-and I am sure it i. his 
eoncern-to Bee that he should have 
a contented and satisfied people with 
nim. Then alone he can take the 
country with him in hill great task. 
If eYerybody feels like grumbling, 
though they may pay taxes the real 
and hearty co-operation and sat1afae.-
tion will not be there. Therefore 
JIIychological satlsfaction is absolute-
ly necessary for the success of the 
Plan. 

There II one thinI more which I 
have been repeatlnc to the hon. Minis-
ter and that la about the exemptio."1 
limit for the purpose of income tax. 
All my pleadings of the last four yean 
lIave been of no avail. But there is 
1I0thillg lacking in the argument as tar 
as r am concerned. I am also sure 
that the Department, which deals 
with income tax is also not satisfied 
with the brinling down of the ex-
emption limit to RI. 3,000. It is 
neither economically sound nor does 
It yield any revenue. It is only be-
cause you want that tax should be 
broadbased. I think taxation in this 

country is SO broadbased that nebody 
escapes it. ~ IbOIIkl :fMI...,. 
abeNt hroadbMiftg Income tax on such 
people WMae monthly ineame is Its_ 
2li0? When the Pay Commiaaion con-
sidered all these questions they found 
that Rs. 300 is a very paltry sum and 
1hat these people ".,. _istance.. 
They have recommende/l RI. 25 or RI. 
30 as increment in their IAIlary. You 
also teel that these peop)e should be 
dealth with sympathetically. Is it lair 
to ask these people, wham you ace 
really subsidisiDi RI. 30 er are paying 
more as deamess allowance Or other-
wise, to pay RB. 2 per month as in-
come tax and thereby eRc:umber the 
whole machinery of income tax coHee-
Ubn? Almost one-third eases of the 
Income Tax Department belong to 
this calelory. I sugept that the limit 
should be RI. 4,200 a year in8tead of 
R8. 1,000. If you accept this sUlles-
tien, the Income-Tax Department will 
be relieved of a ereat task which is 
barren at any results. You would be 
losing, say, RB. 2 ,,<OreS or RB. 2·50 
crores, but you will be saving the 
time and energy of the Department to 
look into the 08808 of hi8her income 
croups. They will make up for that 
loss. I think loss of Ra. z ctoreI is 
worth it. It is better tbat you go 
to the higher group and see how tar 
evasion is going on. 

)(any people on this aide eel on that 
side think as to why we should relOrt 
~ indi.rect taxation and not resort 
to direct taxes. As far as direet 
taxation is concerned, it comes almost 
~ 110 per cent in certain eases. But 
ii there is anythi.'11 wronc 1IeCause of 
~ people have ,ot juSt a vague-
idea, it il because there is so_ 
evasion. To catch that evasion is morp 
importan t than to increase the rate of 
taxation. There Is no rOoirr for more 
taxes. You cannot ask a DIan who is 
earning RB. 100 to pay Rs. no. That 
is being done in regard to certalti 
slabs of Income. It Is allo possible-
and it is certainly possible-that a 
large !\umber of people, 1Iil or smaD. 
whether it is big business or whether 
it is small business, anybody who ~ 
liable to income tax, whether he is a 
doctor or he is a lawyer or is lomeb0d7 
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of that type, even those who have got 
an income of Ro. 5,000, Its. 8,000 or 
Ro. 7,000 a year, all try to evade tax. 
Ii the Income Tax Department pays 
same attentJon to this, theft will be a 
veat deal of increase in the income 
from direct taxes. 

So, I request the hon. FinaDce 
Minister not to atand on prestige 
because we have adwDbrated a poliCy 
*t lDcome tax should be broadbased. 
It is also &aid that in foreign COUD-
tries the limit is nearly the &ame. It 
might be so. But in foreign countries 
life i. organised in a manner that it 
may be a surprise to many people to 
bow that in certain respects life in 
London is cheaper than in Delhi. In 
the English or European way of life, 
nobody is dependant on another. The 
daughter, when she becomes a major, 
works tor herself, and gives part of 
her salary to her parents for her main_ 
tenance. I have never seen a single 
couple in European countries living 
with their parents, or parents Jiving 
with their sons and daughters. Life is 
so organised and so individualistic. 
Btlt in this country things art!" such and 
we are so sentimental that we cannot 
alford to send our parents to the poor 
house, or ask our unmarried sons and 
daUJhtera to leave our houses and earn 
for themselves. Therefore, I thL'Ik it 
is not sound to give the analogy that 
in England the exemption limit i. 
about £300 or so. It may be so, but 
the analogy does not hold good. There-
fore, this is the most imporiant polm, 
ud I press upon the FInance 1IiAIB-
tel" to give consideration to it and 
acCept it. I think it Is more of a zId 
as they call it; otherwise there iI no 
ulUJIlent tor not .eceptha, this Iq-
.-tion. 

With these remarks, I again congr .. 
tulate the Finance Minister, becaUSe it 
is his policy and !be policy of the 
Government and the policy of the 
Prime Minister that have made India. 
a place where people are anxious to 
invest. A climate has been created in 
this country L'1d foreigners are keen 
to invest. Help and aid are pouring 
from both the blocs of the world, and 
t"erefore we are in the happy posi lion 

and we can develop our indtlltry. We 
have sympathy and IItIp ~ all 
which is due to the sound financial 
aiiII external pOUc:lea of this Oovern-
DMifit. 

Mr. Speaker: Shrl Padam Dev. I 
wit! call Shri Ghoae nezt. Shri Ar,Iun 
Sbih Bhadauria Inost ax.o lie 1D his 
... t. I will call him also. 

~  ~  : ~ .If, 
niI'f ~ ~  ~ nw ~ ;ftM 

~~ t I ~  
~~ ~~ ~~ 
...... ~ ~ ;ro fiRJ t.m ~  

~~ ~~ ~1  

~ ~ ~ 
111fT t .m ~ 111fT t .m !II1lI" .m ~ 
it ~ 'EI"m ~ ,r.- t I ~ ;ft;if 
.,,.t ~ .m"lfl1llll"it. ~ 
- lR"tfI" fiRJ t I "'" ~  t 
~~~ ~ ~  
1O'rIf ill ~  1m: ~ ~ 

~~ ~~ ~ 
~ ~~~  

""""" ;ftftf 111fT t, ~ ~ ~ 
;AiIr ~ ~ ~ ~ WI" 
~~ ~~~ 
t ~  ~  'tiT"Ifi ~ ~ 
~ ~ WI 'IIIr t I 1IRIfR 
~~ ~ ~ ~ 1J{ ~ Irq it 

IIMIIrrt ~~  m tv it ~ 
wN1Ir (1m '" qt 'In!' ~ ~ 
~ 1:tr t .m ~ Ifil: 1(J1IT ~ 'IT 
-qt t.m ~ ~ _ if "Ifm ~  

it ,r.-" ~ t .m lI"Ot if IPft" " 
~ t I ~ ~ ~ 
br if SIfI'I"l"1: '"-WI" 'Ii1: 1:tr t, simm;J 
IIIfiA; ~ ~ OIl 1:tr t I 

~~~  
~ 'I"f.t ~ foro: n-m if Ifif 
'IT"{ "'" If t I ~ ~ ~ ;itt 
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~  \'1m trc <n: ~ ilN ~ 

~ '1ft' ~ ~ ~ ~~  

~~~~ ~ ~ ~  

'liT ~  ~ fiI; " ~~ 'liT 'f"IT't ij; ft=!tt 
~ ~ ~~ 

fiI; ,m 'liT <f 't,n", ~ ~ it; ~ oft ri' 
~ ~ ri I 

1!;'Ii ilT<'l I!i!T <n: 'Ilf1l' ~ ;ftfir 
~  I ~ ~~  

'Itrof ~  if 'S1I' "p: i\' ~ ~  
~~~ 1  

~  ~ ~ 'liT lI"'f m<lT t .rn 
IF4t m ~ !iftf\;r;r 'liT U1fT<'r ~ ~ I 

~ rim ~ <n: !iftf\;r;r ~ ;;rntT t <it 
f.smij; "IT' ~ ~ aT ill rim ~ 

~~~ ~~~ 

~ ~~~~~ 1  
~~ ~ ~  

~ lilt ~ mTti ;ftfir, ~ ~ ;ftftr 
'I(r ~ ;;rntT, ~ ~ mfq-;ftfcr 'liT 

~ ~ ~ ~ <fII; If{ If1IlT 
m nr ~ ~ ~ .rn If{ IF4t 
~ {Tlf ~  ;rtf t I 

~ ~ it; ~ CI'Il{"l.,jl4ii .. 

iF iIP: i\' ~ om 'iilT 11ft I W i\' 'lilt 
" 'It\' t fiI; 'l1mI<I't i\' ~~ ~ 'liT 
~ ¢ ~  ~ 11m t I ~ <n: ~  
ofm ""t f.!wIf <n: ri fi!iIIr ;;rN 
.rn ~ ~ ~  m<'f <fII; 'll f.rI!r ~ q 
~ >;ffiTT t <it ~ ~ ~ fir.Rft 
t, ill CI'Il{"l.,ll4c ~ ~ t ~ ~ 
1 ~ ~ ~ ~ 

~1 ~  ~  

~ ~~~~ 

""t("l+lll4ii! f1t;il'z m 'IriIr ~ 

.rn ~ it; ~ <i'IT'U ~ 'ilIm ~ 
'!i\'ll€t ~ oni.r ? m ~~ it 
~~~~~~ ~1 

1 ~ .rn ~  ~ "T<f 4' ~ 
ilsaTt I 4', .. ~~  ~ ~  

~ ~ ~ ~  it; fi:ro. m ~ r. .ri\" 
;;f\'l iF ~ ~ fiT;Ift 'liT 'IiPft ~ ~ 
~ 4 ~~ ~~ ~  

~ ~~ ~ ~ 

tii it; ~ "iii' ~ <1,,00 ~  t 
~~ ~  

~ ~ 4 ~  ~ lIl"m t I "'Iii ~~  

Ifillf ij; fill{ 1i <ill" ~ ~ I ~ ~ 
~ ~~ ~  
1 1 ~ 1 ~~ I 

~ <'I'ttif 'liT 'lilt ~ 'I\R ~  'ifI' 
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~ ~ ~ 1  

~  'It.T t I If{ 1i' ~~ ~ ~ r,; 
~ ~  "1ft 
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~ ~ t ~ ~ 
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~ ~  I 

lI1!lnI'1" 'liT ~ ij; a;q"{ m-n: 1Ii'W ~ 
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~ ~ "1ft, ~ ~  4' I1;'Ii ;mr 
~ ~ t I srom'f 'liT ri 'Pm: 
"""" ~ """ "IT W t I ~  i\' 
1 1 4 ~~ 1 1 ~~ 

~ ~1 1 1 ~ ~  

~ t""""!t ~ ~ ~1 1  I 

~ ~  i\' ill t ~ ~ ~ v.y 

\'1m ~ IJ1IT I ~  i\' ! """" 
tV ~ "t 'IRT, ~  i\' ~ ~ 

¥¥ 'IRT "" tUt-f,o if ~ ~ 
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m'If ij wm t til; ..m \R'IIi W ~ 
~ qt 'If\'IT 'lIT 'qT t I liIfiR ~ 
~1 ~~  

~ ~~ 'liT 

:J"<M>r f'!ilfT q1fT g) I 

~~~  

ftlrrrr it m 1ft t. it; Ar.rr'Ii 
~ ~ ~  I 1l:;rr;m ~ f.tr IIPn: 
~ ~ ,,"lit it;fOl1:( ~ 1  

«It w t ~ ~ ~  IlI't it ~ I'l 
~ ~~ 1 ~  
1Il1lAi m- If{ mr ~ it qq;ft 
~ ~ ~ 1  

~ ~~~~  

~ ~ ~ 1 ~1  

fl. ¢ 1lI't. firJft it; am: IlI't q 
'1If<'I11' ~ 'fT I liIfiR q ~ '""'" ~ 
~~~ 1 ~  

~~ ~~ I ~ 

~ ~ 

~~ ~  ~  ~  
~ f'filn' \ifl1f I 'If!{ q ~ {t, ~ 
~ {to <!if ij; ~ it ~ ~ 

~ rn it; ~ ·hrr ~ lim 
.;;rm t I 

~ ~ IfRf 'liT !:I!r t ~ ~ ~ 

~ ~  n 1Im'. ~  

v." \'ITI!I' 'I'tt y" ~ ~  ;r;rnT t 
liIfiR ~ 'liT ~ ~ .n ~ rrme ~ 
',t'Ir\IRIr t lit It . " ~ ~ ;;qm ~ t I 

~ 1 ~ 

'mm I WI' ~ ~ ma- ~ 'I'tt 
~ mwr ~ I <!if ~ f'IRIiIT ~ 
~ " it; ftm: f1rt;r;rr ~ 'l'1R lit 
''lIT ;mrr <'Il mit ~ 1ft 11{ • 'liT 1I't'IiT 
.... t'Ir\IRIr ~ mflr;or If{ Ifill tw \'I1rTIIT 
"IT ~ 'R Ifill fq \'I1rTIIT. ~ 'R 
·1fiIl fIR' <'f1ITlIT 1fT ~ 'R Ifill fq 
...-.rpn ~ ~1  

~ mfi iii'\' if fiI1m I 'l'1R fiRfi ..=t 

DUetINiIm 

~ 

mfi ~ IfRf ..=t ier I lIIPr ~ 'liT ;Jfi 
firo1f lim ~ ~ t q ~ fit; 

~ ~ ~~ 

m; t'rr ~ ~ {t ~ t I WI' l'I"I:{ ~ 
~~~1 ~  

<!if it; ~ it. ~  rn 'IiT.n \'rtm 
t. ~ it; ~ 1ft 'IIT;;r ;rr;rr lI'm: 'lit 
~ ~ ;rr;rr lI'm: 1ft ~ ~ 
t ~ ~ ~~ 

it; ~  <!if it; 1ft m ~ ~ 1Il ~ 
tiii ~~  . ~ ~  

iI"ffl' 'I>'T. ~ <f.'R 1fil: ~ ;r.rm "PIT 
~~ ~~ 1 ~ 1 

m ~ m.. ~ 1  ~ w IfRf ~  
t fit; 'l'1R ~ ~ 1 ~ 'IN ~  mr 

q1fT ~ ~ it ~ X. {-1m: " ~  '" 
'T1IT ~ 1ft xo ~ h 'lit 1lIT lIlT 
'IIT1ftiIt {t 'It I IIPn: " il; ~ ~ 

~ it 'Ii1it ~ ~ ~ m ~ 
~~ ~ ~ ~  
1 ~~~1  ... ~  

11{ ~ ~ t. ~ ~ foro: fm. 
~ it; ~ m. i'R <Ai .... 
Mr. Speaker: The hon. Member 

must conclude his speech. I shall call 
another hon. Member now. I have 
,iven him eighteen minutes already. 
but he ,oes on without hearin, the 
bell. Now. Shri Bimal Ghose. Ordi-
narily. I allow 15 minutes to a? hon. 
Member. But I have allowed hIm 20 
minutes because he comes from Hima-
ehal Pradesh. 

13 hrs. 

Shrl S. M. Banerjee (Kanpur): 
What about his last sentence? 

Mr. Speaker: It will stand as it Is . 

Sbrl Blmal ~ CBarrackpore): 
The Fi."Il1Ree Minister has receivell 
many bouquets for the Budllet he ... 
presented, partleuJar'ly from ~ 

and commen:ia1 elreles. I am afraill I 
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rShri Bimal Ghase)' 

callQot offer him any, On the con_ 
trary. I find the Budget to be rather 
disturbing and certainly disappointing. 

The Budget is disappointing because 
in the first place, it has not ~  

the expectation of the market b res-
pect of the  tax burden that it expect-
ed it would be called upon to bear. 
The market expected much more 
taxation and the Finance Minister's 
tax proposals do not come up to the 
expectation of the market. Sir, it is a 
bad thing not to tax the people as 
much as they expect to be taxed both 
in the national interest and in the 
interest of raising resources for the 
Plan, 

The Budget Is disturbing and dis_ 
appointing, in the second place, 
because it has left a large deficit un-
covered. It is true that in sO far as 
the receipts are concerned, they pro-
bably have been under-estimated. The 
reCeipts from the excises may be 
much greater than have been estima_ 
ted. On the other hand, it is more 
than probable that the expe:Jditure on 
defence will increase, and therefore, it 
is not proper that so much deficit in 
the revenue budget ,hould have been 
left uncovered. 

In the third place, there is another 
dilBPpointing and disturbing factor, 
and that is the price situation in the 
country. The price situation L'1 the 
country is extremely serious and r',-
ferences to this have been made by 
many other hon. Members. I doubt if 
the Finance Minister attaches to it 
the seriousness it deserves. Now, it is 
said that if production increases, we 
need not be afraid. That is an axio-
matic truth. It production increases 
more than the rate of money supply, 
then prices will not rise. But what is 
the /lctual position? The actual posi-
tlon·is that prices have been rising. 
In 19511-59, production has been rising; 
prices have been rising. In 1957-58, 
when production was less and deficit 
Inancing was more, prices rose less. 
But the fact of the matter is that there 
was some other cause operatL'1g in the 
.rller years In the economy which Is 

not operating today, and that is the 
large import surplus financed by ~ 

ing down sterling reserves and by· aid 
from oth"r countries. That disinfla-
tionary factor is not operating today 
and, therefore, deficit financing today 
has become more da.'1gerous. On the 
one hand, prices are increasing; on the 
other, deficit financing has not dec-
reased to the extent it should. Deftcit 
financing today is less than what it 
was two years ago but conditions two 
years alo were difleren t. Now pro-
duction is hampered because of import 
restrictions, and we ca.'1not be sure of 
our agricultural pfC)duction because 
that depends upon nature more than 
an anything else. Therefore, we can_ 
not be lure that production next year, 
either agricultural Or industrial, wiil 
be very much more than it was this 
year, because production is being 
cur!ailed by import restrictions which 
have been imposed. 

Many hon. Members have referred 
to the improveme.'1t In production in 
1958-59. That was because of the 
more liberal import policy compared to 
earlier years. In view ot" OUr foreign 
exchange si :uation, I do not think that 
we can liberalise our imports very 
much more. The balance of payments 
hU3 improved because of in1purt res-
trictions, not that we have very much 
improved our exports as such. So our 
balance of payments position has im_ 
proved because we have restricted im-
ports. 

In the fouth place, this Budget is. 
disappointing because it does not brin, 
out the true picture of the Plan. The 
Budget is merely a stage in the fulfil_ 
ment of the Plan. What is the posi-
tion regarding the Plan. On the one 
hand, the resources position has been 
much more satlafactory than could 
have been expected at the begi"nine. 
So far as taxation Is concerned, more 
additional taxes have been raised than 
were assumed In the Plan. The Plan 
estimated that additional taxation to 
the extent of about Rs. 825 ~ 

could be raised, including the gap of 
Rs. 400 crores. We have already raised 
about RI. 875 C1'Ore8. Market borrow-
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ing. have also been satisfactory. Of 
cour:ie, small savings have not been so 
satisfactory-there may be a shortfall 
of .Rs. 100 crores--,-Rs. 150 crores there. 
But our foreign aid position has con-
siderably improved. We estimated 
th.t we would need about Rs. 800 
crore, of foreign loans. The amount 
that is available for utilisation in the 
S""ond Five Year Plan is nearly 
Rs. 1,500 crores, and we have already 
utilised about Rs. 850 croro.-in 36 
years u;>to September, 1959. 

So in every way, the resources posi-
tion has been more sa' isfactory than 
was expected to be when the Plan 
was formulated. Yet, we have be<.>n 
unable to implement a Rs. 4,800 erore 
PlL.,. There is a shorttall of Rs. 200 
crores--Rs. 300 crores, although on the 
resources side there should not have 
been any deficiency. 

Why has this been so? The reason 
Is that we have Incurred expenditure 
on non-Plan schemes. Secondly, we 
have no effective control on the State:l 
which are responsible for implementa-
tion of the PIL.,. I believe so long as 
we have not got a machinery for con-
trolling non_Plan expenditure and an 
organisation to ~  supervision 
over the States, no Plan will ever 
succeed In this country. 

Then again, about foreign loans, there 
Is one thing to be said. It is not good 
th'at we depend on foreign aid to such 
an extent for the implementation of 
the Plan, namely. for about 25-30 
per cent. of the total resources. This 
much is contributed by way of foreign 

~  The also raise. another 
question. I was reading in the Finan-
cial Time. of the 17th February an 
article entitled "Is India wasting our 
aid?" That is a portent. Is India 
wasting our aid? It says: 

"The help western countries are 
putting Into the tank is running 
out of 'unplanned' holes at the 
bottom in the fact that invest-
ment during the Second Five Year 
Plan has not expanded commensu-
rately with the increased use of 

Discv.ssion 
foreign exchanle resources drawn 
from the reserves and donated by 
other coun tries". 

This is the question raised in foreign. 
countrieJ, as to tht' way in which we 
are utilising the foreign assistance for 
our Plan. We have brought about 
that situation. It is not a happy si ua-· 
tion. 

The Budget is also unsatisfactory in 
certain other aspects, as for exampie, 
In regard to receipt; and expenditure. 
On the receipts side, I want to draw 
your attention to a small point. That 
is in regard to our profits from State 
undertakings. We have made an in-
vestment of about Rs. 421 crores. I 
wU1 concede that about RI. 300 crores 
have been spent in the steel plants 
and they will not earn anything ju.t 
now because they are just going into 
production. In 1958-59, I believe our 
earnings On the investment was about 
RI. 188 lakhs. In 1959_60. it is about 
Rs. 14G-Rl. 145 lakhs. For 1960-61, 
the estimate is only about Rs. 130 
lakh.. Why should our earnings from 
State undertakings be going down from 
year to year whereas all commercial 
and business undertakings in the 
private sector are making profr s? This 
requires to be thoroughly examined, 
'because we have made an investment 
of RI. 421 crores L.,d even If we take 
the steel plants out, it comes to an 
investment of Rs. 121 crores yielding 
RI. 185 lakhs, which is about one per 
cent. return, a very poor return con-· 
sidering that all the private sector in-
dustries are earning very much more. 

On the expenditure side, I shall not 
say anything because a lot has been 
said already by other han. Members. 
I will only draw the attention of 'hE' 
Finance Minister to a small point. Why 
should the tax ro!1ectinn expenditure 
increase by RI. 2 crnres in the budget 
year? There is not much additional 
taxation or much additional staff re_ 
quired to collect the taxes. Why 
should It increase by almost Rs. 2' 
crores? The whole of It CL"I.!IDt be as 
a result of the recommendations of 
the Pay CommIsBion. 
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IShri ~1 Ghosel 
'lbe fifth diaturbing and di ... ppoinl-

ml feature at the Budget is that it 
,envisages a shift in favour of what I 
.may call the private sector. There is 
a tendency to please the stock-
,exchanges. Some hon. Members said 
that it was influenced by the S ~  

tra policy. I believe this is 
what they mean, that there 
seems to be a definite shift in favour 
·of the private sector. I do not know 
its value at the moment although I do 
I10t personally like it. This has a 
consetluence. If it is the desire of 
·Government to encourage the priva'" 
sector, then, consequentially, ~  

should allot a much greater task to the 
private sector than is al10tted to them 
under the present set_up of the Plan. 
If we want to encourage the private 
sector then, \Ve should give them more 
work to do because we want more 
savings to be accumulated in the 
private sector. 

The last point that I Wa!lt to make 
is this. W. hear a lot about evolving 
.a self-geDerating economy, about 
reachinl the take-oft stage. The hon, 
Finance Minister has stated in his 
Budget speech that we are striving 
towards a self-generating economy. 
'lbat is very good. I want to have' 
lmIle precise information about that 
seII-IeneratL'lg economy. At what 
point do we state that an economy will 
bave reached the self-generating stage? 
When shal1 we have reached that take-
oft stage? 

We indulge in picturesque language, 
But we do not know if we always 
attach any precise meaning to what 
we want to say. Is it by the rate of 
investment or by the per capita income 
1hat We shall judge as to whether the 
economy bas reached the take-off 
staget 

Prat. Rostow who is an eminent L'CO_ 
nomlst aaid that about 10 per cent 
invslmeDt of the national income 
would take us to the take-off stage or 
woulcl. take us to the self-generating 
economy. He also alated in a lecture 
he delivered at ClUlIbridge that CDun_ 
"tries llIr.e Argentina, Turkey, IDdiR 

and ChL'la are now passing through 
the take-off stage. Is that true? 1 do 
not think even the Finance lI4Ini.ter 
will make that claim that we have 
arrived at the take-off stage. 

If it is per capita income, then the 
minimum effort should at least be 
more than 5 or 6 per cent, which 
amount is eaten up by increase in 
population. Five to six per cent 
annual per capita income is required 
to account for the inerease in popula-
tion. Our per capita income should 
increase more than that. 

What has been the position of our 
per capita income? I flnd, in the 
other House, the hon. Minister stated 
that during the first three years of the 
second Plan the per capita income hKd 
increased by 10' 4 per cent. But, from 
the figures, I lind that this is not so. 
It has increased by only a little over 
II per cent. The index from 111 has 
come to about 118 at constant prices. 
That comes to an increase of only 
about 8 per cent. That is not suftl-
cient to develop a self-generating 
economy. 

There is another question. The 
common man in this country is en-
titled to say: 'I have contributed all 
that is expected at me. I have con-
tributed more than what was expected 
of me for the Second Five Year Plan 
and what have I got in exchange?' The 
Plan envisaged that there would be an 
increase in per capita income of 5 
per cent per year, which means that at 
the end of the three years there should 
be an increase of 15 per cent; whereas 
the actual increase is found to be a 
little over 6 per cent or 6 per cent. 
By the end of the flve year period, 
probably, it will not be more than 10 
or 12 per cent at constant prices. 'lbat 
means that there would have been no 
scope for evolving any self_generating 
economy because that increase will 
not, probably, be suftlcient to impart 
that amount of momentum to the 
economy that it would become self-
generating. Therefore, I feel, which-
ever way we look, either from the 
price angle or from that of the bene4t 
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that has accrued to the common man 
oOl' the burden the common man has 
been asked" to bear or has borne the 
position does not appear to be a satls_ 
Jactory one. An ... the prospect :<11<' 
does not seem to be very bright to-
day. The Finance Minister owes an 
explanation to this House as to what 
he hal done with all the money that 
'he has raised for the Plan. If he ha; 
failed to utilise it for the Plan, he, 
certainly. owes an explanation to the 
House and to the people as to what 
machinery he will set up so that the 
'resources that he raised are used for 
the purposes the)' are raised, 

Mr. Speaker: Shrimati Sangam 
Lakshmi Bal. I will call Shri Pabalk 
also. Shri Bharuclla hal had many 
opportunities, After a while I will 
",all Shri N, R. Ghose. 
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Shri N, R. Ghosh . (Cooch-Behar): 
Mr. Deputy-Speaker, Sir, at the out-
set, I must say that the Budget as a 
whole is a good Budget. It has shown 
·sympathy, consideration, foresight and 
an objective outlook, and it is a matter 
of gratification that the Finance 
Minister has taken note of the fact 
that our country, so far as direct taxa-
tion is concerned, is over-saturated. 
While saying these words, I want to 

place a few points, some disquieting 
features of the economy of the coun-
try vis-a-vis the· Budget. 

There cannot be any denying of the 
fact that there is an inflationary ten-
dency in the country. The cost of 
living is going up and up. Though 
there has been some increase in pro-
duction in the industrial sector, still 
the cost of living is going frightfully 
up. Now, the common man, the low 
!Rcome group, they are being hard hit. 
As a matter of fact, the middle-clau 
is facing extinction. People have not 
sufficient food. They have not money 
to purchase even a pair of dhoties in 
the course of a year. That is the pie-
ture of the country, more or less. 

Many people say that this inflation 
is due to deficit financing. Sir, this 
may be true, this may not be true; 
but I feel, many people feel, that this 
deficit financing and the issue of trea-
sury bills has got some connection 
with the present inflation. 

With the increase in the cost of liv-
Ing there are reactions in many other 
spheres. The Finance Minister knows 
that more and more there is demand 
from many quarters for increaoe In 
the wages. It is very natural, but In 
the wake of the increase stalks lofta-
tion and the increase In the wages ia 
neutralised by the increase in the cost 
of living. We seem to move in a 
vicious circle. I do not say that the 
demand for increase in wages Is always 
bona fide; I know that it is sometimes 
due to the activities of political lead-
ers, especially when you find that very 
easily, without practically ·any cause 
it ends in ~  which do harm to 
them and ~  ·great harm to the 
country. It is upsetting our growing 
economy. Both the public sector and 
the private sector are compelled to 
yield to this frequent demand for In-
crease in wage,. It does very little 
help to the wage-earners because, as 
I have already submitted. it i. neu-
tralised bv the inflation that starts and 
the consequent increase In the cost of 
living, but it does cause a good deal 
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of hann to the industries both in the 
public sector as well 88 in the private 
sector. 

What is the remedy? I would sub-
mit that the only remedy is to increase 
our agricultural output, especially 
foodgrains. This wlll go a great way 
towards stabiJIzin, the prices. We 
are short of foodgrains and if actua ly 
our production of foodgrains increases 
that will be practically a solution to 
most of these problems. Unfortuna-
tely, in the Budget emphasis is 
wanting In this direction about the 
increase In our agricultural output. In 
this connection, I would submit that 
West Bengai is very deficient in food-
grains. There ought to be fertiliser 
plants in West Bengal, especially one 
in North Bengal which is almost cut 
off ~  Calcutta. There are vast agri-
cultural lands and all the tea estates of 
West Bengal aTe situated In North 
Bengal. If there be a fertiI!.er plant 
in that area It will not only cater to 
the needs of the agriculturists there, 
but it will also be a very great boon 
to the tea industry and will result in 
greater production of tea. The Finance 
Minister knows that we are not gett-
ing sulphate of ammonia to the extent 
which is absolutely neces.ary for our 
agriculture and very little for tea. I, 
therefore. feel that the only remedy Is 
greqter emph'lsis on the increase of our 
agricultural produce. 

To come back to lIle question of 
inflation as a result of the recom-
mendations of the Pay Commission 
the country shall have to pay Rs. 65 
crores more. It is a big demand on 
our resources, but will it help the 
people concerned. The Finance Min-
Ister wilI certainly take into account 
the fact that most of these benefits will 
be neutralised by the increase in the 
COSt of living. There must be some way 
found out for stabilisation of prices. 
Unless that is found out, these dlfl\-
cui ties will continue. 

Another aspect of the Budget, if I 
may be allowed to point out, Is the 
habit of bringing up supplementary 
407 (Ai) ~  

Idemands as a matter of routine. Sup-
plementary Demands should be resort-
ed to only when the expenditure could 
not be envisaged before. That, of r course, is a normal feature, but to 

. come out with Supplementary De-
mands as a matter of routine does not 
Ireflect great credit on the part of the 
Ministry. The ministries should be 
firstly told that they have to keep 
within budgetary units. 

This aspects of the plan bud,ets 
may also be taken into consideration. 
The initial estimate of a plan budget 
sometimes gets doubled, trebeled and 
even quadrupled. There ought to be 
lome discipline in the financial atmos-
phere. There is always an element of 
uncertainty but such big gaps cannot 
be explained by that factor. 

I want to refer in brief to the budget 
provision for defence. In my humble 
opinion, in the present background of 
our border problem the allocation 
ought to have been more liberal and 
I completely fail to understand how 
the expenditure on air force could be 
cut down. I think It is dangerous. 

Turning to another part of the 
budget I may mention that the film 
industry, especially in West Bengal, 
has been hard hit by the present bud-
get. The Finance Minister can get it 
verified that there Is no big money 
behind the film industry of West 
Bengal. It Is living by Its quality of 
production. He ought to remember 
that it is the Bengal film., which have 
put the Indian ~ on the world 
map. In today's newspapers, the Fin-
ance Minister may find the opinion re-
garding the matter of the Chiet Min-
ister of West Bengal, Dr. B. C. Roy 
and the statement of Shri Satyaj it 
Ray who has lathered laurels for 
Indian films and has made the name 
of India great in the Film Werld. 
They say that Bengal films will prac-
tically be killed by the present bud-
get. Practically three-fourths .. t Bengal 
is lost to Bengal Fi'ms. Our films 
cannot go. There are barred. If some-
thing is not done in this direction, 
the" the Bengal film will not survive 
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know that the FinlJoDCe Minister is 

sympathetic and 1 have also seen his 
reply in the Rajya Sabha. Still I 
would request the Finance Minister'to 
take this faet into his sympathetic 
consideration. 

Another thing is with regard to the 
export promotion Of tea. 1 think the 
Tea Board should be given a free hand 
in the matter. Our export of tea Is 
naturally dependent on the London 
market, but with the growth of _ 
plantations in Eaat AfrIca, we cannot 
always bank on this market at least 
to the extent we are doing. We mUlit 
lind out other ftelds. I would lubmit 
that in Morocco about 20,000 tons of 
tea are consumed ~  :year. We 
ought to see whether we can _te a 
market there. At present their entire 
tea is supplied by China. 

In connection with budget clisl!Wl-
sion, 1 might be permitted to aay that 
top priority is not always given ac-
cording to the meritl of the cue. 
What I have in mind is the Farrakha 
barrage. The Finance Minister bowa 
and the entire Government knOWI 
that there Is a vital connection of 
Farrakha barrage with the very exls-
tence Of the port of Calcutta. It II 
an admitted faet. Everybody bowa 
and everybody admltl that 45 per cent 
of our Import and export trade puses 
throu/!"h the Calcutta port and the 
hinterland of this port Is not only West 
Bengal but its hinterland Is alia 
Uttar Pradesh, Bihar, Orissa, Assam, 
Nepal and a part of Madhya Pradem. 
Therefore, the port of Calcutta oumrht 
not to be the headache only of West 
Bengal. 

Even during the British regime, 
~1 was silting up. As a matter 

of history or tradition, I may point out 
that It wu Bhaglrat who dug the 
canal of Bhaglrathl from the Ganges, 
Rnd resulCltlted and conaervated this 
region going with Ganl!8 Sagar. We 
are not hi. worthy successors. We 
are allowing Bhaglratl to silt up and 
to die. Some people IIY ''It is being 
dredged, what mora do you want? It 

is like saying: "I am putting oxYlen 
into your lungs. You are allowed to 
breathe. Never mind your clisease". 
I would submit that this ia a very 
small solace. They abut their eyes to 
the tragedy which is written on the 
wall. It is absolutely certain that 
death has been creeping up the river 
Bhagirath through silt now overtaking 
it with leaps and bounds. That mellDl 
the killing of the port. That means 
the killing of Calcutta, Howrab and 
other suburban regions. Salinity in 
the river is increasing in a frightful 
manner. The region will be a desert 
unless immediate steps are takeD. 

Mr. Depaty Speaker: The han. Mem-
ber's time is up. 

Shrl N. R. Ghosh: Two or three 
minutes more, Sir. We are told again 
and again that this matter will be 
given top priority. This assurance wu 
given by Mr. Patil when he wu the 
Minister of Transport and also by the 
Irrigation Minister and by various 
other persons. But somehow or other 
we lind that the matter Is being de-
layed. It hu been investigated by 
international experts. They say that 
Farrakha barrage Is the onl:y answer 
to this problem. It will also control 
the frequent ftoods which are now 
creating a havoc. We know that. They 
also know that. But somehow or 
other, we ftnd that the matter is not 
taken up. I would request the Finance 
MInister to consider this question 
seriously. I do not find anything In 
the budget to mow that It Is being 
taken up Immediately. It Calcutta 
port dies, It Calcutta dies, then J would 
submit that In the maelstrom at that 
disaaler, In the vortex of that destrull-
tion, a substantial portion of our eco-
nomy will also founder. 

Pandlt MlIDishwBr Datt U1IIUIhny 
(Pratapgarh): Mr. Deputy-Speaker, 
Sir, we have been dlacus.lng our 
budget . . . . ' 
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Pandit Munlshwar DIIU Upadhyay: 
1 have started in English. As our ex-
penditure has been gradually rising 
in the Centre and also in the States 
and the size of our budget has been 
increasing every year and increasing 
by leaps and bounds, so to say, we 
have to make provision for the addi-
tional expenditure that we have to in-
cur every year in the Centre and alao 
in the States. On the eve of the 
budget, we always fear that sOme taxes 
are coming. Some taxes are bound to 
come because the expenditure has in-
creased and especially during this per-
iod, when we are going on with the 
ftve year plans. In the Plan, as we 
have seen, thousands of crore. of 
rupees are being spent, and I do not 
know how It is possible and it would 
be possible to make provision for all 
this expenditure. Really, when we 
started with the Plan We could not 
imagine how It would be possible to 
meet the expenditure that we were 
likely to Incur in the execution of the 
Plan. Somehow or other, with the 
helD of foreign countries and also 
through deftcit ftnancing, market bor-
rowing and all that, which we have 
been doing In this country and out-
side, we have carried on so far. 

This year also, when the budget was 
coming, we thought that we were 
bound to have some taxes, _ause 
this Is .the last year of the second Plan. 
In the last year of this Plan, .. we 
had not sulllcient resources In the other 
years and as we lag the 
resources in the fourth year, 
we thought that there must be s_ 
provision and we were really fearing 
that a large number of taxes of a 
heavy magnitude might come In'. But 
I think that In the budget as has been 
presented, the amount of taxes that 
have been prop""",," Is very .mall 
compared to the apprehensions and the 
contemplations that we had regarding 
the taxation that was likely to come 
in. The taxes amount to Rs. 23 crores. 
Wh.... the amount to be spent In the 
coming year io about Rs. 1,100 crores, 
R..23 crores il a very sman II\IIn and 
that too, these taxes have been divided 

DiBcuBrion 
over a number of commodities, 10 that 
one particular commodity or COIIIDluni-
ty in society may not feel the pinch. 
A suggestion was made by my friend, 
Shri Pande. He asked, why tax 10 
many commodities and collect 8111811 
sums like this? Why not collect bi, 
sum.? Even over these small s_, 
there is 00 much of hue and cry and 
protest from Ilhe opposition. If attem-
pts had been made to collect blUer 
sums, I do not know what would be 
the situation. As a matter of fact, 
taxes are never popular; they are 
never liked and welcomed. But these 
taxes are being. utilised for greater 
production, for the development of the 
country; by them we are likely to 
have much gJ'ealeJ" advantales in the 
near future. So, I th1nk RI. 23 C1'IIl'eI 
out of an expenditure of RI. 1,100 
crores is a very 8111811 sum and I do 
not know how the hon. Finance Mlnla-
ter is trying to manage the whole 
thin,. I will eome to it later. Th, 
question which should be seriously 
considered ii, how ~ tases should 
be distributed over dllferent commo-
dities. 

It has been aid that road transport 
ha. been very heavily burdened. My 
idea i. that durin, these few yeBrl, 
road transport has been making very 
large proftts and I think that it has 
been competin, with the railways to 
a certain extent. When they are milk-
ing 00 much proftts, why not glve a 
small share for the deVelopment of 
the country? 

Shrl Sampath (Namakkal): The fare 
is Increased and It Is the people who 
suffer. -

Pandlt MlIlIlslnrU' D1Itt Upadb,.a,.: 
do not know. I heard many hon. 

friend. speaking and they said that 
Toad transport was heavily burdened. 
A. a maUerof fact, this tu:on road 
transport I. very much justified and I 
do not think there should be any com-
plaint on that account. 

As regards the tax on bicycle parts, 
of course, it pinches the poeket of the 
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poor people. I really have great sym-
pathy for that class of men and I 
would like that there should be no tax 
as far as possible for those pl'oplp.. 
But so far as the bicycle itself is con-
cerned, about 40 years back, when I 
had an opportunity to purchase a CYcle, 
it was sold for Rs. 180, Rs. 200 or even 
more. The quality may not be same-
maybe superior or inferior-but on 
an average, the price of a bicycle now 
ranges from Rs. 120 to Rs. 180 or 
Rs. 170. If you consider how much 
the value of the rupee has gone down, 
the price of the bicycle I purchased 
would come to hardly Rs 30 or Rs. 40. 
So, I do not think there should be any 
great protest against this tax of Rs. 10 
on these free-wheels and rims. There 
is no doubt that I very much feel for 
tho,e people and I also want that there 
should be no tax on that class of men. 
But to say that the cycle should not 
be taxed at all is not correct, when 
on account of certain protection, the 
cycle industry has been making a good 
profit. I do not exactly remember, 
but there i. quite a heavy protection 
on account of which the prices of 
cycles Is so low in the country. 

Coming to the tax on diesel oil, I 
do not think this is a heavy tax. But 
If It retards agricultural production in 
any way, I would suggest that It re-
quires consideration of the hon. Fin-
ance Minister. So far as It affects 
agricultural production. I think It 
shou'd be either reduced or eXl'Mpted 
where It Is used for agricultural pro-
duction. Otherwise, the tax proposed 
Is not heavy. I would suggest that 
taxes should not be levied on articles 
that are overburdened. on sources that 
are JIIIor and on sources where pro-
duction, specially a,mcultural produc-
tion, Is retarded and also where the 
collection chuRes are very heavy and 
the amount that Is yielded by the tax 
Is too small. There too taxes should 
not be collected. I would not go Into 
the details of the small taxes that 
have been su,.;,.;ested. but it mh!ht be 
usefUl If thl. sort of test is appUed to 
these proposals. 

One suggestion I have to make in 
this connection. Instead of trying to 
collect these small taxes from these 
articles, if he could manage it by 
improving the administration of his 
department-the collection depart-
ment-he could very easily manage to 
collect more than Rs. 23 crores which 
he is trying to collect from these 
small sources. From the report of 
the Enquiry Committee, it appears that 
more than Rs. 200 crores of direct 
taxes are in arrears. We had great 
expectations of the weal'h Tax, ex-
penditure tax and estate duty. But now 
the position is that probably the major 
portion of these taxes has not been 
realised. So, on account of the ineft\-
ciency of the collection machinery, we 
are coming almost to the conclusion 
that some of them should be written 
off. Some exemptions are also being 
made in direct taxation, although on 
other grounds. The other impression 
that is going down Is that direct taxa-
tion has come for exemption whereas 
by Indirect taxation, small articles of 
poor people are being taxed. I do not 
know how far those exemptions in 
direct taxation are justlfled. Some of 
them may be, where there Is doublt' 
taxation or that kind ~ thinS(. Other-
wise, they may not be justified. 

14 blS. 
The position, a8 it appears from the 

present budget, is that provision. has 
to be made for Rs. 1,100 crores or 
more and the provision that has been 
made is Rs. 250 crores from 
mat"ket bort"OwinS(. Rs. 362 crores from 
foreign help and Rs. 177 crores from 
treasury bills. So, as a ma tter of fact, 
out of this amount Rs. '189 crores are 
being met either from forelont aid or 
from bo·rowings or by taking from 
this quarter or that quarter, and In-
come trom small savings and miscel-
laneous Items. two or three Items, 
hardly contribute anything to the In-
come which has to meet an expendi-
ture of over Rs. 1,100 crores or so. 
The po,ition i. very delicate In the 
sense that although the foreign ex-
change posItion has imnroved. and 
other improvements are also taking ~  
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place, dependence mostly on either 
borrowing or foreign exchange will not 
create a sound economy. 

Then, the most disturbing faetor to 
which the hon. Minister should look to 
is the rise in prices in the country. 
We had always been assured that as 
production increases the prices will 
come down. The production has, in 
fact, increased. So far as industrial 
production is concerned, it has in-
creased by 7' 4 per cent and al!"icul-
tural production has also increased. In 
spite of these increases, the prices are 
going up. It is much more SO in the 
case of food articles and raw materials 
which are very relevant for industrial 
production. Some steps must be taken 
to bring down the prices of commodi-
ties which are rising so far. The 
question o( prices has come up so 
many times before this House and the 
answer has always been that an attem-
pt is being made to check their rise. 
But I do not think the answer which 
the Hon. Minister gave in the other 
House to the points rai,ed in thll 
connection is very satisfactory. The 

~ in prices is such a serious that it 
vitiates the entire atmosphere of the 
economy in the country. Therefore, an 
II"Itempt should be made to bring 
down the prices somehow or other. I 
find that the price of agricultural pro-
duce is not now going up. It Is coming 
down, although it has gone up quite 
high. But this coming down of the 
agricultural price is not very certain. 
Therefore, we have to rely on certain 
data by which we may be able to 
assure a certain level of prices in the 
country. That level of prices may be 
possible only when there i. increased 
produotion. As the Ford Foundation 
Team has pointed out, there should 
be three times greater speed In our 
agri"ultural production if we are' to 
meet our requirements fully. But no 
attempt is being made in that direc-
tion. I am saying this because I find 
that the provision made for agricul-
ture is not what WBR desired by the 
Planning Commission, the leaders of 
this country and the several commit-
tees which were appointed in this 

connection. I would say that there 
should be greater provision for agri-
culture. 

Then I come to the Community 
Development blocks, which cover al-
most two-thirds of the area of the 
country. The idea is that a number of 
departments should join and work 
through the Community Development 
blocks. The working of the Com-
munity Development blocks is not 
very satisfactory, and they have not 
contributed much in increasing our 
production. A number of charts, maps 
and other things are being published 
and so much paper work is being done 
but very little is done in the case of 
field work. I think even co-operation 
is being entrusted to them, because we 
want through co-operative farming, 
serviCe co-operatives and other ins-
truments to increase the agricultural 
production of our country. I do not 
know whll"l will be the fate of those 
agencies and how they will work. 

8hrl U. C. PatDalk (Ganjam): 
will not go into the details of the pro-
posed budget expenditure now but will 
do so at the stage of the Demands for 
Grants, particularly under the head of 
the Ministry of Defence. I will only 
refer to certain fundamental problems 
which should have been considered in 
framing the budget. 

Firstly, I will refer to our sterllng 
balances. Before independence our 
sterling balances were about RB. 1,422 
crores. Then, you remember, In 1948, 
1949 and 1950 there were a number of 
defence purchases agreements, con-
tracts and all that, with the result that 
our sterling balances came down In 
1951-52 to Rs. 825.27 crores. On 19th 
February 1960, last month, accordinl 
to the ReseMle Bank of India Bulletin, 
our sterling balances have come down 
to Rs. 163 crores. The foreign ex-
change reserves, including ,old, bul-
lion and coins in 1951-52, according to 
the Reserve Bank of India Bulletin, 
was Rs. 848' 44 crores. It is on page 84 
of the Reserve Bank of India Bulletin 
for January, 1960. It has now come 
down to RB. 387' 84 crores. Our re-
oerves, our a.leu have lone down lind 
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are still going down, though. we are 
grateful to the hon. Minister that he 
is trying to stem -the tide, to some 
extent. 

Our sterling balances have been 
frittered away, our foreign exchange 
reserves have been depleted, in buy-
inc outmoded planes, ammunition 
and weapon. that would not fire, con-
tracts with foreign ftrms for junk, 
obsolete and obsolescent stores, and 
very often many of these thine. have 
benellted the individuals. I am not 
merely referring to old things. Even 
in the latest Audit Report you have 
got some instances of horrible fraud 
against the country's ftnoances. In par-
ticular, I refer to the 1959 Audit Re-
PMt where you have got quite a 1l00d 
bit of transactions regardinc spare 
parts, how a linn was first denied the 
contract because there was a lower 
tenderer, then again it wu Jliven the 
same contract and there has been a 
loss of several lakhs of rupees to the 
Exchequer. These sort of things are 
happening every day, particularly 
taking advantage of the secrecy In de-
fence purchases and also taking 
advantage of the national crisis from 
time to time. You will remember well, 
Sir, in 1948-49 there were all those 
contracts with Sir John Marshall 
Cornwell and others. In 1957, again, 
when Pakistan was getting foreign 
aid, we went in for huge equlpments 
of various types of aircrafts and our 
aJlreements and purchases make very 
sad reading. 

Thus, from the position of a creditor 
nation at the time of independence, 
within twelve years our assets have 
diminished, and our liabilities have 
JIOne up at a very fiIIst rate. In the 

~  Memorandum on the 
Budlet it is stated at palle 81 that 
rupee loans' stand at RI. 4,328' 28 
crores, sterling loans RI. 123' 54 crores 
and other foreign loans RI. 810' 47 
crQl'es. 

The total burden of debts on our 
country today amounts to RI. 11,282' 88 
crcnw. For mterest lM\Yabie aD thae 

loans please see page 32 of -the Ex-
planatory Memorandum. The interest 
payable last year was RI. 167' 22 
crores. The year before last it was 
!Ia. 163' 22 crores. During this Budget 
year it Is going to be Rs. 191' 80 
crores. Only last year we were on the 
point of defaultinll in the payment of 
principal and interest, but we were 
technicol!lI saved-not really saved 
but technically saved-by fresh loans 
which our hon. Finance Minister was 
able to secure from foreign countries 
during that tour. This year as well as 
in every future year, under the pre-
sent circums1lances we will have to re-
peat -the same performance of going 
with a begging bowl to different 
countries in order to pay back some 
loan. We have to incur loan to pay 
back some other laan. I am afraid 
that we are befooling the ignorant and 
credulous masses of our country by 
all kinds of wordy and financial jug-
gleries and high sounding shibboleth. 
But -the outside world has begun to 
feel that we are tending towards pau-
perism. During the last two years 
there have been articles in financial 
magazines, in the London Times and 
others, contributed by people who 
were otherwise very friendly to India 
whieh point out that India is heading 
towards bankruptcy. We may not be. 
Our bon. Finance Minister may be 
able to save us from that. But still 
we should like to know, the Parlia-
ment and the country should like to 
know as to what are the liabilities, 
what was the purpose of the debts, 
how they were spent. 

Of course, since 1957 our Finance 
Ministry Is kind enough to publish 
that booklet on External Assistance, 
but that Is not adequate. Apart from 
the adequacy of the information 
given there, we should like to know 
what are all these loans, what are 
they contracted for, how are they 
being spent or how are they proposed 
to be spent. Unless we know -theae, 
the country will not be satisfied about 
these huge amounts that are being 
borroWed. 
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Our Parliament Secretariat must be 
thanked for bringing oU'!. a very in-
teresting brochure on 'Public Borrow-
in,'. It was published as early as 
FebrUllry, 1958. It points out how in 
every country, other than India, pub-
lic borrowing is always based upon 
the prior sanction of Parliament. It 
points out how in Sweden, for inl-
tance, the Public Debts Olftce is a 
branch of the Parliamentary or,anisa-
tion. In Australia there is a public 
debt organisation which is also sub-
ordinate to the Parliament. The public 
debt procedures in Canada, the UK 
and the USA are very stringent. The 
public debts organisation of every 
country is practically under the Par-
liament of that country and that or-
ganisation deals with all public debta. 
The most important thing to note is 
that there is JWlor legislation there for 
incurring debts and loans. In addition 
to the Budget proposals, the booklets 
and brochures on ~  assistance, 
it is contemplated that there should be 
parliamentary control and prior sanc-
tion of Parliament of each democratic 
country before a farthing is spent. 

In Our country also there are cer-
tain provisions in the Constitution 
which provide for that. For instance, 
I will quote article 292 of the Consti-
tution. It reada: 

"The executive power of the 
Union extends to borrowing upon 
the security of the Consolidated 
Fund of India within such limits, if 
any, as may from time to time be 
ftxed by Parliament by law and to 
the giving of guarantees within such 
limits, if any, as may be so ftxeci" 

So it is contempiated here that like 
other countries there should be legis-
lation before money is sanctioned as 
loans. The same thing is there in 
article 119 where reeuIatlon by law of 
procedure in Parliament in relation to 
financial business has been laid down. 
In our country we have legislation, 
for instance, for prevention of cruelty 
to animal.. Here is a case where it Is 
a cruelty to the posterity of India and 
aU future PDerat.lonl who are bur-

dened with loans and for which lelis-
lation should have been brought in. 

This was the subject matter of a 
resolution some time back in this 
House whereby one of our ex-Finance 
Ministers proposed that there should 
be some such legislation. The hon. 
Finance Minister told the House that 
no legislation was necessary because 
it was covered by the Budget propo-
sals. I submit that Budiet Is quite 
dilferent from legialation for sanc-
tioning foreign loans. The Budiet, as 
you know, is discussed within a few 
days. Very important subjects, like 
the Ministry of Finance, the Ministry 
of Defence and the Ministry of ~ 
meree and Industry, do not get more 
than six hours for discussion. It is 
impossible during the Budget discus-
sion to allow detailed discussion of 
these foreign loans. Apart from It, if 
the Budget statement on foreign loans 
which have already been incurred is 
adequate, why should the Constitu-
tion provide for additional lelislation? 
In every country where there is the 
Budget showing the loans there is also 
legislation to incur loans. Budget, as 
you know, is not legislation by itself. 
The Budget is followed by the Ap-
propriation Act, which is the law. So, 
the Budget is not the law itself. The 
Appropriation Act refers to expendi-
ture and not to the loans borrowed 
from other countries. In addition to 
the Budget the ftnancial atstements 
and all these thinp, it is a very salu-
tary provision everywhere that before 
any Government incurs any loan It 
has to take the prior concurrence at 
the Parlisment by way of le,islation. 
I submit that in our country also our 
Law Ministry as well al the Finance 
Ministry should consider this prob-
lem and see that no public debt is 
incurred without prior sanction at tha 
Parliament. 

All the talk and the excitement 
about the adventure of planning, the 
building of new India in a very big 
way and all th ... e thingl, I IUbmit, 
are mere make-believe because, as a 
matter at fact, we are becomln, a 
debtor nation day by.. We wlU 
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[Shrl U. C. Patnaik] 
become a debtor nation and our pos-
terity will not be able to discharge 
the loans that we are incurring for 
our so-called plans. I would not go 
into the details about planning, but I 
submit that the canunon man in India 
has not had the benefit of the Plans 
and of these foreign borrowings and 
borrowings in our country, which we 
have been told is very important. I 
respectfully suggest to the Finance 
Minister and the Law Minister that 
the highest priority should be given to 
legislation under the ConStitUtiOR, 
since the Constitution came into force 
ten years ago and we have about 50 
articles in the Constitution which re-
quire legislation to be undertaken. 

In framing our Budget we have to 
see what our requirements of man-
power are, how it has to be allocated, 
how it is to be utilised. At present 
our Plan is not for manpower utilisa-
tion; it is only expenditure-budget-
ing. In almost every other country a 
manpower budget accompanies or 
precedes tae general Budget. The 
United States, Australia. Now Zealand, 
France, ~  etc. are ins-
tances. Our Planning Commission ex-
amined it in the First Plan, but they 
thought that manpower budgeting 
was required only for other countries 
where there was shortage of labour 
and not for India where there was so 
mucb of labour. That view does not 
agree with common sense because 1t 
is in India where you have great re-
quirement of technical manpower, 
that manpower budgeting, manpower 
training and schemes for manpower 
organisation should have been intro-
duced. Aftar the speeches of Prof. 
Mahalanobis and others at a conter-
ence convened recently by the Home 
Ministry, experts have come round to 
the view that manpower budgeting is 
also necessary, though they feel there 
are some difficulties. It Is absolutelY 
necessary that we know our require-
ments of m'anpower, both skilled and 
unskilled. and how it should be traln-
...t and organised so that we can com-
pete with other nations. 

For the hast six or seven years we 
have been pressing for co-ordination 
between and integration of our civil 
and defence organisations. In every 
other country there is such co-ordi-
nation with the result that by spend-
ing the minimum on defence, they en-
sure the Imlximum defence strength. 
We can utilise the defence forces for 
various socia-economic plans and pro-
grammes 80 that the country would 
have the benefit of our trained and 
disciplined organisation. We have sug-
gested that there shOUld be coordina-
tion of the engineering services In the 
matter of building roads, brldJIes, 
dams etc., wherever it can be done 
without impairing military efficiency. 
We haVe pointed out that the educa-
tional set-up should be reorganised as 
was done in the U.K. about a hun-
dred years ago. We have been sug-
gesting that ex-servicemen could be 
better utilised in various aotivities in 
the national life. You yourself, Sir, 
before you occupied this oHice, made 
a sugestion about the Viceroy's Com-
missioned Officers, a huge category 
which is being maintained without 
adequate return. It has to be ration-
alised so that the shortage of thou-
sands of officers could be met from 
this organisation. There have been a 
number of suggestions which would 
have meant S'avings under defence 
head and at the same time greater 
military efficiency and greater tempo 
in development schemes. Although 
Wt! have been crying hoarse for it for 
the last several years, there seems to 
be no change. 

I shall not go in te details of defence 
expenditure now, but do so later on 
at the time of the Demands for Grants 
if you plll'lllit me to speak, but there 
are certain unhappy things about the 
proposed Defence Budget which make 
us rather nervous about our defence 
preparedness. The Defence Budget 
indicates no change In the pattern 01 
expenditure for which we have been 
urging all these years. There Is no 
change in the strategy of defence . 
Maybe there will be a few more roads 
and a lew "'ore purcha'1eB, but 'here 
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is no overall change. Without going 
into details, I shall point out the con-
nection between the Defence Budget 
and the ~  proposals, the no-
change policy in general strategy and 
certain statements which have beeJP 
made here. 

Firstly, we have very often been 
told that not a blade of grass grows m 
the Ladakh area. We have been told 
by the Defence MInister that he will 
protect our "adJDinistered" territory 
meaning thereby that there is no 
quesdon of the unadministered terri-
tory. These statements. read with the 
budget proposals for defence without 
any reorganisation, without any change 
in the over-all policy, make us feel, 
rightly or wrongly, that there is a 
chance of our giving up the Ladak!1 
area. I hope we will not give it up. 
I hope our Government will fight fOT 
the Ladakh area with whatsoever 
means possible. I hope the countr. 
will be made to feel that the Ladakl 
area is militarily and stratigically very 
important. But, having given up 
42,000 square miles to Pakistan in 
Kashmir, having given up the Berubari 
and other areas to Pakistan, we havp 
a feeling that there is perhaps a chance, 
particularly in the coming Chou-
Nehru meeting, of the area. in Ladakh 
occupied by China going over. We 
hope that it will not be, we wish and 
pray that our Government will net do 
It. 

8hrl C. D. Pande: Why do you fore-
bode things which are not likely to 
happen? 

8hrl U. C. PatDalk: I take this op-
portunity of expressing my fears to 
the Government when they are pre-
senting the Budget without any chenge 
in the strategy, without any change 
in the over-all pattern of defence In 
the light of the border problem. I 
request them to consider It. I feel 
that those two statement. were f""'lers 
to ascertain the country's opiruon. TIll' 

country does not seem to have taken 
them very seriously, and is concentrat-
ing on the so-called difference ~ 

ing the Macmahon Line which Involvl's 
only Long Ju. This is the lo;'''''" 
where we can anticipate things, pox-
press our fears and point out to Gov-
ernmen t that they should not think c.f 
giving the country the psychologital 
satisfaction of the evacuation of Long 
Ju and the recognition of the· Mac-
mahon Line, which runs only trom 
Bhutan to Burma, to counteract tbe 
other militarily strategic loss of the 
Ladakh area. 

Baja Mahendra Pratap (Mathura): 
I have many important points to men-
tion to the Finance Minister. 

To begin with, I wculd like him not 
to levy taxes directly on cycles, ..ii.el 
oil or anything of that kind, but allow 
the Stales to tax them and then he can 
tax the States. That is to say, you ask 
every State to give so muoh muncy. 
That will be right. Whenever I a.x 
any question, they say It is a S ~  

matler. I think the taxes that you 
have leviea are all State matters. 

So, I say to begin with, that the 
system of taxing should be chanlfp.rI. I 
have often said that if the Centre has 
to tax and the States also ~  to Ilx, 
then it is necessary that the system of 
taxing should be changed entirely. 

It is a very bad custom now, or bad 
law I might say, that at every &tep we 
are taxed. If some people arc going 
by car or by truck, they are ~  

on the road, and they are taxed. 8<1, 
I say that taxes should be levi( d only 
on land and on property; or If there 
is any money in the bank, then y(lu 
can tax that, but you cannot !ax at 
every step. But you are taxing sugnr, 
you are taxing tobacco, and you are 
taxing this, and you are taxing that. 

As regards the film indu.try which 
has been taxed, I think thell' Jl"sy 
better be taxed more, bpcause, I beli-
eve that these films, as they arc, spoil 
the character of the people. BId if 
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[Raja Mahendra Pratap] 
the films are educational or in lillY 
way moral, then they should not be 
taxed, In my humble opinion. 

Shr! Naashlr Bbarucba (East Khan-
desb): I think the Finance Minister 
&irees with you. 

Raja Mahendra Pratap: I think Gov-
ernment should never trade. Our an-
cient culture says that whenevp.r klnls 
began to trade they ruined the coun-
try. So, Government should not trade. 
Government should live every f\·ee-
dom to the people, and leave the ini-
tiative with the people to develop busi-
ness as they lige. Of course, Govern-
men t should guide the people and 
see that they do not miswe the money. 
I have often said that it does not 
matter to w how much mon...y you 
have, but It matters to us how you use 
that money. If you misuse that money, 
then, of course, you are dOL'll! some-
thing against society. 

As regard. migration, that is, people 
going out of the country, I believe 
Government are not takln, a light 
decision In the matter. I believe that 
Government should encourage people 
goinl out. That will help our COWltry, 
beeawe those who 10 out make a lot 
of money, and they will be lending a 
lot of money here. I know that ChIna 
made a very great profit by sending 
men out and getting money from out-
side. I think there should be a right 
ideal before us. What is the ideal be-
fore us? Is the ideal to make India 
just another Enlland or America? Or 
i. the ideal to make Inaia a model 
country in the world? 

I have saId that I have never agreed 
with the non-violence of Mahatma 
Gandhi. I have said that if n Hindu 
I. a Hindu, he will have to believ" In 
Shri Krishna, and Shri Krishna saye 
'Filht for dharma'. If som.,one 1. a 
Mussalman, he will have to believe in 
the Quran where God says 
'Do ;eh4d for lma,,'. If there 
is a Sikh, he will have to believe In 
Guru Gov1nd Slnlh, and Guru Govlnd 

Singh foulht with sword In the field. 
So, I never aereed with the principle 
of non-violence of Mahatma Gllndhi as 
he preached it. But I bel to say that 
Mahatma Gandhi was a ereat Mahat-
ma, a Ireat leader, a ereat man of the 
world. He has shown some way, and 
that is the way of simple Uvir,g. Are 
you practising that? If I were the 
President of India, I would have gone 
to the Bhangi Colony whert Mahatma 
Gandhi lived. So, I bel to say that 
our Ministers should try to economise 
on their living. If that is done, then 
they will be showln, a way to the 
people. 

As reeards defence, I shall not apeak 
about that just now, beeause I bave 
asked for some little time to speak on 
the Demands for Grants relatinl to 
the Defence Ministry separately. 

As reeards our foreian expense&, I 
should like to say a word. 1 am very 
sorry to see that a lot of money is 
squandered by our Leptions and Em-
bassie. and Consulates. They only 
want to imitate foreign governments 

All HOIL M_ber: Also by the 
Mlniste1"S. 

Raja MaheDdra Prat&p: I am speak-
Ing of our Embassies here. They .pend 
a lot of money just to show to the 
world that they are the Ambassadors. 
They do not show that India which 
respects Mahatma Gandhi, and rei-
peets the simplicity of Mahatma 
Gandhi. They should go In kh4ddar, 
but not In this way that they put on 
khaddar and have furniture worth 
Rs. 20,000 or Rs. 50,000. That is not 
the way, they put on a khalldar cap 
and 10 about In cars costin, Rs. 30,000. 
That is not the way that Mahatma 
Gandhi haa shown. 

I beg to say that money Is Dot the 
important thing; the ideal should be 
that the time and enerey of the people 
should not be wasted. I find that the 
time and enerlY of the people is wasted 
In such a way that we lose a peat 
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deal of our eneriY and time, which we 
could have used for producing our 
necessities. 

So far as the tax on cycleii is con-
cerned, many hon. Members have 
spoken about it already, and. there-
fore, I need not repeat it. I also be-
lieve that for poor people. it i8 very 
hard to pay these taxes on cycles or 
their parts. On very expensive cars, 
if you levy a tax of even R.. 5000 I 
do not mind, but so far as smaU cars 
are concerned, I believe that no taxes 
should be levied on them. 

Aa reJards loans, I have to S"Y • 
word. I think our Government are 
burdening our country a great deal, 
and it might be very difticult to pay 
back these big loans. It appears to me 
that a day may come when our Gov-
ernment might say in the words of 
Galib, that: 

~  ~ ~  tl ~ (T 
~ 1IJ.(1ITU'lifIIiT ~1 1 

An BOD. Member: What is meant by 
that? 

Baja MaheDdra Pratap: Galib was 
drinking and drinking without paying 
any money. Afterwards, he was sued 
in the court, and he said in the court 
'I was drinking without paying money, 
but I can see now that it has become 
very difficult for me to pay the price'. 
I mean to say that one day Goven.-
men t may ftnd themselves in the same 
dift\cult position and might say before 
the court of the world, 'We never knew 
that we shalJ also have to pay .ome 
day.' 

Sbrl Naubir Bbaracha: The Fin-
ance Minister does not drink. 

Raja Mahendra Pratap: I know that 
the Finance Minister does not drink, 
and I am very glad that when he was 
Chief Minister of Bombay, he started 
prohibition, but I am very sorry to 
say at the ISme time that Bombay is 
more wet thaD formerly. 

TIle MlDI8ier of l'iuaIIee (8hrl 
Monrjl DesaI): Is that his personal 
experience? 

Baja Mahendn Pratap: As regards 
st.rikes, I believe that some law Ihould 
be made that there should be no 
strikes, because a great deal of eneriY 
is wasted in strikes. I believe, as I 
said once before, that we should make 
it our principle that the age of 
Mahatma Gandhi i8 ftnished, and the 
age of world federation has begun, 
that is to say, there should be no 
strikes, no hartals, no bhoolch-hartals 
and people should work. As lome hon. 
Members have suggested, and quite 
rightly too, they insist and get higher 
salaries, and then ,the prices 10 up. 
It is a law of economics. It must be 
.0. So I say that there should be DO 
strikes and there should be no higher 
salaries. I am very sorry to say that 
it appears to me that the intellectuals 
of India have conspired to tax the peo-
ple and divide the money among them-
selves, not caring for the poor people 
down below. It appears to me that 
such is the condition. 

As regards inflation, I will say a 
word. Many people do not understand 
that inftation is only due to a lot of 
notes being printed. Whenever we 
get salary, we get new notes. They 
are quite new. So it is ~  clear that 
they are printing and orinting notes 
and do not care for the fact that infta-
tion will result thereby. 

As regards speculation also, I have 
a word to put in, This specuIstion in 
shares is nothing but camblinc. I 
think our Finance Minister as a very 
moral man should do Bomethin, to 
stop this speculation alto,ether. We 
are against gambling. 

ShrI Bn.1 Baj SIDP: He is not. 

Raja Maheudra Pratap: We are 
against horae racin,. I believe we 
ahould be against speculation In shares 
also. 

ShI'I Nallllhlr Ilbanella: What about 
prize honda? 
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Shri Braj Raj SlDch: He has starteJ 
prize bonds. 

Raja Mahendra Pratap: That, 1 
mus, say, is just a slip. I think he has 
slipped a bit. 

As regards income-tax also, I have 
a word. I have already said that the 
wily income-tax is collected is not very 
good. 1 know of instances of iucome-
tax collectors makin, money some-
times. It is corruption. So I think 
the lax collection should be done by 
very high authorities in the districts 
and at the Centre. 

As regards prohlbitinl the import 
and export of ,old, I have said seve-
ral times: please ao not stop the com-
ing in of ,old. Let ,old come. As 
much gold as you will have ill the 
coull.ry will mean that you will have 
so much more value for the rupee. The 
world is always calculatinl <:urrency 
On gold backing. So I say: please 
allOw people to brin, in gold, but stop 
sending out of lold. That is the cor-
rt!ct policy. 

Also tax imports, that is, the things 
tha, come in. But please do not tax 
exports. If it happens that by reason 
of more exports the prices of certain 
commodities go up, then you stop ex-
porting of that commodity fO': some 
time, two, three or four months. By 
that method, you will allow people to 
export more of what is not needed in 
the country. 

In the end, I will say what we 
should encourage and what we should 
ban. We should encourage the makinl 
of a happy society, a moral society. to 
help the movement of world unity, 
world order and World Government. 
If thl\l'e is a World Government, then 
We need not spend a lot of money on 
defence. 

Shrl Sahlm... Ghose (Burdwan): 
Who will be the Prime Minister of the 
World Government? 

Raja Maheudra Pralap: Then I come 
to what things should be banned. We 
should ban litilation amonl the pea-

Discussion 
pIe. Litigation means a lreat deal of 
waste of time and energy. Intoxication 
should be banned. Shows should be 
banned. Expensive sports should be 
banned. Dancin, of lirls before men 
should be banned, speculation should 
be banned and gambling should be 
banned. 

Shri Somani (Dausa): Our' annual 
bud,ets nOw have become the instru-
ments for implementing the pro-
grammes of economic development as 
laid down in the successive Five Year 
Plans. This year our FinanCe Minister 
had, apart from finding the resources 
for the ever-risinl tempo of develop-
mental expenditure, also to provide 
additional resources for the require-
ments of defence as well as for meet-
ing the cost of implementation of the 
<recommendations of the Pay Com-
mission. Under these circumstances, 
there were widespread apprehensions 
that the Finance Minister would come 
out with a much heavier tax burden 
than what actually he has decided to. 
It is, therefore, gratifying to learn 
that in spite of all the need for rais-
ing additional resources, he has been 
able to manage the budget in a man-
ner which will not caUSe any undue 
burden on any section of the economy. 

It is argued and pointed out that the 
burden has been much less than what 
he should have imposed. Here I think 
we are forgetting the taxation efforts 
made by the Cen Ire in the period of 

~ Second ~  Year Plan. Indeed, 
We know that the Planning Commis-
sion had envisaled a taxation elIart 
of the order of only as. 225 crores 
during the Five years, but as we all 
know, that target has been far ex-
ceeded. Therefore, there is no war-
rant for the assumption that the laxa-
tion effort has been less than what It 
should be. There is also no basis for 
the impression prevalent in certaIn 
quarters that the hon. Finance Minister 
has been much more favourable to the 
private sector or the payers of direct 
taxes than the payers of indircet taxes. 
Indeed, even that great architect of the 
memorable Budeet of May 1957 bad 
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also at that stage clearly indicated 
while imposing all those memorable 
burdens that the policy of Government 
in later years of the period of the 
Second Plan would be to give relief, 
specially in the field of personal taxa-
tion. The present Finance Minister 
has not only not implemented the 
assurance that was given by him, but 
he went a .tep further last year when 
he Increased the wealth tax on indi-
viduals and also modified the expen-
diture tax in a manner which impos-
ed a heavier burden. I am therefore 
pointing out that the Finance Minis-
ter has not in any way given any 
relief whatsoever even in certain 
directions in which such relief should 
have ben forthcoming. At the same 
time, I must pay a tribute to the Fin-
ance Minister for his performance in 
restoring stability, confidence and 
buoyancy in the economy without 
rea'ising any revenue from any 
of the sources. Indeed, it is 
particularly gratifying and amazing 
that while not yielding a rupee of re-
venue in any direction he has been 
able to create conditions in the eco-
nomy where it Is possible now to take 
a big step forward to take the economy 
towards what Is called the take-of! 
stage. I, therefore, welcome the psy-
chological change which has been 
brought about by the Finance Minister 
in a remarkable manner. 

An ROD. Member: In which sector 
of the economy? 

Shrl Somani: Before I go to the 
Budget proposals, I would, however, 
at the very outset like to draw the 
attention of the Finance Minister to 
the sort of very loose budgeting that 
appear. to be the feature of our an-
nual Budgets. We find that our esti-
mated deficit in 1958-57 of Rs. 18.4 
crares turned out to be a surplus of 
Rs. 88.40 crores; our anticipated deficit 
of Rs. 28' 87 crores in 1957-58 turned 
out to be a surplus of Rs. 42' 45 crore. 
and our anticipated deficit of ~  28.02 
crores in 1958-59 turned out to be a 
deftcit of merely Ro. 5' 29 crore.. Our 
antiCipated deficit of Rs. 59.08 <!1'Ores 
for 1959-80 has turned out to be a 
deftcit of only Rs. 15' 39 crores. nus 

under-estimation of revenues becomes 
the basis for imposing more and more 
burdens. And, it is, therefore, only 
right and appropriate that the House 
should expect from the Finance Minis-
ter that the basis of estimating the re-
venues should be much more realistic 
and practical than the way in whlcb 
these have been estimated during the 
last few years. 

Shrl Morar!1 Desai: May I point out 
to the hon. Member tbat In spite of 
what be is saying, the deficit nnancln, 
of 1957-58 wa' Rs. 498 crores and It 
turned out to be more than what was 
estimated. Therefore, it was not only 
that the revenue was under-estimated. 
Both things happened like that. 

Shrl Blmal Gbose: Fe is right so far 
as the revenUe budget is concerned; 
and the Finance Minister- is r'ght sn 
far as the total budget is concerned. 

Shrl Morarjl Desai: I am talking of 
the total budget. 

Sbrl Somani: I am talking of the 
revenue budget. My submission is that 
the estimated revenues every year 
have gone up and that will be the case 
this year also. The revenues have not 
been properly estimated under the 
various heads; and, there Is no doubt 
that the estimated deficit will be sub-
stantially reduced again this year. 

Shrl Morarji DMaI: Let us hope 80. 

Shrl Somam: I would not take up 
the qucst'on of price Inflation. It ha. 
been talked about by almost all han. 
Members. The first thing I would like 
to refer the hon. Finance Minister to 
is about the implications of the Imple-
mentation of the Pay Commission'. 
recommendations. Here I need not say 
much; but. I would only like to make 
a reference to something which was 
said by Shri Morarka and Shr' M.thur 
yesterday in regard to the activities of 
the Special Reorganisation Unit of the 
Ministry of Finance. The work tbey 
have done during the short period 
really seems to be very remarkable 
and impressive and it should be the 
endeavour of the Ministry to widen 
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and strengthen this organisation so that 
very big economies in the various ftelds 
of our planned development may be 
effected so as to neutralise the inti-
dence of the burden that has been 
imposed by the recommendations. 

In a very short period, they have 
examined quite a few departments of 
Government and the results they have 
indicated are really very remarkable 
and very impressive and give the 
hope that if their organisation is 
strengthened and if their activities are 
extended, then, really, we can meet a 
big or a major portion of the addi-
tional burden by better efficiency and 
better productivity methods as have 
been suggested by that Unit. 

Talking about the implications of 
this wage increase from the point of 
view of the private sector, I would llke 
to draw the attention of the Finance 
Minister to the recommendations of the 
Wage Board for the Textile Industry. 
Even no less a persOn than the hon. 
Minister for Commerce and Industry, 
Shri Lal Bahadur Shastri had openly 
expressed a sort of concern over the 
implications of the recommendat:ons cof 
the Wage Board for the Textile Indus-
try. I do not know why the Labour 
Ministry rushed to implement these 
recommendations without going into 
the implications of these recommenda-
tions. It has been estimated that the 
additional burden to be imposed by 
these recommendations will come to 
about Rs. 14 crores immediately and 
the amount will rise to Rs. 16i crores 
two years afterwards. 

There was a lot 01 ~  to 
some extent, I think, rightly_bout 
the riSfl. in doth prices recently. The 
IndustrY and Government took a series 
of measures which has resulted not 
only in arresting the rise but the cloth 
prices have come down substantially 
during the last few weeks. 

What will be the position of the 
textile industry arising out of the 
implementation of the recommenda-
tions of the Wa,e Board? Where is 

this additional burden of Rs. 14 crores 
to come from? The units especially in 
Madras, West Bengal and Rajasth1i.n 
have been so seriously hit that either 
there should be a correspondin, rise in 
the doth prices or the mills simply 
have to dose down. Therefore, in 
implementing these recommendations. 
it would have been much more desir-
ablc if the increase in the wages and 
emoluments had been linked with 
increase in productivity. 

Take the instance of the textile mills 
in Rajasthan. There are 22 worken 
for 1,000 spindles in the textile mills 
in Rajasthan as against 8 or 9 in 
Bombay or Ahmedabad. The disparity 
is too great. Certainly, it would have 
been better If the Labour Ministry had 
taken the initiative and asked the State 
Governments that while implementing 
the recommendations of the Wage 
Board they should ensure that there il; 
a scientiftc assessment of the work 
loads in the various centres, that these 
increases are given in a manner which 
will neutralise the additional burden 
that is sought to be Imposed by these 
recommendations. 

I JUSt want to draw the attention of 
Government to the serioWl implication. 
of this vicious cirtle. We are giving 
an increase in wages because there has 
been an increase in the c:oat of living. 
You are giving an increase in the 
wages which will again mean an 
increase in cloth prices; and you can 
go on in this vicious circ:le. We have 
to flght this issUe and bring about a 
rationalisation and mOdern;sation of 
our various industries and control this 
inftationary spiral in a manner of 
increased productivity which alone can 
solve this problem of high prices in 
various essential commodities. I ~ 
the hon. Finance Minister will talte 
some positive steps to ensure that the 
machinery both at the Centre and at 
the States will take serious note of the 
problems that have arisen due to 
various increase in wages and see that 
there is simultaneous effort in the fteld 
of nationaUsation of industry and that 
this wage is not allowed to increase in 
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a manner which will result in a direct 
increase in the prices of such ordinary 
and essential commodities aa cloth. 

Sbri Barish Chandra Mathar (Pali): 
Will you kindly explain further? Were 
not the mill-owners a party to this and 
was not the point raised by you con-
sidered then? 

Sbri SOIIWII: Unfortunately, it is 
true that the representatives of ih .. 
industry were also a party to these 
recommendations. 

Shrl Braj Raj SIDP: Not for-
tunately! 

Sbri S-.aI: Unfortunately in the 
sense that they did not go into the 
implications of these recommendations. 
They thought that the level of dear-
ness allowance that is being given In 
Madras, West Bengal and Rajasthan is 
too low and they just made vague 
recommendations. So far aa Madras 
Is concerned, they said that the dear-
ness allowance should be based on 100 
per cent. utilisation and for other zones 
un adequate basis. This led to certain 
calculations and certain interpretations 
which were not quite clear at that 
time. As a matter of fact, they had 
an impression that the resolutions 01 
the Indian Labour Conference were a 
sort of mandate to the Wage Board and 
that they must implement those recom-
mendations. Whereas the Finance Min-
ister himself has pointed out--and the 
Labour Minister also pointed out--in 
the House, they are more or less in 
the nature of guiding principles and 
the resolutions of the Labour Confer-
ence were not at aU mandatory. I 
still hope that it will be possible to do 
something. Otherwise, a serious crisis 
might develop so far a. the textil .. 
units In Madras, West Bengal and 
Rajasthan are concerned. 

Of courle the burden will be severe 
even in the case of other units. But 
so far as those centres are concerned 
I am quite sure that the repercussione 
will be quite serious. The hon. Fin-
ance MInister himself may take cer-
tain positive measure. to increase pro-
duction and productivity. For Instance, 
we know that the depreciation allow-

Discwrion 
ancc on the third shift was withdrawn 
a few years ago due to no reason what-
soever. At a time when there is & 
great need for increased production, It 
is necessary to encourage the workin. 
of the third shift and they should see 
their way to restore the additional 
depreciation which it used to enjoy 
until a few years alO. 

15 b1'II. 

There are, of course, various other 
ways br which production and pro-
ductivity could be encouraged by sult-
able incentives and 1 need not go Into 
details. There are only two ways. One 
way is a negative way of Imposing 
physical controls. Looking to the 
weaknesses in our society, it is simplv 
not practicable to think in terms "f 
them. We had bitter experience of 
these controls in the war and post-war 
periods. So, positive steps should b,· 
taken to Improve our productivity by 
certain incentives which are abso-
lutely feaaible and capable of being 
implemented. 

The hon. Finance Minister said some-
thing in the Rajya Sabha about the 
taxation of bonus shares that they had 
nothing to do with .the tax on divi-
dends. On the 16th of March 1956, 
Shri C. D. Deshmukh said-! am quot-
ing briefty: 

"You cannot have a tax on divi-
dend without a tax on bonus 
shares. You cannot have a tax on 
bonus shares without a tax on 
dividends." 

He made a categorical statement that 
in this integrated system of taxation, 
he had to Introduce a tax on dividend. 
and at the same time on the bonus 
shares. The statement which the hon. 
Finance MInister made In the Rajya 
Sabha seems to be quite contrary to 
the logic that waa given by Shrl ·C. D. 
Deshmukh about the same matter. So 
far as the bonus share issue is con-
cerned, somehow the attitude of the 
advisers of the Finance Ministry 
seems to be so stift that it is high time 
that this matter was examined at an 
expert level by some committee such 
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as the National ·Council of Applied 
Economic Research. We find that the 
Taxation Enqu'ry Commission, the 
Royal Commission on Taxation in U.K. 
and several other expert bodies have 
gone into the question of bonus shares 
and have unanimously said that there 
was absolutely no case for taxing these 
bonus shares and that they did not 
create any additional resources for the 
company and that it was just a book 
entry. Even if the Finance Minister 
does not see h's way to giVe any relief, 
let it be examined at the expert level 
as to what are the !'easons for the Min-
istry of Finance to differ from the 
views expressed by such august bodies 
which I referred to. 

Now, with regard to the stock 
exchanges also, there is something to 
which the Finance Minister should 
give his attention. It is welcome ~  

find a new class of investors in the 
stock exchanges. It has been possible 
for various new issues to be floated 
successfully and the response has been 
quite overwhelming. It has paved the 
way for better capital formation and 
for the development of the private sec-
tor. But these favourable conditions 
are restricted to particular industries. 
Certa 'n industries like cement or 
banking or investment companies have 
not at all shared in these boom condi-
tions. It is time that the Government 
took note of the policy followed by 
the Tariff Commission in fixing prices 
for the various industries which are 
controlled: steel or cement or paper. 
The'r policy should be in conformity 
with the trends in the general econo-
mic situation as a whole. There seems 
to be a lot of difference in the profit 
yielding capacity of the various indus-
tries. simply because of the fact that 
the Government are following a par-
ticular policy In regard to the price 
flxat'on of the various industries. The 
Government should make an expert 
review of the position of those indus-
tries whose prices are controlled on the 
basis of the recommendations of th,> 
Tariff Commission so that suitable 
adjustments could be made in line 
with the requirements of the present 
situation. 

In the end, I would like to welcome 
the rel'ef which the Finance Minister 
has given in the matter of charities and 
I have no doubt that it has been done 
for a very good cause and it will per-
mit and enable the various companies 
and individuals to utilise more money 
for good causes. 

Shri Basappa (Tiptur): Sir, I have 
listened carefully to Ib.e speeches of 
the hon. Members including the serious 
speech of my friend, Shri Somani and 
also the novel ideas of Raja Mahendra 
Pratap. The Budget proposals of the 
Finance Minister had evoked mixed 
feelings and many have expressed 
great disappointment at some disturb-
ing features but many haVe also we)-
corned the Budget. In the context of a 
growing economy for a country like 
ours it Is not an easy work that thP 
hon. Finance Min ister has undertaken. 
The various features of the Second 
Plan and the prospects for the Thi:-d 
Plan are to be seen in this Budget. 
There are certain achievements which 
we cannot ignore but there are certain 
really disturbing features which can· 
not be forgotten. The high prices real-
ly shock many people In this country 
and the common man Is really hard 
h't. We see a sort of a big shift from 
direct to indirect taxation and natural-
ly some are apprehensive while there 
is a sense of some relief for the people 
affected by direct taxes. In this a tmos-
phere, he is ri.e:ht in saying that great 
incentives have been given to ~  

tion, investments and savings. But we 
have been seeing that the results of aU 
these developments have gone more to 
the richer classes than to the poor; tne 
poor are getting poorer while the rich 
are getting richer. I have heard thllt 
nearly 60-70 per cent. of the rer.i 
wealth of the country is In the hand. 
of 100-200 big business houses and 
hence there i. the necessity to see th(, 
proposals before us in the correct pers-
pective. After all, we see around \}. 
(hat tax evasion Is go'ng on and thel'<' 
are accumUlation of arrears. So, we 
should see that people who could al'lord 
(0 Pay more must be taxed more suffi-
ciently. There was expectation also. 



GeRmIl PHALGUNA 19, 1881 (SAKA) Budget-Gene7'll1 
Dilcualion 

In this context, I feel that certain 
relief should be given to the people 
who come under indirect taxation. 

Of course, SIr, my hon. friend, Raja 
Mahendra Pratap was very light. 
hearted when qe said about lhe film 
industry. Our hon. Finance Minister 
may take a serious view of the whole 
situatiCIA in the film industry. But the 
taxation __ to be very heavy. 50 
naye paise for a millimetre would II" 
a lon, way, I am told. If the COlt of a 
print i. a!lout Ra. 1,500, the tax wUI lIP 
about Rs. 2,&00, and at tbia rate for 
about 10,000 prints, it may go up to 
about Ra. 2 crores whereas the Fin-
ance Minister haa estimated it only at 
as. '115 lakll.. The people in the film 
industry are, therefore, very very 
appreheuive. 

My hoo. friend, Shri Ghosh, has 
already ~ about Bengali films. J 
JIVCIuld lUre to .peek about Kan.na.da 
films which have been recently started. 
They wilt be llit Jaard. One may ask 
why J should speak about the film 
industry which is eaming a lot. I can 
1IIlcienltand it the tax is on the ftlm 
actors, aca--. and others who arc 
makinc money, who are doing black· 
marketing and other thin,., tax 
evasion and 80 011. By all means, take 
strincent measures a.-inst them. But, 
Sir, there are a number of small pro· 
ducers in the industry. These regional 
film. will be hit hard. ' 

. Again, it is all right for pl'Oductinn 
to be charged from a future date. Sup-
pos'ng they have planned to have a 
picture at Rs. 2 lakhs or Rs. 3 lalth. 
if at the last minute you gD and saY 
that they have to pay a tax of Rs. 1 
lakh or Rs. 2 lalths, how are they to 
balance their budget? It will ~  
very difficult for them. Therefore. 
what J want tD say is, the taxation in 
their caSe is very heavy and this qu",,-
tion must be looked into because this 
is an industry where we are having a 
good amount of income by way of 
enterta 'nment tax and import duty on 
raw films. The cost of raw materials 
may even 10 up to 400 PET cent. The 
unemployment that will result by 
closure of some units of tbia industry 
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will have also to be considered. Aft .. 
all, who will sulfer? J dD not mipd If 
the big studios, big producers are 
taxed like this. There are small pro-
ducers whD have entered into the field. 
There are tGuring talkies which cater 
to the needs of rural areas. What I 
say is, the regional films have to be 
given relief and taxation reduced 111 
their case. 

Then, sericulture industry is also 
taxed. Sericulture industry has some 
importance in illy State. A Jar,e num-
ber of poor families are dependina an 
it. I am lure there Will be 1000e COIl-
sUlllei' reaistanee whm the prices are 
Inereased. with the renlt that the pe0-
ple who will be really 'hit hard will be 
tholle poGr famili_, those lakhs 01 
familieS who depend 111', this InduslrJ'. 
I would like the Flnllllcie Minister 10 
consult the Silk BDatd which Is already 
in the field. AIsG, the Commerce and 
Industry MInistry had appointed a 
working croup an tills industry. The,. 
have produced a bia report. I h<>pe ihe 
Finance MInister will haft SOllie tbIile 
to I<>ok inlG that I'8IIOrt before he 
finalises this tax. 

J do nDt want to I<> inlG the questlGD 
01 taxation on road transport, but I 
wDuld like to say that the refund of 
excise duties on certain exports is a 
welcome thing. It has tD be extended 
in the case of certain raw materials 
which ultimately result in the manu· 
facture Df things which could be 
exported. 

The question of amalgamation of 
sales tax and excise duty has been 
hanging Dn for a long time. In res-
pect of certain articles it has been 
done. In the case of colfee, for 
example, the sales tax can be amal-
gamated with excise duty. It ,,·ould 
be easy for collection also. Of course, 
the State Governments will ha V" to 
be persuaded. Some Df them arp al-
ready agreeable tD this proposition. 

The most important thing is the ad-
ministration in respect of excise dutieL 
The people in charge of collecti"n Co 
as police oIBcers and try to haraa. the 
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people. Some serious Npe sbould be 
taken to lee that taxes are collected 
in a manner which will be liked 
by the people. Nobody would like 
to pay a tax easily, but, at the same 
time, we are in a welfare State and 
we must see that these taxes are col-
lected to the liking of many. 

Now I come to the question of esti-
mates. My hOll. friend was saying, 
after all, only Rs. 23 ctotes Is goinl: to 
be conecled by way of tax this year. 
But ultimately, at the end of the year 
we will dee that this sum of Rs. 23 
crores will go up to a large figure. 
I have already given an instance 
about film industry. The Finance 
Minister expects about Rs. 75 lakhs, 
but we are told that it may even go 
up to-Rs. 2 crore •. 

There is another aspect about which 
I would like to refer. What is 
happening in the border areas of 
the various States. I come from 
Mysore State. There is a big agita-
tion going on for Belgaum between 
Maharashtra and Mysore. I do not 
.nderstand the kind of agitation lhat 
Is lIoin" on. '!'hey want to raise a 
"no-tax campaign". We are in a 
democratic set-up. People from 
Maharashtra go over to Belgaum and 
Mysore State and instigate the people 
there not to pay any tax. 

Sbrt D. R. Cbavan (Karad): Not 
the people of Maharashtra, but the 
peo:ole there. 

Sbri Basappa: You will see from the 
reports of the Home Ministry who are 
the people who go there. Sir, the 
Government send re ... enue officbls to 
collect taxes. Those officials are 
harassed. Nearly 60 to 70 police 
ottlcers have been beaten. 

An Ron. Member: Not M.L.As.? 

Shrl Basappa: Under those ~ 

Itanc",", I think this House should take 
aerious note of it. After all, thing3 
have to be settled in a nOI mal, collm 

way. 'When big queaiiona like the 
Chinese Issue are going to be aettled 
in II nellotiated manner, 11 ia Na\1y 
bad that we should make this kind of 
lUI agitation. Already negotiations 
are going on. The Ch!ef Minilter of 
Bomba,. had a meeting at his resi-
dence of the Congress Committee ~  

t here these things are discussed. It 
is really surprising. Thus tlie GO\'-
emment of Mysore is PIIt to ridicule. 
This is really something whieh I can-
not imagine. 

Shri D. B. ChaVIID: What meetill, 
was held with the Cllte? Minister? 

Shri Basappa: After all, there are 
certam fonnulas. h is not II question 
only between Mysore and Maharash-
tra. There are other border questions 
,between 80 many States. All thesa 
things will have to be dl!Cided in a 
calm atmosphere ..• _ 

Shri D. B. ChaVIID: By accepting 
certain principles. 

Sbrt Buappa: There aie certain 
principles by which these things are 
settled in a calm way. They are ROt 
settled in an agitational manner. 
There is the question of Kasergod 
about which we have been asking 
often. We are not taking liP an agi!a-
tional attitude although we have 
every right to have that portion of 
the area. There are other questions 
like Madakasira, Talawadi Firka and 
Akalkote. We have not taken up an 
agitational attitude. They may feel 
that they are strong enough. I wel-
come their decision to have bifurca-
tion of Bombay. Let them live peace-
fully in a big Maharashtra Sta'e. I 
welcome it. I know that in Bombay 
there are lakhs of Kannada people. 
Therefore, if this is their attitude, I 
would rather say. let Bombay be kept 
separate, as proposed under the re-
port of the S'ates Reorganisation 
Commission, becauoe, after all, the 
city of Bombay does not belong to 
anyone. 
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IIIrI D. B. Chana: Wb7 not My.ore 
be kept aeparate? 

Mr. Depat)'-4Ipeaker: Order, order. 
We should not import thoae disputes 
here. 

SJu1 Buappa: It this ill the attitude, 
I think they will have to change their 
opinion in all these matters. There 
seem to be very big pulls that are 
going on even in the matter of 
regional development in this great 
country. Certain parts are develop-
ed while certain other parts are not 
developed. Regional development is 
a very Important thing. Justice ~ 
bave to be done in respect of this 
matter. Because certain States are 
more powerful, other States should 
not go without their proper due. 

In this context, I must say that we 
ha"le bE en asking for a tool and alloy 
.t.el rlalll 'at Bhadravati, a major 
port and a railway line in MYlore. So 
many ) ears have passed, but nothing 
has Deer. done. So, I wish the Gov-
ernment take. note of the strong feel-
ir,gs of our people there and see to 
the establishment of these things. 
Afte,.. :tll, the ~ for U ... an-Man-
galore lm" ,I thert!. This is not the 
railway budget and I do not want to 
say anything, but still, when that 
queslwn is raised, the question of a 
mnjor port is brought in. Unless a 
major port I. established, a railway 
line will not be had, and unless thl' 
railway line is laid, a major port 
~  be formed! What is this? I 
hn\'e nc,l been able to understand ~ 
logic of the Planning Commission. 
Vi ell, 1 think I should not ray more 
about i:-as to what is hapllening it! 
the ?lallnina Commission. 

Mr. Deputy-Speaker: I also re, 
quest Joim not to do that! lli. time 
is up. 

8hrl Basappa: Why I have been 
askln(! !or a tool and alloy ateel pl"nt 
i" Blmdravati is in the pub,ic sector 

~  -he State Government. ~ 
all, It cannot stand comparison with 

the t.gantic steel planta at Jailal, 
Rourkela and Durgapur. But_ 
day it has to be converted into a hleb-
grade steel plant. Even expert opi-
nions in the past had been to tbe 
eaect that a tool and alloy steel plant 
could have been located at Bbadravatl,. 
but even this has not come true.' 

Again, there is the question of £har., 
ing the wnt"u Clf ~  KriMbn" and the, 
Cauveri rivers. This wort has not 
been done properly. The Planning 

~  Will have to llIUk int.> 
this matter also. ' 

Mr. Deputy-Speaker: ,The hon. 
Memb •. r'. thne is up. 

SJu1 Basappa: There Is' another' 
point. There is a report CliJled ~ 
Backward Classes Commissiqn's' 're-
port. I do not know why it has beei,l' 
shelveCI. 1 am ""rry to IIBY it. ' 'l'liel' 
went round the whole country and 
prepared B report. The ChairnlUl 
signed the report. Later on, I do not 
know what cold storage it has foWld. ' 

There are some more pointa whlel] 
I wanted to dwell upon, but, the time 
is up. Against the big context of the 
Chinese aggression, the budget pro-
posals and the high food ~  one 
thinll that is attracting the atlentio" 
of everybody, though not to the liking 
of many of us, is the question of cor-
ruption. Even this morning, tlH:rti 
were several questions about it. Of 
course, a tribunal cannot be appointed 
in the face of what our Prime Minill-
ter said. 

Abrl BraJ Raj 8lDgb: What is the 
difficulty? 

Sbri Buappa: In the country, there 
is a great feelin'g tbnt some seri""", 
steps will have to be taken. I hOJlf) 
the Government wiJI take them. 

Mr. Deputy-Speaker: The hon. Mem-
ber'. time I. up. 

Shrl Buappa: One or two words 
more, Sir, There ia the question of 
indiscipline, that we have been notic-
ing Including my State. 
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Mr. Deputy-Speaker: Exactly, I have 

that complaint too. (Laugllter). 

IIhrt Buappa: The Aligarh univer· 
sity has caused IIreat worry to every-
body. We have heard enough about 
Banaras university. Now the Aligarh 
IIIliversity has come In. Therefore. 

~ ~  Minister will also look 
into this question. I have taken a lot 
of time and I thank 'you for having 
given Ifte the OPPOrtunity to speak 

SIIrI I. B. S. Blat (Almora): Mr. 
Deputy-Speaker, SIr, the Finance 
Minister's new budget prOposals haft 
their iOOd featun!s and he deMrv-
.. the COngratulations from the Houae 
.,... tbese. The most wpertant of 
these ia that the outlay in the laat 
,-e&I' of the aecond Plan has been 
...... to ewer lb. ",800 erores, which 
11 •. tile! en>res more than the re-
flieilBnanc:1a1 target of the Plan. 

. The .eeond. good feature of the 
an..,et Is that the additional tazation 
is ~  The estimates relatin, 
to de8cit linancing have been limited 
to Ra. lli1 erGr .. after taking Into 
aceount the new tax proposals. 

What is not so welcome is the levy 
of additional duty on diesel oil and 
motor vehicles. These levies com-
prise of as. 2,500 as duty on alJ trucks, 
a ten per cent duty on internal com-
bus ~  engines and a duty increase 
of 25 nP. per garon on diesel oil. 
While the cumulative effect of these 
proposals would be to check and res-
trict 'the growth of road transport by 
raising the capital cost of trucks and 
by enhancing the operational costs 
of diesel-driven trucks, it would have 
seriou.. repercussions on the back-
ward economy of the hilly areas. As 
is well known, there are no railways 
worth the name in these areas and 
people there depend entirely upon 
motor transport for the necessities of 
their Jives, which main'y have to be 
imported from tfte plains. 

~ Finance Minister no doubt 
will g.t about Rs. 7 crores to Rs. " 

Discualloft 
crores from the tax on trucks and 
diesel oil but it will make the livin, 
conditions in the hills many times 
more difficult. Already, the price 
variations between the plains and the 
hills are quite sharp and this new 
levy will make them sharper. 

This brings me to the general ques-
!.ilm of the food problem in the hilly 
areas. As Is known, when Shri A. P. 
J Bin was .the .Food Minister, he 
appointed a committee to go into the 
question of al1'icultural development 
of the hilly and inaccessible ..,.eal. 
'nUs committee, I believe, has sub-
mitted Its recommendations. Th. 
1Il0a!. Important of th_ provides for 
the development of eommunlcatiODI 
in these areas. Ju the commit_ 
was eonvincec1 that these areas were 
not in a position, because of their 
climatic condition and poor quality 
of laad to produce enough food to 
the peoPle, the committee is believ-
ed to have recommended a re-orien-
tation of acricuJture and the intro-
d.uction of hQrticuiture and veaetable 
fannin,. FOOIi was to be imported. 
The new tall: on vehicles is aoin, to 
make this task more diftlcult. Food 
will have to be imported at a higher 
cost. Fruits and vegetables from the 
hilly areas will become costlier. 
Though the committee had submit:ed 
its report sometime ago, it is not 
known how Government are goin, 
to deal with it. 

On the question of defence, in spite 
of the Finance Minister's assurance 
that he wou'd not hesitate to ask for 
further allocations if need be, I feel 
that a higher allotment was called 
for. Considering the situation that 
has arisen in our country as a result 
of the threat from the north, the 
additional allocatiion for defence as 
compared to the revised estimate, 
which is of the order of about Rs. 30 
crOO"es, is quite meagre, especially 
considering the magnitude of the 
problem that we face. The Prime 
Minister has said time and again that 
for the first time two mighty powers-
India and China-are face to face in 
the north and will continue to do SO 
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for all time to come: and we cannot 
afford to be complacent. All these 
years, we have left our northern bor-
ders undefended. Even if the pro-
posed meeting between the two Prime 
Ministers were to baar fruit and 
peaceful conditions were established 
in the north, I do !lot ~  It, woJ1ld 
be the in:ention of the Government 
to revert back to the old days. U 
that be so, ota" border defence would 
have to be strengthened. An ilrone-
diate change that is required is to 
have a uniform security set-up in 
the border areas. At present in 
~  the Assam Rifles are entrust-
ed with this work. In U.P., Punjab 
and Kashmir, the State Constabulary 
are employed for the purpose. Would 
jt not be possible to have an integ-
rated border security service or force 
under the command of the Army! 
This would facilitate uniform train-
ing and standard of service. 

Another sugcestion which have 
to make in this connection is that 
our border checkposts should be 
estab'i.hed closer to the border all 
the year round. At present in many 
places, they shift to milder climates 
In the interior in winter. 

I am a little disappointed with the 
hand-book on defence service esti-
mates supplied to us. I have never 
come across a document which ilvea 
less information than this. Nearly 
200 pages are devoted to a bare reci-
tal of dilferent services of the army, 
the salaries paid to various ranlu 
with such gems of information u 
these: 

''The infantry is the backbone 
of the army and no baHla can be 
fought without it." 

''The basic unit of the infantry 
Is a battalion equipped generally 
with rilles and other small arms. 
Though fighting is done on foot, 
infantry-men are generally 
speedily transported by 1IltIChan1-
cal transport" 

Are Members of this BOlIN aueb 
ignoramuses that they ~  \Ie 
doled out this type of ~  
We would have at least ezpected 
lome information on our strength and 
our prepa.rations to ,meet aggression. 
Read any ~ paper; It ill full at 
information about the strength of tile 
Army, the types of aircraft and wea-
pons it has", etc. An unnecessary 
secrecy is not helpful at all. 

Before I conclude, I would like to 
congratulate the Government for the 
steps it has taken to reOl',.ruse the 
administration in the border areu. 
It is a good' start; but that shou'd' not 
be the end. The U.P. Government 
have set up separate districts adja-
cent to the' botder and llIIve giVen 
the Deputy CommislJioner enhaDCed 
powers which would free him from 
red-tape. My suggestion is that the 
Cent.re should loan oftlcen of tile 
Indian Frontier Service fOl' runnln& 
the administration ot these districts. 
They have been specially selected tOl' 
the job. ~ ,the ~  ~  get. 
going, I am sure it will be found that 
the economy of these new diStrict. ill 
also linked with those areas from 
which they have been separated fOr 
administrative pUJ'l!ORl\. 

I would also submit to the Gov-
ernment that a machinery should be 
deVised to provide tor aasociation of 
people with the new executive. The 
least that could be done i8 to have a 
committee ot the M.Ps. and M.L.AI. 
ot the areas concemed to advile the 
Deputy Commissioners and belp them 
in running the admlnisttatlilD. 

8hrl , ...... tha Itao (Koraput): 
Sir, the budget propcaall this year 
are very considerate and daaerve the 
commendation ot the House. The 
imposts that have been imposed are 
such .8 would not materially aftect 
the poor man. The Finanee Minister 
has created • CDn,enial climate tOl' 
Industrial ezpansion and hal throwD 
a challenge to the Industry to n.. 
to the occasion. It 18 tar the Ind. 
try to take advantage of tile condi-
tions that have been ereated alld 
rtiIe to the __ OIl. 
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. My frlerid, Shrl Somani, wu com-
plainin, about the lack of incentivea 
for bidWltrlal progress. The other 
day I tound in the newspapera a re-
solution of the FICCI-Federation of 
Indian Chambers ot Commerce and 
Industry, that the bud,et haa not 
created suitable Incentives tor Indus-
trial expansion. I wOllld invite their 
attention and uk, are they not ,et-
ting su1!lcient incentives so tar in a 
aeries of deficit budgets all these 
years, which hive enhanced the pur-
chasing power and hive provided a 
seller's mKket for most manufactur-
ed goods? Import cuts give protec-
tion a,ainst foreil!Jl competition and 
there is also an assured supply ot 
raw materials. It has also prevented 
internal competition. These are some 
of the incentives which the industry 
has been taking advantage of all 
these years. 

My friend, Shri Mahanty, yester-
day complained that direct taxes in 
India amount to about 7 per cent, 
which Is the loweat in the world. I 
would appeal to my triend that 
national income should not be the 
criterion to assess whether the direct 
tu:es in the country are lar,er or 
lower. It is the per capita income 
which ahould be the criterion. Take 
USA, tor Instance. There the per 
capita income is very high and direct 
taxes amount to about 85 per cent. 
Bllt in India, considering the per 
capita income, direct taxes are already 
high. I do not mean to 8ay that there 
ahould be no increase in dinet taxes. 
In course of time, a8 production I,n-
ereul!ll, certainly the Finance Minis-
ter will Ilecessarily go in for more 
direct 'laxI!II. One will appreciate 
that the taxation proposals ate bued 
em the needs of the Plan. The objec-
tins of the budget during the Plan 
period haye been laid down in the 
_d Fiye Y_ Plan. Some of 
th __ thatthetautlcmproposala 

Iboulcl produce m.ble addition to 
Ute pubUe revenue; they must pr0-

d_ ~  for larPr earnings 
ad _ .. .tnp and they must in a 
... N6Iee the dIIpulu. III ID-. 

Shri Dange and Acharya KrIpalani 
yeaterday complained that the budget 
has not led the country a step for-
ward towards socialism. I would 
respectfully ask my friends whether 
taxation can lead to soelalism. Bo-
cialism is a slow process with mini-
mum reBOIU'Cf!I. To think or imagine 
that by budgeting and by imposing 
taxes socialism can be furthered-in 
my opinion it is not the correct 
approach. 

Complaints hive been voiced In the 
House about Indirect taxes. In a 
country like India, where hardly O' 2 
Per cent of population pay income-
tax, Government, of necessity have 
to resort to indirect taxation. ~ 
ly, for raising the resources for the 
Second Plan, it is not always possible 
to confine to direct taxation. If you 
look into the existing ;rates of in-
direct taxation in other countries 
you will find that the rate of indirect 
taxation in :tulia is much lower than 
in most of the under-developed coun-
tries like our.. In Pakistan, it is 
80 per cent; Ceylon 70 per cent, 
Burma 80 per cent, U.S.S.R. 83 per 
cent and so on. So, you cannot com-
plain about the indirect taxes being 
very high. But It we look into the 
Budget we find that this year the 
proportion Is rather a bit hilher, 
about 77 per cent, whereas the direct 
taxes amount to 23 per cent only. 
But, nevertheless, I would lay that 
there is no room for complaint. 

Then I want to refBl' to some a.-
peets of the economy measures that 
the Government are pursuing. The 
Finance Minister has mentioned in 
his .peach that steps hive been takea 
not to fill the vacancies that arise and 
also to ItOP the promotions. But I 
would say that there is enoulh scope 
for further reductlOl1 hi dvll expen-
diture. U you look into the liat of 
Btal! of each department or Ministry 
YOU and a number of 5eeretariea. I 
was surprised to find from the tele-
phone clirectory that in eVery Minis-
try there are Secretaries, Additional 
~ Joint 5ecretariea, DepuQ-
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81ar!. IIn,j ..., 8111&h: How maD)' 
Ph.? 

8Juoi 1,...aaiIIa .... : Yes, not to 
speak of the Ph. 

Mr. Depat,-8peaker: So the hon. 
Kember had 10 much leisure to study 
these details from the directory? 

8Juoi I ......... Bao: These details 
are very striking. They are very 
telling. The moment you open the 
directory you cannot miss them, be-
cause they are v$')' striking. I am 
not saying that the Finance Minister 
has not looked into this. The Gov-
ernment should see to it that the ser-
vices do not expand unnecessaril,. 
Any expansion in the light 01 the 
development plans should be com-
mensurate with the needa of the 
Plan. 

I have a feeling that conferencee 
and commitleeB have become the 
fashion 01 the day. In every MinIs-
try we lind that SO many committees 
are appointed. The moment a COlD-
mittee gives its report another com-
mittee is appointed to review its 
work, and the process goea on. I 
think we have got technical skill and 
experience which are suftlcient for 
our purposes. We should take ad-
vantsge of the prevailinlf akill in-
stead of appointinlf more committees. 
I was glad to lind this morning from 
the newspaper that the Government 
have decided not to appoint a com-
minion on al(riculture. It 18 a IfOOd 
thinlf. Becaule, many of the Ststs 
and district oIIIcers are called from 
their headquarters to Delhi to attend 
these conferences and thereby much 
of their valuable time is Ion which 
could otherwise be frulUully _-
ployed in the development work. 
'!'hat ia one of the wan how the 
Oovemment can thiIlk 01 COl'IservinI 
their renn-. 

CGmlnc to trrIption projects, I 
tlalnk We baw _ to ..... wIleD 

we have enoUCh of these biIf !rrip-
tion projects. They are, 01 course, 
neceasa.ry, and I have nothiq to com-
plain about them. But the time bas 
come when the Government Ihould 
pay greater attention to see that 
minor irrigation works are taken up 
10 that every village, or at le88t every 
panchayat, hu some irrilfation source 
for inigation. 

The UN team on Community Deve-
10pmeAt have stated that the com-
munity development prOl(ramme 
should be staggered. But the other 
day the Minister for Community 
Development stated that the Gov-
ernment will push through their plan 
and that the whole of India would 
be covered hy community blocks. On 
paper the prOl(ress :ooks spectacular 
and phenolllenal. But let us tory to 
consolidate what we have done, what 
we have achieved. The al(ricultural 
production in these blocks hu not 
increued considerably. Let us try 
to intenalfy alfriculture and see that 
the al(riculturai production goes up. 
In all the irrigated areal which are 
covered by bllf projects double cropa 
should be raised and maximum utili-
IBtion of the irrilfation potential 
should be aimed at. Otherwise those 
projects will not pay their way. 

Then I come to small IBvinIfs. The 
second Five Year Plan hu ftxed a 
target of RII. 500 crores. at the rate 
01 as. 100 crores per year, by way 
of small savings. But we lind that 
we are far behind the target. In 
11158-57 the collection from smail sav-
in .. wu RII. 59 crores; in 1957-58 
RII. 811' 5 crores; 1958-59 RII. 75 crores 
and 1959-80, accordinl( to the present 
Budlfet fleures. Rs. 82 crorea. So, we 
are far behind the tarl(et flzed. 
Though several Stepl have been taken 
by Oovernment to mobiliae IIIIB1l 
IBYin .. , we are far behind our tar-
get. So, serious etrOl'ts ban to be 
made to see that collections fl'IIID 
small IBvinIfI rile so that """ caD 
bank lID IIII8ll ~ .. -
for the Plan. 
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In this' connection, I would like to 

repeat some suggestions which I made 
last year. FirstlY, the Government 
should carry out a study of the statU-
tics relating to small savings with a 
view to finding out the savings poten-
tial of each class of people in the 
rural and urban areas. Then we 
would know which class of people 
are in a position to contribute and 
we can also know their economic 
conditions, how they have projp"eSsed 
and so on. 

Then, I find that no interest is pay-
IIble on the prize bonds that have 
been introduced this year. They are 
mere prize bonds. I would suggest 
that some rate of interest should be 
provided-let it be even one per 
cent-..o that even though everyone 
cannot hope to 'get a prize, at least 
every one will, get lome interest on 
the amount invested and people 
would be, *",pted to purchase them. 

Dr.M • .I. Aaey (Nagpur): ''!'hen it 
would 1lOl be a lottery. 

SJui I ..... tha Bao: Yes. It will 
not be a lottery, but certainly it 
would be an additional incentive. 

Then, the limit of Ra. 25,000 on 
amall savin,s may be raised to 
Bs.50,OOO. 

The Minister 01 Reveaae ad elvu 
Espeadltare (Dr. B. GopaJa Bedell): 
Then the question of payment 01 
income.-tax comes in. 

ShrI JaPIJatlia Bao: You can have 
income·tax on the interest that accrues. 

After a particular point, you can reduce 
the rate of interest. Why limit It to 
Rs. 25,OOO? You can call it national 
savings, instead of small savings. 
Ilmall savings have not made any 
headway in a real way. I suggested 
last year, I again repeat it this year 
that in the rural BrellS !Jlobile ~ 
prOPliganda ,should be carried on in 
the harvest time and the small savIDgs 
agents should be made to go to th" 
rural areas 10 that the tellaDts wbo 

have money in their hands would be 
able to invest It on small lIl'Vings. 

Shri Bn.1 Ba,I Sin&'b: Have they got 
anything? 

Sbrt Jaruatha Bao: It is reallY 
gratifying to know that in the sphere 
of industries we have made good pro-
gress and the steel plants which were 
started have gone into production. I 
think we Will be in a position even to 
export steel. 

Export trade has increased during 
the last year and engineering goods 
have brought Rs. 66 crores of addi-
tional revenue. Engineering goods 
have shown a record ftgure and they 
have been explll'ted even to industrial-
ly advanced countries like U.S.A., 
U.K. and Canada. The export of enai-
neering goods is an index of the coun-
try's industrial progress. 

Shri Masani criticised the Budget as 
being practically controlled by the 
Planning Commission. He represents 
the Forum of Free EnterPrise; now it 
is Swatantra. He wants I1"8Bter free-
dom for the individual tor everyth!n. 
in the world. But in a planned eco-
nomy no person or industry can think 
of unlimited or unrestricted freedom. 
Zvery industry has to confine itselt 
within the framework of the Plan. It 
is not correct to say that the ricb have 
become richer and the poor poorer. 

Sbrt Braj Ba,I Sin&'b: Question. 

ShI1 J.aatha Bao: Rich have been 
taed wel.l. The only thin, Is that 
.orne people evade taes. Taxes are 
not collected readily and so we find 
• huge amount of arrears. If the 
Department could collect these huae 
arrears, certainly it would take us a 
long way towards the implementation 
of the Plan. 

Then I want to make one submission 
about the direct taxes. There Is a psy>-
chological feeling in the country that 
people are being over-burdened with 
tUes, beeause we M-ri numerous taxes 
In the country. If. perIGD baa an 
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Income, he has to pay income-tax. If 
he aves ru, income, he has to paar 
wealth tax. If he spep.ds his income, 
hithas to pay expenditure tax. If lie 
Diakes a gift, he has to pay gilt 1U. 
If he dies, leavini behind some pro-
J)t!rty, his successors h.!lve to pay estate 
duty. So, there is a psycholoclCl8l 
feeling that people are over-taxed. 
Therefore, I would sUiliest that the 
tax-structure should be' framed in 
such a way that the people will not 
feel the ·burdep. so much and, at the 
same time, the collection can be made 
more easily. 

Our planning has been successful so 
far and our targets have been achieVed 
to a considerable degree. But plan-
ning is a continuous process and we 
cannot think of stopping it or cuttini 
it down. As our Prime Minister has 
put it, planning is like riding in a 
bicycle. If we stop the cycle, the 
cyclist will fall down. Therefore, we 
have to proceed till we reach the end. 
We have to see that the economy be-
comes self-gep.erating. It is not cor-
rect to say that we are sacriftcing for 
the \II1bom geoerations. In another ten 
or ftfteen years we would be reaping 
the results, though perhaps more 
results would be realised and reaped 
by the unborn generations. 

The hon. Finance Minister's visit last 
year to foreign countries has produc-
ed a good climate in those countries. 
Many of the western countries .as also 
other countries have aereed to come 
to the aid of our Plan. We have every 
hope' tliitt the hon. Finance Minister 
will lead the country. to ~  and 
prosperity. 
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~ ~ ~ 
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~ ~ ~~ 
~ it ~ 1 1  flr<;r ~ t, ~  
~ .. ~ ~ t ~ ~ W'lW9'I';U 
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~ IF"" ~  ~ iroI'9'Im t I 

~  '{'III'Ift"( fiIt ~  : II1II' 
~~~  

1 ~ ~ ~ 
amr 4I(t 1ft t Ill: ~ ~ I 

The Deputy MlIlIster of FInaDee 
(Shrt B. R. Bbapt): Mr. Deputy-
Speaker, for over two days the hon. 
House has been discussing the Budget 
and I rise to intervene in the debate 
to answer some of the points raised. 
Before I do that, I may confess that 
I was listening very patiently to the 
hon. Member who just preceded me 
and was rather surprised or amazed 
at the word of unrealism that he lives 
in. Whatever points he made about 

the Budget or the economic alfairl are 
tota l1y removed from the facts that 
obtain today. Naturally he came to . 
the most unrealistic conclusion that the 
whole country was moving towards ~ 
eremation 1l'OWld, except Delhi... 
U .. t ....... ptiotlB). I do not think that 
any hon. Member will say so. 

Shrl B. R. Bllapt: He also said 
although the Goverrunen t believe in 
the policy of prohibition, still the reve-
nue from tax on opium was going up.. 
Information has been given repeatedly 
in this House that we have a policy of 
banning opium conS".lmption for 
addicts. Whatever revenue is coming 
Is there because it Is used for medi-
cinal pUt'pO!leB or it is exported. U 
he has cared to learn things and see· 
things, he would have come to a dif-
ferent conclusion. 

Shrl Braj Raj SlDcb: May I submit, 
that liquor being a provincial or State 
subject, there It Is rising. 

Shrl B. R. Bhapt: Opium exports 
are also for medicinal purposes. Opium 
has been stopped even for the addicts 
from April last year or is being stop-
ped from April th;s year. These are 
hard facts which should be known to· 
the hon. Member. 

1ft '"" ~  l!qT t ~ 
~ ~  ..... 

~ ~ :lIIII'iml!flmft 
Ill; '"" Ijf.I1f I ~ ~ ;roT .m 'Ii( 

~ 1 

tit 1fm' : 4' ~ lA'r ~ ~ 

i I 

~~ ~ ~  
8 ~~ ~ m '"" (t ~ liI'R I 

Shrl B. B. Bhapt: So far as the-
general question Is concerned, that the· 
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villages are overlooked, several hoD. 
Members also made this point that the 
pace of industrialisation is fast enouah 
but the agriculutural development is 
being il'lored. I think this miseoncep-
lion should be removed as early as 
possible. We have on our side ba. 
trying to do our best but still since 
this misconception prevails and Is lurk-
ing, I would like to emphasise that 
the whole agricultural programme in 
the Second Plan was based GIl a cer-
tain polley. After a year or two of 
tile Second Plan, in 1956, when .we 

· thought that the Bjpicultural p;D-
· ez'IIDI!De should Co ahead with a 4Wl-
aite p\J%POlMlo the whole targets were 
revised lifter a seriell of conferenqea. 

· The tarceta, particularly, for items like 
seed fanns, fuller utilisation of manu-
rial re.ources, pt'ogramme for minor 
irrigation and overall target for agri-
cultural and rural development w. 
· increased. So far as the actual utUi-
.. dan of those provisions are CODCenl-
· ed, the Second Plan providacl RI. 100 
erores for community development. .. 
far, up to date, RI. 180 crores have 
been spent. RI. 341 crares were pro-
vided for various other agricultural 
programmes. That was subsequently 
revised to Rs. 313 crores because the 
overaJl target of RI. 4,800 crores was 
reduced to as. 4,500 crores. According 
·to the ~  on utilisation it is esti-
mated that these agricultural Ira-
grammes will consume about RI. 340 
crores, much more than the target pro-
·vided. Therefore, if you look at these 
various facts and the analysis that 1 
have given, you will ftnd that not only 
agr'cultural deve'opment or rural 
development has been going on but it 
has been given special emphasis and 
importance in terms of financial and 
physical targets, because we believe 
that it is necessary that industrialisa-
tion should go ahead to achieve a 
dynamic economy, which is more 
known as a self-generating economy, 
and it is equally necessary or, rather, 
more important, that for such an 
industrialisation to take place, to have 
a sound footing, agricultural develop-
ment should take place at a fast pace. 

It has been repeatedly laid-l think 
it is worthwhile saying it again-that 
the misconception that rural economy 
is being ignored is a very regrettable 
one, and to say that the whole coun-
try Bltcept Delhi is moving to 
a cremation ground-l do not know 
how to describe it .... 

IUIrI D. L Cl!avllll: ¥By I know 
whether the pet' capito income of the 
rural people is incl'1!lUiin& or decreas-ina? .. 

IUIrI B. B. Bhapt: 1 can only MY 
t\l.at it Is nttettable. 

With these words, Sir, I now come 
to the point raised by BDOdler hall. 
Member who apoke a little While BlO 
about the prize I;Ionds. Some other 
hlln. Members have also decried lit an 
the ground that we at'e encourqtn, <It 
in·a ~  of ,amblin.. However much 
we may dislike gambUna. gamblin, 
has not been unlmown in this country 
fmn the alll!B put. lIInn then, thls 
is not a gambling measure, if you care 
to understand It. The main object in 
iJltrodllOlDl' this acherne Is to ralae 
additional reaources for ftnancing our 
development plans. There haS been 
a general consensus of opinion that • 
scheme of this type-P"ize bonds-to 
mobilise saving. should be tried. The 
scheme placed before the House is not 
a straightway lottery where the par-
ticipant is apt to lose his investment. 
'!be principal invested in the bonds 
will be repaid in tull after ftve years. 
The scheme is intended to appeal to 
those sect:ons of the community who 
are not interested in earning any inter-
est on the amount invested by them 
with the GoveT'l\ment but would 'ike 
to try out a chance of winninC a prile. 

A question was asked by one hon. 
Member, why not pay a small interest 
to make it more attractive? 

8hr1 Ita_JnaJu BajaJ (Wardha): 
Will the pr'.ze be taxable? 

8brl B. B. Bharat: The usual rules 
of income-tal< will in such cases apply 
Pld the prize money will be tree of 
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tax. The point raiaecI by an hono' Mem-
tier WIJS tl!at Ii IIolAAll "te of intu.est 
ill !IDe lMIr ~  1410llld be c1ven to 
JI!Ilke it ~ attr.ctIve. In this con-
1)eC\i0Jl, Sir, I lI\IIy ~  out that the 
~  of prize to be awuded !IllS 
~ ~ ., as to inelude a rate of 
iDterest ot 3A per cent. The amount 
Of prize !IllS been determined taking 
into acc:ount a rate of interest of ~ 
JIIIlr cent. This is quite an attractive 
incentive for a treasury deposit of flv., 
Years. This amount will be with the 
Government for ftve years and st per 
cent. interest is quite an attractive 
proposition. If we Jive away one per 
cent., we will have to reduce the 
amount of prizes and that will make 
~ scheme not as attractive as we 
may ~  it to be. U we make it one 
Jiler cent., it would also be disproP\lr-
iionate in charging. Therefore. I think 
the idea of having a one per cent. 
rate of interest is not practicable. 

About small savings, it has been 
said that we have not been able to 
achieve the target of Rs. 100 crores. 
That is true but the figures cited by 
the han. Members would show that the 
collections have gone up from Rs. 54 
crores to Rs. 82 crores. We would 
very much like It to go up to Rs. 100 
crores or even more. For that we are 
trying to populuise it as best as we 
can, and We can achieve the wilet if 
we do it in all enthusiasm. The Stat,· 
Governments resources have been tap-
ped. The voluntary organisations are 
there. We have an advisory com-
~  to look after it. We are try-
Wg in every way to popularise it. We 
even go to the rural area. because we 
believe that unless the vast resources 
"f the rural areas are tapped for this 
purpose, We would not be able to 
;1!chieve this target of Rs. 100 crores 
C!r even more. On the other hand, 
it we do it with greater entliusilllDl, 
the danger of criticism is there, name-
ly, that we are trying to make it 
compulsory. Already complaints have 
been voiced in this House from cer-
tain other quarters that We are try-
iag to indulge in lorced collections. It 
is true that we do not believe in 
407 (Ai) LS--7. 

forced collections, because it is uaual-
Iy poasible that you cannot make • 
movement involuntary or you cannot 
forCe it for a longer period of time. 

Indeed, in lome of the States we 
have teen that undue enthusiasln .. 
been shown by the oftleers and • cer-
tain amount of pressure might have 
been exercised. But as a result 01. 
that, there !IllS been disincentive 
after that. So, the net colleetion hal 
been low. Therefore, even from this 
practical point of view, we discourage 
any force or any compulsory l'Ollec-
tion. But a balance has to be ~ 
because We haVe to popularile savin .. 
and give all natural incentivea and 
make it wide all over the country 80 
that the tarllet of Be. 100 or more may 
be achieved. We have to tap the re-
sources as best as We can sa that we 
could reach the target. We have not 
yet reached the tarlet but stm we 
think that in future the yield from 
this source would be progressively 
more and more. 

The point has been made that the 
return from capital- investment in 
Government industrial undertakings 
has been very low. The hon. Mem-
ber. Sbri A. C. Guha, who ha. con-
siderable knowledge about theE" mat-
ters has referred to it, and I 
am surprised that he should have 
given the impression that hp dld. /k-
cording to him, a sum of ~  'I. 
crore. would be invested bv tbe' end 
of 1860-81 on Government industrial 
undertakings, and that the retll:n was 
only Rs. 1.S crores annually. That Ia 
what he said. This stateml'n! is not 
quite correct. The figure ,iv:n in 
Annexure 14 of the E:rplanatorv 
MemoTRndum would indicate that a 
sum of Rs. 548 crore. is expected to 
be invested up to the end of ne"t year 
on Industrial undertaking' whlcla 
alone would yield a return "f Ro. I.S 
"rares to wbich the hon. Member has 
referred. He apparently inrlu,lpd an 
investment of Rs. 229 cror.,. "f other 
cDmmercial departments, that h, P • 
T. Damodar Valley Cc.r;lrration, 
ports, etc. The capital inve"!",,,nt of 
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P & T alone is of the order of RI. 1~8 

crores, but this would live a diYl-
dend of Rs. 46 crores. The total m-
vestment on DVC by the C!ntrdl Gov-
ernment at the end of the 'lP.xt year 
would be of the order of Rs. 38 crores 
on which an interest of Rs. Ii crores 
would be realised though the interest 
recoverable if capitalised d,\1'1 ~  the 
construction period. 

As regard .. the capital of ~  44~ 

crores it t3kes into ~  the 
RB. 300 crores of the Hindustan Steel-
of the three steel ~ as the 
plants are on the stage of construc-
tion, we cannot (,xpect ar.y rPtUrl; 
now, but after the commencement of 
their work we will have a return. If 
you take the overall picture, the re-
turn is quite encouraging, and not a 
meagre amount of Rs. 1.3 ~  

Then, the hon. Member ni!ed an-
other point, and that was ahout tund-
ing of the ~  bills. 

Shri Bima! ~  May I ask one 
question? 

Shri B. R. BhaCat: It is better if 
he puts the question afterwards. 
Otherwise, it breaks the trend of the 
argument. Shri Guha said that the 
funding of treasury bills is a trick to 
hide the extent of deftcit financing. 
I would not accept this ~ from 
the hon. Member who had something 
to do with finance. It is only an in-
correct statement of fact but an un-
kind interpretation of procedure. The 
funding of treasury bills only. alters 
the maturity pattern of the lDvest-
ments held by the Reserve Bank. It 
does not In any way conceal the 
extent of deficit financing. The latter 
is stated' clearly in each budget and 
the funding operation is by no means 
a secret. When We take account of 
deftclt financing every year, when 
the Finance Minister in his budget 
speech takes account of deficit financ-
ing, all these funded or unfunded 
debts are taken into consideration. So, 
there is no trick or secrecy about it. 

Similarly, he said borrowing from 
the commercial banks is inflationary. 
I do Dot know what he meant by 
that. The fact is that Government 
does not borrow from the commercial 
banks directly. The commercial banks 
buy Government securities. For 
these, they have to pay cash. So, 
there is nO inflation as such. They 
have DO power to create cash. Only 
the Reserve Bank has got that power. 
That is why borrowing from the Re-
serve Bank through sale of treasury 
billa by Government is treated as defi-
cit financing. 

I should like now to deal with some 
of the points about taxation. Taking 
direct taxation first, as a hardy an-
nual Shri Pande said that the exemp-
tion limit must be raised from RI. 
3,000 to Rs. 4,200. This point he 
has been making every  year. It is 
goOd to remember that as develop-
men t proceeds, a large and progres-
sive increase is expected in the in-
comes within the Rs. 3,OOO-Rs. 4,200 
range. If the exchequer is to benefit 
proportionately from the expansion of 
income consequent on development, it 
is essential that these incomes are 
brought within the income-tax range. 
Even with the exemption limit at 
RI. 3,000, the ratio of minimum tax-
able limit is one of the highest. It is 
11 per cent. In Japan it is 2.2 per 
cent; in U.K. it is 1.4 per cent; in 
USA it is 1.2 per cent. So, this does 
not by any means bring hardship tG 
the lower income groups. It is rea-
sonable to expect that those with an 
income of RI.· 3,000 should also make 
their contribution, however small, tG 
the public exchequer. It should be 
recalled that the Taxation Enquiry 
Commission had also recommended 
such a reduction in the exemption 
limit for income·tax. Besides, mar-
riage allowance as well as allowance 
for children are provided and the tax 
prospect in this range of income group 
i8 very small, So, it need not be a. 
very serious burden. 

Another point was made that the 
collection of income-tax excludina 
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corporation tax is going down from 
year to year. This is another mis-
conception that has come about. The 
income-tax collection from 1956-56 has 
been progreaEively going up. Corpora-
tion tax has gone up from Rs. 3? cro-
res to Rs. 57 crores by the end of 
i958-59. Income-tax has gone up from 
Rs. 131 crores to Rs. 168 crores by 
1958-59. In 1959-60, as the House is 
aware, a new form of company laxa-
tion has been introduced. This re-
sulted in the increase of the corpora-
tion tax and a decrease in the income-
tax. There has been no net decrease. 

Income-tax went down from Rs. 168 
erores to Rs. 152 crores because a part 
of that year was taken to the new 
system. In this year, it is Rs. 105 
crores, whereas corporation tax has 
gone up from Rs. 57 crores to Rs. 78 
crores and it will be Rs. 135 crores 
next year. So, there is no correspond-
ing increaSe or net fali in the revenue 
from income-tax. It is just aTi ac-
counting process, which was the re-
sult of the new form of corpor&te 
tax. 

Another unfair and rather sweeping 
charge was made by Shri Dwivedy or. 
the income-tax department. It is again 
an incorrect statement of facts and 
quite misconceived. . He said, arrears 
are mounting up because the income-
tax officers are corrupt. Before I deal 
with the general question of arrears 
I plead that there is no connection 
between the two. It is a pity that in 
spite of the correct position of the 
arrears having been explained several 
times In the past, light-hearted re-
marks should have been made, alleg-
ing corruption among income-tax offi-
cers as the cause of the outstanding 
arrears. The presumption that large 
arrears are outstanding because of the 
inaction or corruption on the part of 
income-tax officers Is incotf"ect. 

The truth of the matter Is that In 
any scheme of direct taxation on the 
computation of an Income which has 
already accrued before assessment Is 
made there I. always a time-lag bet-

ween the'income tbat accrub and tbe 
assessment that takes piace; That 
leads to emergence of arrears ancl 
accumulation of irl'8Coverable de-
mands inevitably. Sometimes it hap-
pens that the income that accrues eva,. 
porates, because of the time lag, br 
thp time the assessment proceedings 
are complete. Either it is concealed or 
it is transferred. Some such thin, 
takes place. So, to say that, becau.e 
the income-tax officers are corrupt or 
the Department is corrupt arrears are 
mounting up is not true, 

Then I come to the general ques-
tion of arrears. It was said that the 
Direct Taxes Administration Enquiry 
Committee said that an amount of 
Rs, 271 crores were outstanding as 
arrears at the end of 1958-59. But the 
point that this is a gross amount is 
missed. This includes arrears which 
fall due after the 31st March, 1959. 
According to the ordinary procedure 
it i. dUe after the 31st March, 1959. 
Sv the effective arrears as on that 
date, that is, on the 31st March, 1959 
.mount to Rs. 152 crores. The Direct 
Taxes Administration Enquiry Com-
mittee have themselves stated that 
when we take into account Ule 
amounts which are likely to be CIlI1-
~  linD which may prove fa be 

irrecoverable the amount of collectable 
.rrears is very much less. This is the 
opinion of the Committee itself. As I 
said, there are principally two rea-
sr.n.. Sometimes the assessee. go in 
appeal. When they go in appeal they 
get , writ from the court and we can-
not have any collections. Then an-
other big item is that the certificate 
proceedings or attachment of pl'Oper-
ties are all administered by the State 
Governments. They cia not show the 
-ame enthusiasm which the Income-
Tax Department shows. The biggest 
lump of arrears Is under these two 
beads. For example, of the Rs. Il12 
crares, Rs. 87 crores is the amount 
covered by certiJlcates issued to the 
Collectors. Another Rs. IS crores Is 
the amount pending disposal of ap-
peals. So you see that a very bit 
chunk of it Is dUe to these factors 
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[lJPri ~  ~ ~ .. tl 
-.ur 1Adalc:la the Department as such .aa no COIItrol. But on the whole if 
J!"U .t'e the PJ"011"8Ss made, you wili 
Iklol that we ue ·maldn. our best ef-
torts tc reduce the arrears. TIle 
yalgable luuestion Of the Tyali 
Committee is there. We are cOnll-
deriq it. I can lIIIW"e the Ho\lBe that 
.t lr our delire and earnest effort to 
~  the collection as up-to-date a. We 
ran L'lIi to reduce the arrears a. much 
as We can. We have succeeded in 
that But there are certain factors 
which are beyond our control and 
the House must appreciate that 

I now come to indirect taxation. A 
number Of hon. Members spoke about 
l!le tax on cycle freewheels and rims. 
II was made out that the commOn man 
has been hit. But a.aln even in this 
'"He if We 10 into the merits we 
w"uld come to a different conclusion. 
TbL ~ industry in India has deve-
loped as a result of hich protectlvl! 
illlPort tariff, Import duty on com-
plete cycles beinl 65 pel' cent ad 
",,:aTom or Rs. 80 per cycle, which-
ever IS higher, if it is of British ori-
,:n and if it is of non-British orilin 
the duty is 10 per cent more ad tI,,-
lorcm '[hat Is an additional tax. On 
cycle parts the rate Of duty is also 
~  hilh. Because of the rapid 

development of the industry, the im-
port was prolresslvely reduced and 
the revenue from the customs duties 
"n this account came down from Rs. 
2.75 '!rores to Rs. 50 lakhs per year. 
lt II ~  of the principles of an excise 
tax that at least as much duty that 
.... }ole on Import duty or customs 
sho.Jld be replaced by internal excise 
duLy. and, of course, to the extent the 
iDdU8lry can bear. The total burden 
Of the excise duty of Rs. 10 per cycle 
ia indeed very much less than the iJn-
part duty of Rs. 80 per cycle. Be-
cause of this proiective duty and other 
measuro:!s taken by the Government, 
\'his Industry has developed very fait, 
and the 1"eIUlt has been that the prices 
or cycles have been reduced. In fact, 
the average price of a cycle lias lODe 
<10""11 by at least Rs. 20 and the ~  

duLy Imposed now is only half of the 
price advantale which the' COnlumer 
I,IIS latned wlthln the last decade 
Also, I! you take the percentage of 
cl.Jty, ~ Is 8.25 If you take the aver-
ale p.,«' of a cycle between Ri. 120 
arid Rs. 190. whereas the percentBle 
of the burden of total excise il 19 cir 
so. Floro thl. point of view alIa, the 
duty is not excessive. It has been re-
peatedly laid that a cycle or the· rims 
or the freewheel usually lasts for ten 
years at least. From all these points 
or vie ...... it can be said that this duty 
h" beE-n vel'y welJ chosen, and is not 
an excessive burden on the people. 

Shri Moraka made a number of 
points about the taxes relatinl to die-
sel all. Firstly, he enlphasized that 
in levyinl a new tax, to prevent in-
flationary pressure, the maximum re-
venue mllst be collected at the mini-
mum cost. I acree with the principle 
propounded by him and I can only 
say that we have followed this princl· 
pIe. In 1958-57 die cost of 
collection for all the excise duty was 
2'76 per cent. In 1960-61 accordinl to 
the Budget estimates it will come dOWn 
to 1'75 per cent. So, the cost of collec-
tion has been comlnl down. He refer-
red to footwear in this connection. 
Actually. the only new excise is on 
sales and heels made from rubber or 
Its composition. This being not a "ew 
excise duty, the cost of collection is 10-
inl to be vel")' neglilible if not nil. 

He mentioned that accordinl to the 
Economic SuTtleV production of elec-
tric motors II fallinl and said that 
the Finance Minister should have COD-
sldered more carefully the levying of 
an excise duty on this item. It i. true 
that there has been a slight decline in 
the production of electric motors in 
1959, thoolh the previous years show-
ed a rapid increase in production from 
year to year. So, taking an over-aJl 
picture. there has not been a decline 
in production, and this yea.r 1!1so ~  
estimaleci decline in production Is 
only !lbout 2 per cent. But this is not 
due to any real decline In the dem.nd 
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for electric motors or any setback in 
this industry. It is due purely to 
other reaBons, and the most important 
reason is that there has been a quali-
tative change in the type of motors 
that are being produced. Instead of 
lower horse power motors, bigger 
horse power motors are being produc-
ed, and qualitatively the production 
has increac;;ed. an improvement, inas a 

much as the country is now in a posi-
tion to avoid the import of very large 
sizes of electric motors, while contin-
uing to be self-sufllcient in the smal-
ler sizes of electric motors. So, the 
levy of excise duty is not going to 
mark a setback for this industry, or 
hit it in any way. 

Shri Morarka gave the impreSSIon 
that the railways are consuming too 
much of diesel oil and advised the 
Finance Minister to persuade the rail-
ways to give up the use of diesel oil. 
I would like to inform him that the 
diesel oil eonsumed by railways forms 
only 2 per cent. of the total diesel oil 
consumption in the country. So, al-
though the railways appear big, they 
do not consume too much. 

He also said that one of the points 
in introducing a tax on diesel oil is 
to reduce its consumption so as to 
conservt: foreign exchange. He said 
that efforts should be made to pursue 
this point further. I agree with him, 
As a result of these measures, diesel 
oil, which in 1958 had shown an in-
crease in consumption by 38 per cent, 
has during the year 1959, shown an 
increase of only 18 per cent In con-
sumption. So, as a result of the pre-
vious taxes On It, the consumption has 
already gone down. Actually, In 
terms of quantities, the ImpOrt of 
diesel oil has gOlle down from m,ocio 
ton. to 21 'i',Obo tons., So, tram thet 
point of vieW also, this excise duty 
has served emt ~  

Another ptlint thet he made was 
abOUt the appri!heniloil of dOubt. 
taitaUon, lib fir as the cbaly On inter-
nal combulitiOll elillll. Was cOiieemM. 
1 wDiiDl De to .., tII&t oiIIIn me 
aINacI:r been Issued penmttllii &dJuIt-

ment of actual duty paid 011 .uch 
internal combUition encines while 
making asseasment of duty on a 
complete motor vehicle. As such; the 
question of double taxation does not 
arise. 

Shri C. D. PUllle: Thas is Vft"I 
gocid. 

Shri B. &. QlJapt: TIUs takes me 
on to some general issues that have 
been raised in the course of the debate. 
As was expected, the debate has 
covered wide ground, such a9 the 
taxatiOn policy in general, the desir-
ability or otherwise of particular taxes, 
some of which I have gone into jUlt 
now, various aspects of the economic 
situation and indeed the whole philo-
sophy of economic policy and plan-
ning in this country. 

I would like to deal with the prob-
lem of prices which a number of hOlt. 
Members have ralied. They have 
spoken critically of the Budget and 
sald ... , .. , ..... 

Shri Kbadllkar (Ahmednagu): 
Would the hon. Minister yield for a 
minute? Since he has come to 
philosophy. I would like to have a 
little clarification. If he would yield 
for a minute, I shall just put a ques-
tion only. 

Shri B. R. 1IIuIpt: I have not yet 
started dealing with it. 

Aa BOD. lIfemller: He will lose the 
thread if he yields. 

SIan B. R. _ ... t: Tole quest1all 
has been asked why prices have rIaen. 
It has been asked both In this HIlUM 
as well as outilde. The fact that 
prices have risen cauaes, I might ia" 
as much anxiety to Government as to 
many outsldera. The tlnanee IIinI8-
ter, In the coune of his speech ill the 
other House as well as iii his Budlit 
.peeeh. has shOWn hi; extreme eGIIiieiII 
about the rile In prices. 

18'ft lin. 
(JlR. ~ In tI&e CJIw.]. 

It II iIel!eiiar:r. hbWeni m .... 
~ to'mab.un Wt ~ . ..,. 
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lying expansionary forces in the 
economy which make for economic 
development are not negatived:'"'While 
reducing the prices, we should not 
reduce the momentum of the econo-
~ development which will just 

negative the very elfect that we want 
to produce. Price rise occurs because 
there Is a lack of balance between 
demand and supply. And this imbal-
ance Is also general. The whole gene-
ral' economy is concerned; it Is 
sectorial as well. There may be an 
Imbalance taking the economy as a 
whole, or there may be an Imbalance 
in particular sections of it. It is easy 
to cut down demands and to settie 
down to a low-level equilibrium, as 
Shri M. R. Masani suggests, but that 
Is only postponing the evil day. It Is 
not solving the problem as such, 
because it is not consistent with 
development. We have, therefore, to 
resolve the bottle-necks In production 
and see that the supply increases. 
So, the supply side, at the present 
moment, is more important. 

So, our approach has been that the 
agricultural production must go up, 
beCause that determines In a very 
large measure the trend of the prices. 
Agricultural production last year was 
good, and Industrial production show-
ed a rising trend. Nevertheless, prices 
kept an upward trend, and the argu-
ment· has repeatedly been flung at us, 
'Look, this year, the agricultural crop 
was record figure, namely 73 million 
ions, and yet the prices went up.'. 
This is true, but this is because this 
rise in agricultural production was 
preCeded by a very bad year previous-
lY. So, there was pressure on the 
priceS. The stocks with the peasants 
were depleted, and It is a natural 
tendency ~ when there Is an in-
ereased crop, the previous year's stocka 
he' fl11ed In. ~  as a result of 
various measures, particularly, the 
popularisation of the co-operative 
movement, the co-operative credit in-
crease .... ltboUCh we have reduced the 
baI!kIng credit in respect of actvmces _\!\wi 6 ~  'But th.t Isa wry 
~1 4 1  _ ...• '. '.' .. 

s".,.l1 part of it. Co-operative credit 
increased, and rightly, and that has 
strengthened the holding power of the 
farmers. We cannot sIIy that if they 
are better off today, the holding 
power should decrease. So as a result 
of these varioUs forces, it has happen-
cd that although we had a record crop 
last year, the pressure on prices conti-
nued. But if we had not laid emphasis 
on agricultural production to the 
extent we did, the pressure on prices 
would have been heavier. That should 
be borne in mind. 

Then they say that prices are rising 
because deficit financing has been 
going on. This is another misconcep-
tion which should be removed. Gov-
ernment and the Planning Commission 
have always taken the view that 
deficit financing can be a good tonic 
or a curative, but it cannot be a sus-
tenance. In an under-developed 
economy where the resources are not 
fully utilised, both in the agricultural 
sector as well as in the industrial 
sector, deficit financing acts as an 
impetus and has a multiplier elfect, 
whereas in a society where the 
resources are fully utilised, a little 
credit creation can create panic so fill 
as prices are concerned. On that 
asswnption, we have been following a 
policy of controlled deficit financing, a 
moderate dose of deficit financing, 
keeping watch on the prices and on 
other sectors of the economy. 

Figures have been quoted on the 
other side. They have been mention-
ed in the Budget speech also. It will 
be seen that the quantum of deficit 
financin, has also been controlled and 
reduced. In 1957-58, it was RI. U6 
crores. In 1958-59, It was RI. 138 
crores. In 1959-60, the ftcure Is 
estimated .t RI. 17. crores and in the 
next year, in the bud.et estimate, 
deficit flnanc1n. to the tune of RI. 153 
crores has been taken into account. 
So you can see that we have alWllYll 
been trying to keep a watCh and have 
been following a policy of develop-
l:Dent witbstabillty. 
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All Boa. Member: What is the total 
of deficit financinl? 

Sbri B. B. Bbacat: Then apin, take 
the taxation policy. On the one hand 
our friends want to control prices; ,;. 
the other, they want to -curb the 
inftationary pressure and then thl!) 
also say that we should not go in fO'" 
taxation. I want to ask them what 
should be the policy. What should 
be the quantum of direct and indirect 
taxation? What should be our objec-
tive in the given conditions of today? 

Taxation policy and economic 
policy are all integrated. We have 
been following a taxation policy sO as 
to boost up investment and curb 
consumption. It you view indirect 
taxation in this light, this will be 
understood. Instead of viewing it in 
this light, every year we are only 
having a wordy duel. Even in a 
country ~ Soviet Russia, the quan-
tum of mdirect taxation is enormous 
rather prepondel"ant-90 per cent 
turnover tax. 

Our personal income-tax and other 
direct taxes are already high. Through 
the taxation policy, through the choice 
of various excises, we have been 
trying to limit consumption. It has 
been said that these excise duties add 
to the prices and consequently 
inflationary presln1re. It i. true that 
taxation in the form of various excise 
duties adds to the prices a little. 
But this is just a moderate increase 
in prices because the economy settle. 
at a lower level. But, if instead 91 
taxation we resort to deficit ftnancil!l 
or i1 we have treasury bills there 
would· not be a moderate increase in 

~ but .there would be the spiral 
of IncreBSUl·g prices. Those who 
criticise that we are hitting the 
common man and also want that 
prices should come down and deve-
lopment should take place, I think, 
are askinc for the Impossible. So, the 
best approach would be to look at the 
whole question in an intepated 
manner. 

Dr. 111. S. AIleJ: r would like the 
bon. Minuter to state in a few wonk 

what amount will be required for tile 
collection of these new taxes. 

Sbri B. B. Bbacat: It am SOrry 1 
cannot give oft-hand the figures. 

Dr. M. S. Alley: At least approxi-
mate figures. 

Sbrl C. D. Pude: There is an esti-
mate of Rs. 7 lakhs. 

An HOD. Member: That figure has 
been given. 

Sbri V. D. PllDlle: It is Rs. 7 lakhs 
a. given in the memorandum. 

Sbri B. R. Bbacat: Shri Masan.i 
said that the 6 per cent per capitCl 
increase last year was a multiple of 
the rise in prices. I would like to 
correct him that this is not a multiple 
of the rise in prices. The price 
increase has been taken into account 
and this is real increase-what we call 
in economy as the real increase. 

Shri Blmal Gb_: Constant prices. 

Sbrl B. R. Bbacat: Again, he said 
about agricultural that it is impossi-
ble to raise agricultural production by 
more than 45 per cent in 25 years. 
It means that he under-estimates the 
contribution made to agriculture by 
technology and scientific advance. 
Even if we see the last 8 or 10 years, 
the increase in production has gone 
up although we are not satisfied with 
it and we want the rate of increase 
should 10 up. You will see that the 
agricultural production has gone up 
from D5 million tons to 73 million 
tons in 8 or 9 years. It is an increase 
of something like 30 per ~  
I would not commit myself to it. 
Even this rate of increase falsifies the 
argument of Shri Masani. 

He has quoted an agricultural 
economist, Prof. Arthur LewIs. I do 
not know whether be is an authority 
on agricultural development, but he 
is, certalDly, an authority on eccmomIe 
growth. 1 would like to quote another 
passage from him 80 that Sbri 1 ~ 
point is met electively. JIe .)'8: 
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rShri B. R. Bhagat] 
"Government has also a 

pioneering job to do. The more 
bad<ward the country the greater 
the scope for a pioneering Gov-
ernment. It is a misfortune for a 
backward country to have a Gov-
fornment which is committed to 
laissez taiTe, whethet from indol-
ence or from philosophic conv:ic-
tion." 

I do not know the freedom which 
Shri Masani propounds is either a 
result of Indolence or philosophical 
conviction. 

An hon. Member: Both. 

Sbrl B. R. Bbapt: But certainly 
the economic conditions of the country 
will not give the economic tone to the 
freedom which he wants to advance. 

LasUy, I would like to add that all 
the burdens that the country has been 
facing have not been in vain. The 
Finance Minister through taxation and 
policies of borrowing and otherwise 
has a record for raising the domestic 
resources which has meant hardship 
for the poople. But it has paid its 
dlv:idend also and we see the prosperi-
ty in our economy all round In the 
country. I want to pinpoint it in a 
more specific manner that this hard-
ship has not gone in vain. The 
'W"ount of capital formatiOn out of the 
budgetary resources of the Central 
Government has gone up s!eadDy. If 
you see the economic classification of 
the Budget which has beeI1 circulated 
to the han. Members the other clay, ... 

Sbri T. B, Vlttal Rae (Kbammam): 
We receiVlld. It only thts IIIDl'DIJig. 

Sbri B. L ..... t: If you aBe that 
you will ftnd-the hardship to which 
several hon. Member. haVe referred 
should be J\IdgI!d In relation to Table 
VI (i),--that in 111110-81 the capital 
formation out of the budgetary 
resOurces" at the Centril GoVemiDent 
_ lb. 111.$ Cl'OI'eI and In 1.-88 It 
had rtaetl to RI. Ul·j c:i'Iire*. For 
.Jt&9-IiII, fhe ecoDGIIiIc ctaMItcIation fII 
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the Budget places the figure at Rs. 798 
crores and in 1960-61, the Budget esti-
mate i. Rs . 873 crores. When one' 
considers this large increase in invest-
ment, one cannot but see that the 
economy is progressing markedly and. 
I would submit to the House that in 
any fair and unbiased apprisal of th'; 
economic situation it would be wrong. 
to ignore this positive side of the' 
picture. I know the Finance Minister' 
is the last person to be complacent 
but he would have some satisfaction· 
that the taxation policy and the 
economic policy he has pursued and' 
the Plan have given rich dividends 
and the country is on the economic' 
march in the right direction. 

17 hnI. 

Shrt BImal Ghose: I want to knoW' 
frt.Dl the han. Deputy Minister whe-
ther he agree. that the return earned 
on public undertakings has been 1:3& 
crores on an investment at Rs. 121 
crores, excluding Rs. 300 crares on the 
steel plants and if so how does it 
work out as percentage? (lnten-up-· 
tions). 

Sbrl B. R. Bbapt: The return is 
not Rs. 1;3 crores. I said that. The 
return comes to much more ......... . 
(InteTnLptions) . 

Mr. Speaker: The han. Member is 
himself giving the figures. 

'SbrI BIma1 Ghoae: What was the 
ret.m? 

Sbri B. R. Bhapt: I gave that 
information-Rs. 4;5 crores for the po 
and T, Rs. 1;5 crores for the DVC. 

siIrl BImd Oh.e: What perc:en-
tage? 

81arl B. It. IiIiapt: I cam'lot _ 
the percentate. 

Mr. ____ , If he cia. not .y it, 
let the han. Minister lIlY later 011. 

Dr ................ I'iaw'ea lIMe 
\IeIia.nr-. They aaa calculate It. 
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Shrl Bameshwar Taatia (Sikar) : 
sit, the i'lnance MiNSter de>aei'fts 
congratulations tor pt'esentma a rea' 
listie, sound and a balanced Budcet. 

Shrl lla«hanath Slqh (V aranasi) : 
You support the taxation. 

SIlrI BameshwlIIr TBIltIa: There is 
no scope far criticism but there are 
some friends who are habituated to 
criticism, whether it be gOOd or bad. 
The Deputy Finance Minister asked a 
question. The expenses are going up 
because of the Pay Commission and 
Wage Board's recommendations and so 
what alternative is there for the Gov-
ernment than putting an excise duty? 
There is one formula. If they can 
I:et the Aladdin's lamp and rub it, 
they can find wealth. That is not 
possible. 

Anyhow, this year's ~  shows 
that there is the likelihood of a reve-
nue deficit of Rs. 60 crores which, I 
thing, will not be there at the end 
because Government will get more 
excise duty from cloth, sugar and so 
many other things. The greate3t bur-
den of the new excise will fall on 
diesel oil, cycle rims and ~  
The duty on the cycles is a small mat-
ter; it comes to about one crore. If 
It is based on one million cycles per 
year, it will be Rs. I crore. The cycle 
production is going up and there are 
also 8-10 million old cycles which will 
require rims and free! wheels. So, 
the Government will get much more 
than one crare. They are putting a 
duty of Rs. 10 on rims and free-
wheels. I would suggest that they 
may reduce it to Rs. 6. It may not 
look very much to the Government if 
there is a reduction of lb ... but it is 
a big thing for a lower middle-class 
Jtan who uses the cycle. I Will re-
qlMt the Finance Mlnlst« to 40 tbfs. 
He has erelted a gciOd atlholpher& 

DiacusBiOft 
but some people, as I said earlier, are 
habituated to criticism' always. 
I would request him to reduce the 
tax on cycles from Rs. 10 to Rs. 6 and 
put more tax on films. There is no 
harm. If they can pay Rs. 3-4 lakhs 
to one hera or heroine and that also 
without showing in their books-the 
books show only RI. 50.000-what is 
the harm if you put ",are taxes on 
the film industry? It can bear that. 
It will produce less 'pick-pockets'. 
One of their productions is called 
·pick-pocket.' Let the length of the 
films be reduced to 8,000 to 9,000 feet. 
Hindi films an; generally 1300 ft. to 
1400 ft. long. Let the length of films 
be reduced. Let them be taxed more 
and let the tax on cycles be reduced. 
That will make a good impression. I 
am sure you will reduce it because 
last year you reduced the tax to some 
extent on khandsari sugar and that 
gave a great amount of relict to the 
people. If you do not want to increase 
the tax on films, you can tax nylon, 
rayon, cigarettes and ather things. 
This small tax on cycles which will 
yield a crore of rupees should be 
reduced and that wilI help the people. 

There is one thing which should 
have been given more attention. I do 
not know why it has been neglected 
during the last two or three years. I 
am referring to the tea trade. Tea is 
the biggest foreign exchange-earner 
of India just now, even better than 
jute. I do not know what are the 
reasons for this tea industry being 
neglected for the last two or three 
year. that I have been here. The 
jute industry and the textile industry 
have got the NIDC which gives them 
loan at a reasonable rate of interest 
returnable In eight or ten years. In 
tM case of the tea Industry, although 
they had applied to the Tea Board 
many many years ago, the Finance 
Ministry for reasons best known to 
them ha"" turned down their request. 
AJJ I said, tea trade is the billeat 
foreign exchanre-eamer and tea Is 
alSo a driDk of thl! poor peOple. The 
vllla'e PeoPle who CIlIJIOt dorI! to. 
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have milk depend on tea. That indus-
try is neglected. No re-plantation is 
taking place, because no relief is liven 
for re-plantation. If a new mechlnery 
is put in an industry there Is relief 
given. There Is the development 

Tebate in resped of other L .. dustrllPS, 
but there is no development rebate for 
tea re-plantation. I would, therefore, 
request the Government to look Into 
this question. Make some rule where_ 
by re-plantation will be free of tax or 
there will be less tax for two or three 
years. That will increase the pr0-
duction of tea. As you know, there is 
a growing competition from East 
Africa and also Ceylon. These thiDgs 
should be taken i. .. 1o account and 
something should be done to encourage 
the tea Industry. 

There was much talk about corrup-
tion both yesterday and also today. 
Many hon. Members from both the 
sides talked about corruption. All that 
I would like to say is, the more 
corrupt the people are, the more they 
want to talk about corruption just to 
see that their own corrupt practices 
arc suppressed. It is just like a thief 
shouting "There goes the thief", being 
a thief himself. Corruption may be 
there. I would say, corruption is 
there in all countries. I do not thL .. k 
that our country is more corrupt than 
any other country. If we say like 
that, it is only showing ouraelves 
lower in the eyes of other people. If 
we ourselves say that We are corrupt, 
this and that, we lower ourselves in 
the eyes of other people. Because one 
man-it may be Shri Deshmukh-has 
said something vague without any 
proof, all hon. Members, everybody in 
the country, all newSPBpers are shout-
ing that there must be a tribunal, this 
and that. 1 do not think it is reason-
able to ask for complaints. Let the 
complaints come and then we will 
deal with them. Let the complaints 
be ,iven in a deftnlte way, and then 
we can think of them. 

Now I will say 80mething about pro-
cecllU"81 delays in the Government. It 
Sa a ,meral complal.nt that there is 

delay in the disposal of cases due to 
the proceclure adopted in ,overnment 
ofIIces. If ODe man applies for a 
permit to set up a small factory, it will 
take at least two years for that appli-
cation to go up from the olllee to the 
Under Secretary, then to the Deputy 
Secretary, to the Joint Secretary, to 
the Secretary, to the Deputy Minister 
and the Minister and back to the 
oft\ce. After all, that it has got to go 
to the Planning Ministry and also the 
FL .. ance Ministry and so many other 
Ministries. By the time the applica-
tion returns and the man is given the 
licence, he may not be in a position 
to put up the factory. There is a talk 
about this. So, something should be 
done to make the Government pro_ 
cedure move quickly. Now it takes 
too much time. There are too many 
advisory commlttees. They are also 
responsible for the delay. People ask, 
''What can theSe advisory committees 
do?" Or they say that the advisory 
committees have not advised the Gov-
ernment. I imagL .. e that they should 
have an advisory committee to see how 
the advisory committee has advised 
the Government I 

After the L.I.C. deal,-I do not 
know whether it was good or bad for 
the cou. .. try-things are more delayed 
now. No oft\cer wants to take the 
responsibility on his shoulders. He 
sends the ftle to the other Officer and 
it goes on like that. I plead that the 
tempo of work should be made quicker, 
becaues we are planning for the Third 
Five Year Plan. So we should do 
something to see that there is tempo 
on the part of the ofIIcers and there 
is some co-ordination amon, the dlfle-
rent Ministries, so that things could be 
done reasonably early. 

We are dependin, upon foreign aid 
and collaboration for the success of 
our plans. For that reason, I think 
we have created some new posts of 
Commissioners-General OD Ec:onomie 
Aftairs. We have got one Commls-
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sioner_General on Economic AlIairs, 
Shri Swamlnathan, in London and Shri 
B. K. Nehru at Washinlton. in the 
U.S.A. There is some remour-it 
might or might not be true-that there 
is dUference of opinion between our 
Ambassador, Shrl Chagla, who was 
formerly the Chief Justice of Bombay, 
and Shri B. K. Nehru who was an able 
I.C.S. otBcer. There is some difference 
of opinion-it is rumoured-between 
them in the United States. This 
should be found out. If it is there, It 
should be just patched up, because in 
America, if they come to know that 
there is dUference of opinion between 
two high officials of the Government of 
India, in America, our aid programme 
will suffer. They will think twice 
before further aid is given, if there is 
no one opinion amongst our men. So, 
this thing should be looked into. I 
hOPe it is wrong, but still it is there. 
It should be found out. If there is 
any such difference of opinio!l, it 
should be found out and we should try 
to see that there is no difference of 
opinion Or anything of that kind. 
Or, they shonld be given definite jobs 
to look after. 

I should now refer to prices. Some 
hon. Members referred to rising prices. 
The report of the Wage Board has not 
approached the Members yet. It has 
been laid on the Table. I do not know 
who is responsible, and again it is 
the usual delay in Government offices. 
The Wage Board has recommended a 
rise of Rs. 8 per worker per month. 
It has been done this way. Those 
workers coming under the first cate-
cory, namely, Bombay, Ahmedabad, 
etc., will be given an additional 
amount of Rs. 8 per month. But the 
poorest Rajasthan mills also have to 
lIBY about the same increase in wages. 
It has not been considered as to how 
the mills would bear this burden. On 
"the one side, the workers may be 
fetlin, Rs. 8 more. But on the other 
side, there would be a closure of 
many mills. That wUl result in un-
employment in the country. I would 
plead for full employment and greater 
work. 

In this connection, I would request 
those of my friends who are leaders of 
trade unions, etc., to lee that the coun_ 
try does not sutler on account of leis 
work and ,oing slow in the work. 
Because, nowadays we see both in the 
publlc and the private secton, they &0 
slow. There is hartsl for this and 
that. There should be a law-I do not 
know whether we can make a law for 
that-to see that hartals are ban"ed 
and the people concerned should also 
be imprisoned. (lnterruptiona')". 
Because these hartals are against the 
interests of the country. There are 
many critics on the capitalist side also 
-this and that,-who will say that 
this is the biggest danger to the coun-
try. There are hartals every tinle. We 
have been seeing the baak employees' 
hartal yesterday. They are demand-
ing somethL'Ig more. If we go on 
listening to them, we cannot pay. 

One hon. Member was just now say_ 
ing that our standard is going down 
or that the income is going down. I 
do not know what he meant. But a 
labourer in Bombay is now getting 
Rs. 150 peT mensem. It is more than 
what a middle class clerk can get. The 
clerk is working himself all the while 
whereas the labourer works in the 
field with his wife and two or three 
members of his family. I am not 
against his getting even Rs. 200 or 
Rs. 300; I am happy about that, but 
we should expect work from them also. 
They would not work; they will go 
slow and will always demand more. 
I do not think any Government can 
meet their demands. It may be our 
Government or the West German Gov-
ernment. The only way of meeting 
their demands is to get the Allada-
din's lamp, just rub it and get what-
ever is wanted. Then there will not 
be any criticism; there need not be 
any excise duty and the opposition 
benches also will be happy. 

Sir, the budget is ,Dod and sound 
and there is nothing to criticise. There 
is only one small thin,. All the 
Members will be happy if you reduce 
the cycle tax; you may increase the 

. tax on films or have some new taxa-
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\Jon on rayon, paper Or cigarettes, but 
please reduce the cycle tax and you 
will be more co. .. gratulated. 

Mr. Speaker: Shri Moolchand Jain. 
He is not here. Hon. Members must 
be here at least tor the budget session. 
They purchase return tickets'8nd want 
to go away. 1 am obsessed with this. 
Some Member has written to me, 
"Please call me before lunch. I have 
booked my passage this evening". If 
he has booked his passage, by all 
means, Jet him go; why should he ask 
me? Shri Manabendra Shah. 

Shri MauabeJuIra Shah (Tehri Garh-
wal): Mr. Speaker, Sir, I would first 
like to refer to the point raised by 
the han. Minister regarding the prices 
a"d the implication that it is due to 
inftation. "Agricultural production re-
corded a large increase in 1958-59, 
and there has been a marked recovery 
in industrial production in recent 
months. Despite these encouraging 
trends of production, both wholesale 
prices and cost of living have shown 
a signiftcant rise." This is what the 
hon. Finance Minister has said in his 
speech. So tar we have been told 
that prices have shown a tendency to 
rise simply because there has been less 
of production. Now we are faced with 
a situation when the han. Minister 
says that the prices are running high 
and the increase i" production is alIa 
there. This is a contradictory state_ 
ment. In the ftrst place you are told 
that because production goes down, 
prices are high. Then, you are told 
production has gone high and prices 
are also going high. There is some 
defect somewhere. The hon. Minister 
said that there il no concrete proposal 
given by anybody about it. The hon. 
MinilIter also quoted to some exte. .. t 
the PlaDnine Commission. I would 
also like to quote the Planning Com-
mission. The Planning Commission 
said in the fI1'IIt Five Year Plan 
aummary, pqe 13: 

qTo ~ about the desired 
aUoi:atJon of resources, to keep 
down price., it is necessary to luive 

a system of control. Ccmtrols 
limit the freedom of action on the 
part of certain classes, but pr0-
perly administered, they are an 
instrumen t for securine a balance 
between the claims of dilferent 
aections of the community." 

Some hon. Members very arbitrarily 
said that control is out of question dl1C 
to Our experiences of the war. But I 
feel that whatever experience we have 
had during the war should be to our 
advL .. tage, so that we do not make any 
more mistakes as we did before, We 
should not be really friehtened about 
controls. All that we should do 
is to keep a watch so that We do not 
make the same mistakes. 

Recently the Asoka Mehta FooeL. 
grains Enquiry Committee also sug-
gested something known as the Price 
Stabilisation Board. He o"ly suggested 
a price stabilisation board for food-
grains. I would go a step further and 
say that this price stabilisation board 
should not only see to the prices of' 
foodgrains, but also of cash crops and' 
other eCO!lomic commodities. Then 
only we can break this vicious circle of 
commodities versus food grains. 

As most of our planning will be 
aftected by whatever dispute is takiq 
place in the border, I would like to 
refer to it also. I find from the E%-
p14MtOrv Mem<>rClMUm, item 14 on 
page 46, that RI. ao lakhs this year and 
Rs. 40 lakbs next year have been in-
cluded for grants to Assam for econo-
mic rehabilitation of areas Which 
have sul!ered distress as a result of 
stoppage of Indo-Pakista!l trade. 

This is a very healthy step and I 
think it will boost up the morale or 
the border people. However what I 
fall to understand is why Assam alone 
luis been selected for ttUs considera-
tion. There is also the Indo-Tibetalit 
border. Why this consideration ~ 
to the Indo-Paklitaln border' ThIiN 
used to be trade betWl!en India anlt 
TIbet in the border reJio:\l and for tha, 
lut two or tblW yHr8 WtI trade ,. 
more or less ~ to 8 dead IluD.. 
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Therefore, if any consideration Is 
shown to Assam, it a180 Implies that 
similar consideration should bave been 
shown to the Indo_Tibetan border. It 
is also clear from Item 18 on pa,e 
46 of the Ezpl4f14tOl'1/ MemonzMum 
that additional provision of Rs. 25 
lakhs has been made in tl!e next year's 
estimates for ,.ants to the States In 
the border areas. I am also aware that 
separate border districts are bein, 
made there. In Assam also, many 
portions have been taken out and 
made into a separate district. There 
also the administration is . there, a 
better administration, and that type or 
administration is to be ,iven to the 
Tibet border areas. Therefore, Assam 
has these things also. Apart from 
that, they have been given somethln, 
more, and that is for the rehablliJa-
tion of the people who have been 
adversely aftected by the stoppage of 
trade with Pakistan. Therefore, I ilope 
the hon. Finance Minister will consi-
der this aspect also. 

This brings me, because it touches 
the question of borders, to the subject 
of defence. I ftnd inr defence this 
year there is an increased provision of 
Rs. 28' 56 crores, out of which army 
accounts for Rs. 27.75 crores. Some 
of this increase is due to the terri-

 army and the N.C.C. and also en_ 
hanced payment to the defence per_ 
sonnel on the basis of the recommen-
dations of the last Pay Commission. 
The implementation of the recommen-
dations of the Pay Commission is a 
very sound step. But I feel that the 
increase in the defence budget should 
primarily be for the defe"ce of the 
border. The hon. Minister has stated 
in his speech that, if necessary, he 
would raiSe the grant later on. But 
this is the policy that has been putting 
up into trouble all along. This is the 
backward policy which has been adopt_ 
ed by the Government. The policy 
that should have been really adopted 
is the forward policy, the policy to 
foresee what is necessary and take 
precautions accordingly. It is no use 
taking steps after a thing has taken 
place. Therefore, to have a forward 
policy. it becomes necessary to plan 

our defence projects as well as increa-
IJ!Id aUocations on a aclenUftc aM 
perfect IYSWn cd illkI1liceaae. I feel 
that if that is done our work will be 
up&ened to that atct. OtherwiH, 
we would Dot be ill a JIQ8itlan to meet 
an emergency when It Brlaes. There-
Sore, I hope Government will BertOlii-
ly consider the lluestlon of strengthen-
In, OUr ~  and whatever 
finance the Defence Jlinistry requires 
wlJl be made available to them. 

I am surprised to learn from the 
Finance Jlinister that Government 
have decided to place the P .• T. 
department as an Independent body 
from the next financial year as in the 
case of the Railway Board. The 
reaSOn given is that, tos the depart-
ment is expanding its own capital 
capacity and technological activities at 
a rapid pace, It is but rllllt 
that it should govern its own aftairs 
and contribute to the general fund in 
the same manner as the railways do. 

I am afraid this argument does "at 
carry much weight. H, for argument's 
sakc, I accept this argument there are 
many other departments of the Gov-
ernment which would also come under 
this classiftcation and then it would 
result in many departments gettinc 
out of hand. I fear that this proposal 
has really come in becaUse various 
departments do not want parliament-
ary control. In this connection, Pro-
fessor Laslti has stated that, if we are 
having autonomous bodies or separate 
pUblic undertakings, then, the control 
of the Parliament is only a myth. 
That is what he has stated and, for-
tunately or unfortunately, he hu 
given the example of the status and 
place of Posts and Telegraphs in 
Britain "u-4-"is parliamentary CU:1-
trel; it Is there that he has stated: if 
you have an autonomous body, it will 
be only a myth to think that Parlia-
ment has control over it. 

I think it is necessary that there 
should be parliamentary control. In 
fact. some time back Sbrl Krishna 
Kenon was the Chairman of lome 
committee and the committee alsn t'\!-
commended that a commlUee should 



5047 GeneT .. 1 MARCH 9, 1960 Budget-G ..... T .. I 
Discussion 

[Shri Manabendra Shah] 
be set up to see how the existi", 
autonomous bodies are working. 

U this committee is set up, it would 
be much better because then we will 
be able to judge for ourselves whe-
ther it is to our advantage to have 
more such autonomous bodies or to 
scrap the existing autonomous bodies. 
Therefore I would strongly recom-
mend to the Government that before 
they take steps regarding the P. & T., 
they should first create such a parlia-
mentary body to go into the working 
of the existing autonomous bodies and 
come to a conclusion whether for ur 
against it. 

8hrl Dasaratha Deb (Tripura): Mr. 
Speaker, Sir, many hon. Members 
have already spoken about the taxa-
tion proposals. I would also like to 
make some remarks about them. The 
hon. Finance Minister has proposed 
certain taxes. I find that except for 
one or two items, like the one on 
wines or expensive motor ~ every 
other proposal hunts the poor people. 
Even the poor man's rubber chappal 
will cost more. His transport, either 
by cycle or by bus, will cost more. 
Even if the poor man once in a while 
likes to gO to the cinema or should like 
to see a film, he will have to pay more 
money for that. Some -hon. Member, 
1 think Shri Tantia said that the pro-
posed tax on cycles be withdrawn and 
the cinema industry be taxed. I do 
not accept this proposal sO far the 
taxing on Films is concerned I do not 
agree with this. If you impose tax 
on the film industry, it cannot pro-
duce more and many of the films in-
dustries may collapse. The e1!ect 
would be that not only production will 
su1!er but at the same time hundreds 
of people, who are poor or middle-
clas. men and who find employment 
in that particular Industry, wllJ have 
to su1!er. Particularly those who pro-
duce regional language films, like 
Bengali, Marathl or Malayalam films, 
which do not POSless the large markets 
open to the Hindi films, will hav!' 10 
!ufter from that very much.. Many 

people in this industry will then hav!' !'l 
wind up their concerns. That is why 
1 ask the hon. Minister to consider 
this and withdraw the taxation pro-
posal on this industry. We are riot 
getting much money out of it and it 
will not be a great loss to the ex-
chequer. Even that loss can be made 
up if we tighten the collection of 
income-tax. 

The next point I come to is the 
country's food position. The han. 
Finance Minister in his Budget speech 
and the han. Deputy Minister just now 
said that foodgrain production in the 
country has already increased largely. 
TherE: may be some increase in the-
volume of food production, but ac-
tually how much relief it has given 
to the ordinary people has got to be 
seen. We cannot escape from the fact 
that even after the completion of the 
First Five Year Plan and also in three 
years of the Second Five Year Plan, 
the normal annual imports of tood-
grains range from 2 million to 3 
million tons. In the year 1960-61 the 
average availability of foodgrains per 
year is estimated to be 69 million tons 
as against the average annual demand 
of 79 million tons, that is, we will 
have a deficit of 10 million tons. This 
itself shows that we are tar from 
solving this problem. Sometimes 
Government olTers some explanation 
and says that our population is grow-
ing faster than our foodgrains pro-
duction. They seem to find some 
consolation in this, and they wanted to 
give this explanation, but I do not 
consider this a valid excuse. Ne 

-doubt there is increase in population, 
but we could certainly have bridged 
the gap to a great extent if we had 
taken proper steps to Increase food 
production In the country. 

One of the biggest factors in this' 
connection is the inability of the Gov-
ernment to provide lands to the tillers. 
The main force that can generate pro-
duction upsurge of course, Is related 
to land relatiOll and to land reform 
so that the tiller of the soli gets more' 
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land as well as incentive for increas-
ina: production. The rural sector to-
day stands with a concentration of 
land in the hands of a handful of land-
owners and landlords, while the great 
bulk are the agricultural tillers. This 
is the main source of stasnation in our 
agriculture. This factor haS to be 
1J0ted, and it should be the impprtive 
task 01 the Government to provide 
lands to these paople. 

We must also undertake a net-
work of irrigation projecls. Irri,a-
tion constitutes the most important 
factor for the improvement of our food 
production. It is not at all ~ 
ble to bring about rapid progress in 
this sector if we take steps. 

Here, I would lay more stress on 
min"r irrigation projects, because they 
olfer two advantages. Firstly, they 
are less costly, and secondly they 
yield quicker returns. "This is evident 
from the fact that between 1949-50 
and 1955-56 the area irrigated by tanks 
.. lid we;l. increased by 5.1 million ~  

while at a much heavier cost, thf' 
area irrigated by canals increased by 
only 3;3 million acres. Of COUl'Se, I .0 not rule out the necessity of hav-
ing big projects, but there should be 
a balance between the two. 

We spent over Rs. 500 crores on 
big projects in the First Plan itself, 
but barely 50 per cent. of the IIIfdi-
tional irrigation potential has been 
utilised so far. In the Second Plan, 
between 1956 and 1959 an additional 
11. ~ million acres have been actually 
irrigated out of the potential of 18'7 
million acres created, and we have 
spent more than Rs. '70 crores for that. 

The failure to utilise the irrigation 
potential is due to the absence of field 
channels. There is aimost no provi-
sion for this in the Plan. If you studv 
the figures. you will find that 90 pir 
cent. of agricultural famIDes in India 
are landless, and they have no direct 
interest In the development of land. 
Further, 48 per cent. of them have got 
less than live acres per famny, and 

their tiny holdines are also scattered 
over a wide area. They bave neither 
the means, nor the facilities, for dil-
gina: the field channels while the 
upper strata of the landowners, parti-
cularly the landlords and ~ 

rich peasants who possess the major 
part of the land under cultivation, are 
generally interested more in specula-
tive prollteering than in greater pro-
duction. I therefore suggest that the 
construction of the field channel .. 
should be the sale responsibility of the 
Government, as otherwise these poor 
people cannot make the channels and 
rannot utilise the water which has 
been supplied by our big projects.-
This fact must be taken note of. 

Coming to Tripura, I should say that 
during the last 12 years our Govern-
ment could not make much proeress 
j" the State, particularly in relation 
to the food problem. Before partition,_ 
Tripura used to be self-sufficient In 
ioodgrains, but now every year we-
have been taking rice from the Centre-
just to feed our people. We could not 
even provide the requisite amount of 
food to the people, and every year 
some people die of starvation. The -
Union Territory of Tripura is a very 
isolated territory. It has about 4,116 
square miles of area, that is 26.34.240' 
acres. The total population of the' 
Terrltorv is now about 9.50 lakhs, and' 
this population also is overwhelming-
ly rural. 

Mr. Speaker: What had they air 
been doinl! before this Government 
came? 

Sbri D ..... tIIa Pelt: Before this-
Government came, it was a surplus 
area. Now, after the influx of the 
refugees, our population has become· 
double, and this doubled population 
has not been provided any facilities to-
produce more. That is why our Terrl--
tory has become a defk:it area now. 

The net area under crops in 1957-58-
was 5'Be lakhs acres, of which ap-
proximately 0''78 lakhs acres were -
double-crop area. Here, one' point _ 



MABea 9, I., 

[Shri Duara1ha Deb] 
must be noted, namely that durin, the 
last twelve years, either in the I'lrst 
Five Year Plan or even in the SecoAd 
Five Year Plan, there was UlUe 
scheme for small irri .. tion works 
there, not to speak of any big irri,a-
lion projects; of course, Tripura does 
not provide any scope for having any 
such big projects, and, therefore, I do 
not ask for any big projects, but I 
would ask that some small irri,ation 
projects must be taken up there, and 
adequate provision must be made tor 
them. What we find is that last year, 
there was some budget provision, and 
before that also, we used to get some 
money for irrigation works, but the 
money was wasted for the last twelve 
years, because we were not getting 
any irrigation engineer who could 
execute the work. That i. what 
Government has said, but I do not 
believe all this story that Government 
have not been able to find out even 
a single irrigation engineer who 
could be posted in that Territory. It 
is • fantastic explanation, and I can-
not accept it, and my people cannot 
accept this explanation from Govem-
ment. If Government are serious in 
increasing tood production there, if 
they are serious in starting small irri-
gation works there, they must lind 
-out some engineer and post him there, 
110 that the work could be started. 

You know that last year we s",Ifer-
.,d from very heavy drought. So, we 
lost more than a hundred lives due to 
starvation deaths, and they were most-
ly the tribals and the new refuiees 
who were very poor. This year, we 
have ,ot the rat invasion. In the 
entire tribal area, where jhoom culti-
vation has been practised, the crops 
have been completely damaged, and 
th_ Jl)eople are now facin, .sarva-
tion. r am told that some money has 
been sent there, and some relief work 
has been undertaken. But from the 
information that I have, I find that the 
relief work has not started there. 

"There is only some news that they 
~ "lIkinll for theae relief cainps, but 

·actually the reUef work baa not been 

started theH. Last ye.r aIIo, we 
lost many U".I, and tbIa year ~  ". 
are goin, to lose _y Uves. n.nt-
fore, Government should be vel)' 
careful about this maUer, and a1lef 
must ID there and Government lDust 
feed the people who are ~  fl'OlD 
starvation. 

S"r"nc!ly, 1 would Uke to ~ OIl 
the need for reclamation. Apart 
from irri,ation works, Tripura should 
be provided with reclamation facill-
ties also; for, We have ,ot land, and 
if we spend money on the reclamation 
of land, then we can ,et more of 
cultivable IaDd in our State. But in 
the PIaD, there is almost no provi-
sion for this. No reclamation is 
taking place there, and no serious 
ellort is being made either in this be-
half. 

Thircl1y, I would like to say a word 
aboui the utilisation of fertilisers. I 
may inform the House that so far, the 
Tripura Administration has set up six 
J:oone di,esters at a cost of Rs. 40,68.31. 
The target was that these six hone-
digesters should produce 1200 maunda 
of boIIe dust every year. But they 
could not. The figure is much below 
that. During the First Plan, the pro_ 
duction was 170 maunds. In 11156-57, 
it was 260 maunds, in 1957-58, 310 
mallll4l and in 1958-59, only 150 
maunds. So it is much below the 
tar,et. Why has it happenec!'l The 
reason that in Tripura the transport 
system is very inadequate. You can-
not collect these bones even if ther 
are available. But the main thing is 
that bone is not available. So what 
is the use of spending a lot of money 
on this? Let there be two or three, 
but not more. The amount saved can 
rather be diverted to reclaim land. to 
have small irri,ation works, to- con-
struct bunds and bridies over small 
rivers, to supply people with pumpinl 
machines, to dl, tube-wells to supply 
water and so on. If Govemment pro-
ceed in that way, I think the people 
will be heneftted more. Instead of 
that, if money is spent unneceuarily 
on other thillll8, it will be a wastap. 
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Now want to Bay a few words 
about the tribal problem. We have 
got even now more than 25,000 tribal 
families who are exclusively engaged 
in ;hum cultivation, that Is, shifting 
cultivation. We have spent a lot of 
money to rehabilitate these ;humiaa. 
But practically the eftect has been 
miDUS. These tribal people have 
been asked to settle on certtain ti.la 
lands, that is, high lands, where water 
Is not available at all. They were 
given Rs. liDO per family as grant and 
asked to .ettle there. But after being 
settled there, they cannot continue 
there because this tilla land which has 
been given to the ;humla people yields 
far less than the land where these 
;humiaa were used to have ;hum 
cultivation. In this condition, it can-
not be called an economic rehabilita-
tion. My proposal Is that these peo-
ple should be given IUDga lands, that 
is, plain lands. If you give them such 
lands, they can utilise those lands and 
there can be some economic holding. 

As regards tilla lands, only two or 
three acres were given. This Is also 
uneconl)mic. If they are provided 0'4 
acres of IUDga land per family, that 
can very fairly be considered as an 
economic holding. This much land 
has to be given to each family. Again, 
1 do not expect that within Ii. short 
period, our Government would be able 
to provide irrigation facilities in the 
tllla lands. So they should not be 
settled there, until and unless such 
facilities are provided to them. That 
being so, they should be settled on 
plain lands. . 

Regarding development works in 
Tripura, for many years the questioll 
has been raised. Recently even dur-
ing Question Hour, 1 asked a question 
regarding the Agartala Town Deve-
lopment Scheme. It was the opinion 
of experts that 60 per cent. of the 
water in Agartala Town Is contami-
nated and is untIt for drinking purpos_ 
es. You will find that one person out 
of every 8ve has lOme stomach trouble, 
indigestion and so on. The reason is 
that the water contains too much of 
iron. We have been ukinc Govern-
407 (Al) LS-8. 

ment to have some water supply 
schemes there and also a draiDage 
acheme. Much time haa been taken 
on this already. Year after year they 
are making plana. One plan Is re-
jected. There is replanning. Again it 
Is rejected. Like that it is going oa. 
Only during this session, I waa told 
that it Is going to be 8nallsed very 
soon and a scheme Is going to be start-
ed. I do not know whether it will be 
started. If It is started, well and good. 
If not, the Ministry must aee that it 
should n ... t be delayed for a further 
year. It must be started here and 
now. 

At one time, Agartala wu a very 
fine cultural centre with music and 
(lUI",· tj),llI&a. But now it Is rapidly 
deteriorating because Government did 
not provide any effective help In that 
respect. Even in Agartala town 
whel'<! there are more than one lakh 
of people, we do not have any town 
hall and sports 8eld. During the 
Maharaja's period we col:ected some 
money for that, but that money waa 
not utilised. I would request the 
Government to expedite IL 

I shall not say much about rehabili-
tatiOll work now. But I should lay 
thaI rehabilitation work in Trlpura 
was far from satisfactory and thoa& 
refugees who have been already lettl-
ed on 'tilla' land are also suffering 
just like the tribals because it is more 
uneconomic. Everywhere you 8nd the 
refugees dying of starvation. I do not 
like to dilate on It and I will taka 
another opportunity when the Re-
habilitation Grant I. taken up. 

~ ~ wrmr ~  : IIISIR1' 
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[ -n-~  sq"" ] 
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irfiI;;r W'Ii\' .m mft 'liT ...=tt SII'A i'!ff 
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~ ~ ~ 1  
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... 4Ail' ~ 'R: ~ t I ~ ~ t 
~ IIII1(m i ~ ~ :oqm sq('If 
~~ ~ ~ I 

~ ~ it :oqm q ~ SII'A ~ 
.m rol \II'R '!!t ~ t I qmT 

~ ~ ~  

~~6 ~~~  

~~~ 1 1  
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~~ 1 ~  

~ ~ lII1I1: ...m-itm flI;Irr ri't .m.. 
~ ~~~  I 

~~ ~~~~ 

~ ~ ~ 

~ ri't 'I11J IIPm 1ft itm ~ ~ 
~~~ ~~ 

~1 ~ ~ lII1I1: ",,"'liT 

~ flmftr ... ~ ri't .m.. ~ ~ 
~ ~~  

~ ~~~~  

"'1m ~ "'1m 'II'Im' 'liT ~ In'II'Iit 
~  

8br1 VeakaeuabbaIU (MOIIi): Mr. 
Speaker, Sir, I thank )'OU velT ~  

for givln& me a chance to speak . 

Mr. Speaker: The hon. Membf:r h •• 
just started. He might ~ to-
morrow. 

18.08 lin. 

The Lok Sabha $ .... cd;oumecl UII 
Eleven of the Clock on Thu".'d4I1, the 
10th March. 1960/Phal"una 20, 1881 
(Saka). 
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ORAL ANSWERS TO QUBS- WBI'ITEN ANSWJ:RS TO 
TIONS . • . • 48:19-68 S ~  

S.Q. Sub;ect CoLVIIJIII 
No. 
70\1. Ccal cuniq machines 4839-30 

711. Poreigaen in IDdia . 4830-34 
712. IndUitrico (Development 

and. Rqulation) Act, 
1951 • 4834'-36 

713. Re-modelling of ICatdla 
Tebar 4836- 37 

714. Appointment of Tribuaal 4838-48 
717. Chlnae Intrualon 4849-50 

718. Export of radio ",II 48SO-51 
71S1. I!xport of IIIUIJUIC'" ore 485r-54 
720. Import of Printing Ma-

clUne. . . . 4854-'56 
721. Fire in KUI"'rprh Col-

liery . 4857-58 
723. AIrport near Nathula Pa. 4858-59 
724. Electrolytic copper 4859-60 
725. Quota. ofnCWIprint )lIIper 4860-64 
726. Price of salt in Delhi 4864-65 
727. ICanpur Cotton MilIa Ltd. 

ICanpur . . . 4865-66 

S.N.Q. 
No. 
7· and Relief for Morocco 

Mauridul IIIaru:I . 4866-68 

TO WRITTEN ANSWERS 
QUESTIONS . ~4 1 

S.Q. 
No. 

716. PurcU.ofUrea . 

728• 

730. 
731. 

712 • 

733· 

734· 

735· 
736. 

737. 
738. 

Minority Communiti .. 
in But I'IkiItID 

Payment of rebate to 
Delhl_ven 

Foreisn help for atomic _"taIiom . 
U.S. world trode fair 

~  ~ ~ ~ 
Car batten.. 
HIndJoom lndllltry ill 

Oriua 

~~ ~ 
Dalai Lama. 
CentraJ TnIniDa IDIIl-

nne for IIIItIUCton . 
Unnlum depoIIlI . 
Paymeilt of mmpmetion 

48~  

4170 

4871 
4871-'72 

4872 
487Z"73 

4873 

4873-'74 
4874 

4874-'75 
4875 

4875-'76' 

S.Q. 
No. 

73S1. Diaplac:ed CODtrICton 
740. Small Sc:aJe IndUitrico 
741. IndiaDI in Burml 
742. Convenion of platinum 

into gold . 
743. Trode Aareement witb 

BuJpria • 
744. Textile IUtomatic 100IIII 
745. Plan. of IndUltlial COD-

cerna 
746. Teo TnIniDa Coune 

U.S.Q. 
No. 

885. 
886. 

887. 

888. 

BSIO. 

900· 

SlDI. 
902 • 

903· 

904· 

Civil works in Delhi 
Water lupply in Refuaee 

Marketa. New DcJhi . 
Youtb Employment and 

Vocational Guidance 
Scheme 

Radio RwaJ FOIUIDI in 
Andhro. Pndeah 

Export of jute throuah 
Nepal • • • 

Productivity tean for 
PIa.tic lndllltry . 

IndUitriaJ Development 
of Punjab. 

Manufacrure of Hia/t 
Grade Salt 

Expon of Mica 
Diapolal of tobacco 
TwIg oil 
Can-sealing composition. 
Optic:aJglaa 
Acdvecubon 
loonicotcmic and Nicoto • 

nIc Addl . 
MalVt It Jan)llltb. New 

DcJhi 
Expon of manpneae ore 
WooDen lndUirry 
EmploY ... • Provident 

Pund 
Corporation Cor SmaJI 

Sc:aIe IndUitri .. 
Ac:cidcnt in coal miDeo 
Employeeo' Stote ID-I_ CcIIpmation 

COL1llGl8 

4181-82 

4882 

4882-83 

4883 

4884 

4884-15 
4815 

4885- 86 
4886-87 
4887-88 
4888-89 
4819-90 

4892 
4892-93 

4893 

4893-94 

4894-95 
4895 

4895 



tDAD." D1oDT] 

WRlTl'EN ANSWERS TO 
S ~  

S.Q. 
No. 

907. Heavy Indultries in Bom-
bay 4896 

908. Low Income Group 
Housing Scheme 4896 

910. 

Concrete production Fac-
tory . 

Ilmenite sand in Raton-
girl 

9II. Collection of Statistico . 

912. Journals published by 
Planning Commisainn . 4899 

913. Hilly .re.s of Punjab 4899-4900 

914. Labour disputes in Delhi 

91S. Plan Publicity 

916. Palm Gur Industry 

917. Small Induatries Service 
Institutes 

918. Accidentll in Minea 

919. Pakistani Raid_n in Kaab-
mit 

920. Export of salt to Japan . 

921. Chilka Land Reclama-
tion Scheme 

922. National Economy 

923. Export of tea 

924. W .. bing soda 

925. Surrender by Nap Hos-
tiles . 

926. Literary programmes of 
A.I.R. 

930. 

931. 

932. 

933· 

934-

Newsprint Milla 
Quota of cement for 
Bombay 

Industrial Survey of 
Mohindergarh District 

Stall Holden in Janpath 
New Delhi 

Residential Accommo-
dation for Government 
Employ ... 

Ccntral .. sistonce to Jam-
mu and Kashmir 
Induatrisl Development 
of Jammu and Kaahmir 
State 
Housing Schemel in 
Jammu and Kashmir 

4900 

4900 

4901 

4901 

4902 

49Oz-<l3 

4903 

4903 

4904 

4904 
4904-05 

4905 

4907 

4~1  

4910 

4910-11 

ADJOURN-MOTIONS FOR 
MENT • 4911-17 

The Spaakor withheld his COD-
sont to the moving of the 
following adjournment motion. 
given notice of by the mem-
bora shown agalnst thom: 
(i) Allegod occupa- Notice by 
tion of Chan- Shri Hem 
tham Salt Min.a Borus. 
in Ladakh by 
the Chin.,o. 

(ii) Breakdown of Notice by 
water and el.c- Shri Braj 
tric aupply in Raj Singh 
Shahedra, Delhi, and Shri 
dnce til. 7th A rj u n 
March, 1960. Singh Bba-

dauria. 

PAPERS LAID ON THE 

CoLO'MlC 
\ 

TABLE 4918-19 
(1) A copy of oach of the 
following papora : 

(i) Notification No. G.S.R. 
189 dated the 20th Feb-
ruary, 1960, under sub-
soctin (3) of Section 13 of 
the Contral Silk Board Act, 
1948 making cortllin further 
amoodment to the Central 
Silk Board Rut s, '955. 

(ii) Roport of til. Small Scale 
Industries Organisation for 
the yoar 1958-59. 
(iii) Ca) Annual Report of the 
Nahan Foundry Limitd 
for tho year 1958-59 along 
with the Audited Accounts 
and comments of the Com-
ptroller and AUditor General 
thereon under BUb-section 
(I) of Section 639 of tilt 
Companie, Act, 1956. 

(6) Review of the Working 
of tit. above Company. 

(iu) Publication entitled 'Pub-
lie Sactor Industries'. 

(v) Stat< ment regarding En-
quiry into tho standards 
and tosting procedures fol-
lowed in di. QualIty Control 
Department of Hindustan 
Antibiotics Limited, Pimpri. 

(2) A copy of Notification No. 
G.S.R. 229 dated the 27th 
February, 1960, under sub-
a.ction (4) of Section 38 of 
tho Industrial Disl"'t .. Act, 
1947 making cortalD fUrther 
amendment. to the ~ 
trial Diaputos (Central) 
Ruloa, 1957. 



5069 

PAPERS LAID ON THJ: 
T ABLJ:.-.contcL 

(3) A copy of tilt Annual R .... 
port of tilt Sindri Forti1izers 
and Chemicals Limited for 
tilt year 1958-S9 along with 
tho Auditod Accounts and 
comments of tho Com-
"trOller and Auditor Gcnt-raI 
ihcreon, under sub-sec:lion 
(I) of Section 639 of tilt 
Companlca Act, 19S6. 

OPINIONS ON BILL LAID 
ON THE TABLE 

A copy of Paper No. IV con-
taining opinions on the SUch 
Gurdwara. Bill which was 
circulated for tho purpose of 
eliCiting opinion ~1 on by 
th. 30th July, 1960 wa. laid 
on the Table . 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS-PRESENTED 

Fifty-cigh,h Reporl was presen-
ted. 

[DAILY DIGur] 

4919 

4919 

REPORT OF PUBLIC AC-
COUNTS ~  
PRESENTED 4930 

Twcnty-second Roport w .. 
preaontod. 

PETITION PRESENTED 
Shri Indulal Kanaiyalal Y.inik 
_ted. petition aipd 
by a petitioner rcgaziIms 
amondment of tilt FactOri .. 
Act, 1948. 

GENERAL BUDGET-GE-
NBRAL DISCUSSION . 49:10-5064 

Gmoral DlacuSllon on Lho Bud-
get (GrneraI), 1960-61 000-
tinuoi:!. The discussion w .. 
not concluded. 

AGENDA FOR THURSDAY, 
MARCH 10, II)6o/PHAL-
GUNA 30, 1881 (SAKA)-

General Discussion 0" tilt 
Budget (GelkraI) I9§c»I. 
Votina on Doinarid. for 
Gt8IIt. on Account for 
1960-61 in r.spcct of tilt 
Budget (Genoral). Coaidors-
tion ODd pasaing of tho Ap-
propriation (Vote on Ae· 
collnr' H111, 1960. 
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